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PARLIAMENT OF INDIA
Friday, 8th June, 1951

The House met at Half-past Eight of
the Clock.

[MR. SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS
DFCASUALISATION SCHEME

+4616. Shri Jagannath Das: Will the
Minister of Railways be pleased to

state:

(a) the licence fee realised from the
licensed porters under the “Decasuali-
sation Scheme” at Jhansi, Jubbulpur,
Nagpur, Pocna, Victoria Ter:ninus,
Bombay Central, Delhi, Burdwan,
Kharagpur Stations on different Raii-
ways;

(b) the licence fee charged by the
Labour Contractors supplying licens-
ed porters at Tatanagar, Kanpur,
Lucknow. Banaras, Moghalsarai,
Howrah. Asansol, Patna and Allaha-
bad stations;

* (c) whether it is a fact that on in-
troduction of “Decasualisation” at dif-
ferent stations. existing licence fees
shall have to be enhanced to cover
supervision costs of the Railwadys
without any direct benefit to the por-

ters immediately; and

(d) whether it is a fact that enhan-
cement of licence fees ls being resen-
ted by the Porters wherever “Deca-
prualisation” has been introduced?

The Minister of State for Transport
and Rallways (Shri Santhanam): (a)
A statement giving the required infor-
mation has been laid on the Table of
the House.

- (b) This is a matter between the
labour contractors and the
engaged by them and Government have

139 PSD
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no reliable information about the actual
rates of payment.

(c) While it is possible that in some
cases the exis licence fees would
require slight enhancement to cover
supervision and other charges, it would
not be correct to suggest that the
scheme would not directly benefit the
porters.

(d) It is not true that wherever de-
rasualisaticn has been | introduced.
this has led to enhancement of licence
fees. Nor are Government aware of
resentment by the porters in all such
cases. In some cases, however, re-
presentations have been recelved. but
orr scrutiny these have been found to
have been based on misapprehensions.
To avoid possible misapprehensions in
future, Rallways have been instructed
to explain the implications of the
scheme and the beneflts accruing to
?‘e porters as a result of its introduc-
ion.

STATEMENT

Particulars of licence fees realised
{rom porters under the ‘decasualisation
scheme' at various stations.

Names of Station® Lioonco fees
per porter.

Jhans] -]9,8
1Jvubhulpm' ./:3’/4‘1 Paid on «

agpur <18/ da;
Poona -(8/- Eil v
Viot ria Terminu®  -/4/-
Bombay Central 3/10/- ] Paid on a
Delhi 4/-/- r month
Burdwan &7} basis.
Kharagpur 4/ J

Shri Jagaanath Das: Will the de-

casualised labourer be treated as a
regular servant?

reteh s '8 repular raliway servant
rea as a regu servan
but as a licensed porter. \
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8hri Jagannath Das: Will he be en-
titled to provident fund and other ad-
vantages?

Shri Santhamam: No, Sir.

Shrl Amolakh Chand: In view of
the fact that decasualisation is benefl-
cial to the interest of passengers, may
I know whether it is the intention of
Government to extend the scheme to
all other important railway stations
ke Banaras, Howrah, Patha and
Madras which are at present under a
labour contract scheme?

8hri Santhanam: It is our intention
to extend the scheme to all the Rail-
ways. '

RALwaYy EMPLOYEES

*4617. Pandit Munishwar Datt Upa-
dhya{: Will ‘the Minister of Rallw::s
be pleased to state:

(a) what classes and grades of the
Railway employees _have gained and
what'. of :them have lost .temporarily
or permanently on account of the Pay
Commmsion'.l\ eport; and

(b) whether it is a fact that cer-

tain grades of guards and drivers &re
adversely affected? )

The Minister of State for Trans
and Rallways (Shri Santhanam): "?3
No railway employee has suffered in
emolul:nepts by the adoption of the Pay
Commission recommendations. The
amount of gain has, however, varied
between the various categories in any
railway and between .the same -cate-
gories in different railways,

_(b) No.

Pandit Munishwar Datt Upadhyay:
May I know. Sir, how many classes of ¢
guards are there?

Shri Santhanam: I think there are
three classes of guards, but I speak
from memory.

Pandit Munishwar Datt Upadhyay:
I want to know the grades and also the
incrfase or decrease in their emolu-
ments.

8hri Santhanam: I
have notice.

would like to

Shri Dwivedi: May 1 know if there
had been ¢ases in some Railways
where employees with ater service
have been deprived of their chances of
x)romotlon wherecas persons junior to
hem have got promotions?

Mr. Speaker: Order, order.. It is too
general g question to be answered.
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Shri Kesava Rao: May I know

whether it is a fact that the railway

employees are taking a strike ballot

due to non-satisfaction of their pay
«cales? :

Mr. Speaker: Order, order. I don't
think we should encourage that by
putting questions here.

Pandit Munishwar Datt Upadhyay:
May I know what is the difference
in the dearness allowance now granted
to these railway employees according
to this Pay Commission report?

Shri Santhanam: The dearness allow-
ance was given only as a result of the
.recommendations of the Pay Commis-
sion and therefore we are following
the Pay Commission recommendations
in all cases.

Kaka Bhagwant Roy: Have the re-
commendations of the Central Pay
Commission been fully implemented in
the case of all classes of servants in
.the EP.R.?

Shri Santhanam: Yes, Sir, to the
extent they have been implemented in
other Railways they have been imple-
mented in the E.P.R, also.

Shri Amolakh Chand: May I know if
railway porters are also considered as
railway employees and is there any
provision for their welfare? .

Shrl Santhanam: There is provision
for their welfare, but they are not

reuglar employees—they ure only
licensed porters.
Foob SITUATION IN BIHAR
*4618. Shri’ Jnani Ram: Will the

Minister of Food and Agriculture be
pleased to state:

(a) whether an officer of the Gov-
ernment of India visited Bihar to study
the food situation there recently:

(b) if so,.the dates and places of
his visit: and

(¢) what is his report in general
on the food situation of Bihar?

The Deputy Minister of Food and
Agriculture (Shri Thirumala Rao): (a)
Yes. The Director General of Food
visited Bihar last month.

(b) He was in Bihar from 10th April
1851 to 14th April, 1951. The places
visited by him were Patna, Daltonganj,
Sitamarhi, Darbhanga, Joynagar and
Madhubani.

(c) The report that he submitted to
the Food and Agriculture Ministry is
a confidential document.
food situation in Bihar, I may point
out, marks a considerable improvement

J

The present .
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on the state of things prevailing one
or two months ago. As & result of
fooagrains being despatched to Bihar
at the rate of 3.000 tons per day last
month and 3.500 tons a day now, it
is reported that confid®nce has been
restored in all the scarcity affected
areas and the price of foodgrains in
the market has shown a tendency to
drop and also more foondgrains are
coming out from the hoards into the
open market. Stocks are being built
up in North Bihar against difficulties
of mmovement which will arise after the
monsoon breaks.

Allotments are also being progres-
sively increased. From 80,00 tons
for April, allotment has been increased
to 1.12,000 tons for May and 1,20.000
tons for June. The number of fair
price shops has now gone up to
over 5,200 and covers a population of
102 lakhs. The gquantum of ration is
now nine o7s. almost throughout the
State against a much smaller ration
which was in force at the beginning of
the year.

Shri Jnani Ram: May I know the
steps taken by the Bihar Government
to increcase the purchasing power of
the people?

Shri Thirumala Rao: Yes, Sir. Re-
cently I answered a question about the
measures the Bihar Government {s
taking to put some purchasing power
in the pockets of these poor people.

Shri Jnani Ram: May I know if the
food situation is under control and
whether it is expected to remain under
control during the rains?

Shri Thirumala Rao: Government
hope so.

Shri B. R. Bhagat: Ts the Food Minis-
ter in a position to fnform the Hous~
of the nature of the arrangements
made for the monsoon months in Bihar
when the situation is likely to worsen?

Shri Thirumala Raso: Stocks are
being accumulated in all the remote
areas which will become inaccessible
after the monsoon sets in.

Shri S. N. Das: May I know whether
it is a fact that the hon. Prime Minister
has contributed a sum of Rs. 50,000
for relief in that area. and whether he
intends to visit the affected areas?

The Prime Miaister (Bhri
Jawaharlal Nehru): Yes, Sir, that s
from the Prime Minister’s Relief Fund,
and T dn intend going there in the
course of the next few days.

Salkh Mohiuddin: In vlew ot the.

fact that the officer referred to
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question did not go to the rﬁnl arts,
may I know whether his report ls%nod
on official reports? :

Shri Thirumala Rae: He has gone to
the rural areas and covered g large
part of the interior of the State by
jeep and car.

Shri 8. N. Das: May I know what
percentage of the landless labourers
who were going without work have
been provided with work now?

Shrl Thirumala Rao: I would requiro
notice to give an exact figure.

REFUSAL OF OFFER OF RICE FROM CHINA

*4619. Paidit Munishwar Datt Upa
dhyay: (a) Will the Minister of Food
and Agriculture be pleased to state
whether Government have refused the
offer of any party to supply rice to
India from China?

(b) Is it a fact that rice from China
is not available to us. due to lack of
shipping accommodation?

The Deputy Minister of Food and ,
Agriculture (Shri Thirumala Rao): (I)
Some offers for the suppf of rice from
China have been made” by private
parties. They have not been found
acceptable.

(b) No. Government have been able
to purchase some rice from the Gov-
ernment of China for which shipping
has been fixed.

Pandit Munishwar Datt Upadhyay:
May 1 know what is the quantity of
rice and other grains that we have
received from China during 1950?

Shrl Thiruamala Rao: We have con-
cluded an agreement with China. for,
I think, altogether 400.000 tons of food-
grains of which milo will form the
major part: about 50,000 tons of rice
also has been bargained for. -

Pandit Munishwar Datt Upadhyay:
'lI;hsaot is for 1951—I want to know for

Shri Thirumala Rao: I want notice.

. Shri Brajeshwar Prasad: Has any
inconvenience been experienced by the
Government in unloading grains, due
to shortage of accommodation?

Shri Thiramala Rao: No, Sir.

Shri Shiv Charan Lal: May I know
whether the foodgrains from China are’
also brought over the land routes or
only by the sea route?

Shri Thirumals: Rao: Only by the
sea route.

JPandit Muhhwur Datt Upadhyay:
May I know why the offer made by
certaln private parties refused?
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Shri Thirumala Rao: With your per-
mission I should like to draw the at-
tention of the House to certain adven-
turous private parties going about tel-
ling Members of Parliament and others
that they are able to procure grains
at a lower cost, which is not a fact;
all our transactions are Government to
Qovernment.

Shrl Amolakh Chand: May I know it
there is any deflciency in rice in India
now in view of the trade agreement
which has been made with Burma just
now?

Mr. Speaker: His question perhaps
i{s whether prices have gone down in
consequence of an agreement?

Shri Amolakh Chand: What 1 want
to know is whether in view of the fact
that there has heen a new agreement
for import of rice from Burma. will
there he any deficiency now in India.

Shri Thirnmala Rao: The deficlen~y
will not be covered by a mere agree-
ment; it will be done only after actual
_ arrivels of shipments. -

Amount spir ror Foob PRODUCTION

*4623. Shrl 8. N. Das: (a) Wil the
Minister of Food and Agrieulture be
nleased to state whether the various
States have drawn un any plan of in-

red food production for the year
1051-82°

(b) If so. what is the amount to he

spent by each of them during the
vear?

(c) Before making the plan have
the Stute Governments consulted the

Government of India and the Planning
Commission®

(CL)‘ What are the important features
* the erhpameg?

The Depnty Minister of Food and
Qsﬂeultum (Shri Thirumals Rao): (a)
o,

(b) and (c). The Grow More Food
Plans of the States for 1951-52 have

been received and are under scrutinv
in the Min'stry. The total amount to
be spent bv each State depends upon
the money which wnould be made avafl-
able hy the Government of India on
the basis of this scrutiny.

The Plarning Commission are con-
cerned with the ‘2 vear and § vear
developmert plans of the States tom-
menelne fram 1952-83.

(d) The scheme contained in the
State plans have heen orepared in ac-
cordanre with the Government of

India’s policy to concentrate the GM.F.
work in intensive cultivation aress

8 JUNE 195
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laylng special emphasis on 'permanent
improvement workg,

Shri S. N. Das: As a result of the
Grow More Food campaign which of
the States which are at present deflcit
areas, would become self-sufficient by

- the end of this year?

Shri Thirumala Rao: No State is ex-
pected to be completely self-sufficient
by the end of the year. It is a pro-
gramme extended over a number of
years.

Shri S. N. Das: May T know. Sir.
which of the States have taken up the

scheme of growing subsidiary food in
their areas?

Shri Thirumala Rao: Anart from
States our information is that in Bihar
the peasants themselves are rrawing
subsidiary tubers on a large scale.

Shri S. N. Das: May T know, Sir. the
total estimated Increase in acreage of

land under food cultivation in ‘the
coming vear?

Shrl Thirnmsla Rao: I have elven
these ficures several times nreviouslv.

T am afraid T have not got them with
me now.

Ralkh Mobhinddin: U'nder the Grow
More Food Scheme has Government

.any plan to encourage cultivatore to

oAty mers crane in the same land.
wherever nossible?

Shri Thirumala Rao: This {s the
scheme that {s hein~ pursued now—
an intensive cultivation scheme.

Shrl Kamath: Have. Sir any new
stens been taken or are any new
measures under ronsideration after the
recent broadeast of the Prime Minister
to nut the food ornbhlem, or the food
crisis on a war footing?

Shri Thirmmala Rae: Ves. Sir. Fven'
before the hroadeast and also after
that, every effort is heing made tn put
the food problem on a war footing.

Shrl Kamath: What are the steps?
Mr. Speaker: Order. order. -

Shri 8. N. Das: Mav T know. Sir,
the total area of land that will he re-
claimed this vear in all the States?

Shri Thiremala Rao: I want notice
of that question.

Pandit Krishna Chandra Sharma:
What are the sneclal steps that dis-
tinguish a nproblem being dealt with
on a war footing?

The Prime Minister (Shri Jawaharlal
Nehru): These words have been very
often misquoted and misunderstaad.

.
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There is no question of the problem
being put on-a war footing. It is the
question of the mentality being put on
a war-footing.—the mind approaching
it in terms of highest priority and
other consequences flowing from it.
You do not declare a war, but you tune
up yvour mind to think in terms of a
great emergency.

ACCOMMODATION AT JAMMU FOR AIR
PASSENGERS

*4626. Shri Kamath: Will the Minis-
tot!;t of Communications be pleased to
S e:

(a) whethers it is a fact that the
Indian National Airways which is op-
erating the Delhi-Srinagar Service
make no arrangements. either of ac-
commodation at Jammu or of ceturn
to Delhi, to passengers who may be
stranded at Jammu owing to unfa-
vourable weather conditions over
Banihal,;

(b) if so, on what grounds; and

(c) whether very recently there was
snv departure from the rule in the
case of certain passengers and {f so.
the reasons therefor?

The Denuty Minister of Communica-
tions (Shri Rail 'Bahador): (a) No,
Sir. Arrangements exist at Jammu for
accommodating vassengers stranded
there due to unfavourable weather
conditions over Banihal pnass. Passen-
gers may also return to Delhi if thev
80 desire.

(b) Does not arise.
(c) Does not arise.

Shri Kamath: What is the kind of
accommodation provided to stranded
passengers and in the case of those
nassengers who want to return to
Delhi, are they nrovided free return
passage. or have they to pay for i{t?

Shri Raj Bshadur: The acrommo-
dation provided is in the Kashmir
State Guest Homse or Dak bungalow.
They have to nav for their gtav and
they have got to pay for their return.

Foop GRAINS PROCUREMENT

*4629. Shri Kshudiram Mahata: Wil
the Minister of Food and Agriculture
be pleased to state:

(a) the quantities of different fond
grains  oracured in different States
since October, 1950 till now; and

(b) the rates at which major quan-
tities were procured?

The Deputy Minister of Food and
Agrioniture (Shri Thirumala Rao):
(a) A statement is placed on the Table
of the House. [See  Appendix
XXVIII, annexure No. 49.]

8 JUNE 19851
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(b) A statement showing the
approved ceiling prices for procure-
ment is placed on the Table of the
House, [See Appendix XXVIII,
annexure No. 50.] The State Gav.
ernments fix actual procurement prices
in different districts from time to time
within the nrescribed ceilings and
it is not possible readilv to indicate
the actual prices at which foodgrains
were nrocured in different districts
from time to time.

Shri Kshudiram Mahata: May I know
what are the considerations which are
taken into account in fixing the pro-
curement price?

Mr. Speaker: T think it has been
answered several times—not once or
twice, but several times.

Shri S. N. Das: How does the pro-
rurement made in Bihar this year
comnare with the procurement made
last year?

Mr. Speaker: He means quantities
or rates? L .

Shri'S. N. Das: Quagtity.

Shri Thirumala Rso: From 1lst
October, 1950 to the first week of May.
procured
in Bihar was 27.338 tons "while the

quantity nrocured last year was asg
much as 40.000 tons.

Shri Kesava Rao: May I know whe-
ther it is a fact that there {s a general
fall in the procurement of foodgrains
in the current year?

Shri Thirumala Rao: There is a fall
on account of seasonal conditions iIn
several States.

Kaka Bhagwant Roy: May I know.
Sir. whether the movement of food-
grains from villages to markets in
PEPSU. and Punjab has gone down
by 50 per cent. due to low procurement
prices this year?

Shri  Thirmmala Ran: N, Sir.
Because Punjab and P.EPS.U. have
more than one foodsarain to rely
upnn the producers have got greater
holding capacity not to bring thelr
foodgrains to the market.

Levy SvysTEM ON Foop GRAINS

*4630. Shri Kshudiram Mahata: Will
the Minister of Food and Agriculture
be pleased to state:

(a) the names of States where levy
svstem on food grains is in operation
this year;

(b) the quantities of food grains
collected by such States under levy
system; and -
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(c) the rates of prices actually paid
to producers as levy prices? :

The Deputy Minister of Food 'and
Agriculture (Shri Thirumala Rao):
(a) Procurement by means of levy
either on the cultivators or on traders
is in force in Bihar, Bombay, Madras,
Madhya Pradesh, Hyderabad, Kashmir,
Madhya Bharat, Mysore, Rajasthan,
Saurashtra, Travancore-Cochin, Bhopal,
and Vindhya Pradesh. In Assam
levy is imposed in the thanas border-
ing Pakistan.

(b) A statement showing the quan-
tities of foodgrains procured by each
State from 1st January, 1951 is placed
on the Table of the House. [See
Appendix. XXVIII. annexure No. 51.)
Separate figures for procurement by
levy are not available.

(c) A statement showing procure- ’

ment prices fixed in the States referred
to in part (a) of the question is laid
on the Table of the House. [See
Appendix XXVIII, annexure No. 52.]

Shrl Kshudiram Mahata: May I
know whether there is any difference
between the levy price and the mono-
poly procurement price?

Shri Thirumala Rao: A study of
the statement will make these points
clear. There will be slight variation
because the country is so vast and
conditions vary from State to State.
Therefore, a uniform answer cannot
be given to that question.

Shri Kshudiram Mahata: May I know
whether it is a fact that in Bihar the
levy price is Rs. 8 per maund of paddy
which is equivalent to Rs. 12 per
maund of rice and the procurement
;)lric$ is Rs. 17 and 18 per maund of
rice?

Shri Thirumala Rao: I want notice
of that question.

Shri T. N. Singh: The hon. Minister
has stated that levy is made both
from traders as well as producers. In
fixing the pricc for the traders what
margin is allowed towards handling
charges? What extra ‘handling
charges have to he incurred before
the grain reaches the actual consumer?

Shri Thirumala Rao: Generally the
levy from traders §s in vogue
Madhya Pradesh to a large extent, and
the margin allowed for transit and

other incidental charges varies from

place to place slightly. I have not got the
exact figures for which I want notice.

Sardar Sochet Singh: What 1is the
Minimum price and maximum price
under the gevy system for wheat and
rice in the country?
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Shri Thirumala Rao: I want notice
for that question.

Saikh Mohiuddin: May I know whe-
ther the difference between the levy
rice and the procurement price has
indirectly affected the Grow More
Food campaign?

Shri Thirumala Rao: Sir, it is agaln
asking, in another form, for an
opinion whether the procurement price
is not hampering the Grow ore
Food campaign.

Lann unpER CULTIVATION

*4631. Shri Kshudiram Mahata: Will
the Minister of Food and Agriculture
be pleased 1o state:

(a) the area of land under culti-
vation per 1000 population in differ-

* ent States of the Union: and

(b) the area of cultivable waste
land per 1000 population in different
States?

The Deputy Minister of Food and
Agriculture (Shri Thirumala Rao):
(a) A statement giving the required
information in-respect of 1948-49, the
latest year for which figures are avall-
?{ble. {s placed on the Table of the

ouse.

(b) State-wise information is not
available as fo how much of the land
included in agricultural statistics under
the heading “Other uncultivated land
excluding current fallows” is actually
capable of being brought under culti-
vation. The required information
cannot therefore be furnished.

STATEMENT
State Net Area under culti-

vation per 1000 popu-
lation, 194’8-49 (Acres)

(1) Assam 609
(2) Bihar 447
(3) Bombay o6
(4) Madhya Pradesh 1,362
(5) Madras 5657
(8) Orissa 450
(7) Punjab 953
(8) Uttar Pradesh 630
(9) West Bengal 481
(10) Hyderabad 1,236
(11) Jammu and Kashmir 525
(12) Madhya Bharat 1,151
(13) Mysore 736
(14) PEPSU. 1,258
(15) Rajasthan 1,080
(168) Saurashtra 1.080
(17) Travancore-Cochin 316




4

5119 Oral Answers

1 ) 3
(18) Ajmer 505
(19) Bhopal 1.878
(20) Bilaspur 631
(21) Coorg 762
(22) Delhi 142
(23) Himachal Pradesh 598
(24) Kutch ’ 401
(25) Manipur 336
(26) Tripura 514
(27) Vindhya Pradesh 1,182
(28) Andaman and Nicobar

Islands . 220

All-India Average 718

Shri T. N, Singh: May I know whe-
ther as a result of the increase in the
area of cultivation the pressure on
land has decreased appreciably, say in
the States of Uttar Pradesh and West
Bengal?

Shri Thirumala Rao: Sir, I have not
been able to follow the question.

Mr. Speaker: I have not been able
-to see the relation of this question to

the question asking for information.
I can understand that it has some
relation very distantly. The ques-

tion {s whether the pressure on land
has been reduced {o some extent in
U.P. as a result of the increase in
the area of cultivation.

Shri Thirumala Rao: This has to
be considered in view of the growth
in the population also. If acreage i3
increasing the population also is
increasing.

HELICOPTERS

*4632. Shri Amolakh Chand: (a)
Will the Minister of Communications
be pleased to state the number of
Helicopters and the number of Helid-
romes in India?

(b) Do Government intend to
manufacture Helicopters in the Hin-
dustan Air Craft Factory in the near
future?

The Deliuty Minister of Communi-
cations (Shri Raj Bahadur): (a) None.
(b) No.
Shri Amolakh Chand: May I know
what is the cost of a Helicopter?

Shri Raj Bahadur: The one that we
have recently ordered for from Messrs.
Cambatta Industries of Bombay is
estimated at Rs. 1,58,543.

Shri Amglakh Chaad: May I know
whether the Helicopter is the cheapest
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mode of transport by air for passengers
and goods?

Shri Raj Bahadur: That seems only
apparently to be so.

BUILDING FOR POST OFFICE AND RAILWAY
Matr. SERVICE AT HOWRAR

*4633. Dr. M. M. Das: Will the
Minister of Communications be pleas-
ed to state:

(a) how far the scheme of cons-
truction of a combined building for
Post Office and Railway Mail Service
at Howrah in West Bengal has been
materialised;

(b) the estimated expenditure and
tlrrée for carrying out the construction;
an

(c) whether any residential accom-
modation is available at Howrah for
Post and Telegraph employees?

The Deputy Minister of Communi-
cations (Shri Raj Bahadur): (a) Plans
and estimates of the project are under
preparation.

(b) Rs. 9 lakhs approximately. The
building will be constructed in about
2 years.

(c) Except for the Postmaster,
Howrah who resides in part of the
Howrah Post Office building and for
the Superintendent, R.M.S., who lives
in a building leased for his office and
residence no P. and T. employees are
provided with residential accom-
modation.

Dr. M. M. Das: When the proposed
building is completed may I ow
what Government contemplates to do
with the old building?  Will it be
demolished or used for some other
purpose?

Shri Raj Bahadur: When the new
building is completed the old building
will be disposed of as profitably for
the Dcepartment as possib¥e.

Dr. M. M. Das: Is it the policy of
the Government to provide residential
accommodation to all the Posts and
Telegraphs emplQqyees in Howrah?

Shri Bahadur: Government
would very much like to do it. But
for residential accommodation a

congested area is unsuitable.

Dr. M. M. Das: May I know whether
there exists any residential accommo-
dation for the P and T employees in
Calcutta and Howrah?

Shri Raj Bahadur: I have

already
replied to that so far as this question
u’::ancermd.
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RIcE IMPORT BY INDIAN PIANTFRS
ASSOCIATION

*4634. Dr. M. M. Das: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether it is a fact that the
indian Tea Planters Association has
made a special arrangement with the
Government of Eastern Pakistan for
import of 40,000 tons of rice and
wheat from that country for distri-
bution among tea garden labourers
i West Bengal and Assam;

(b) if so, whether negotiations for
this contract were conducted through
the Government of India or approval
of Government of India was sought
after completion of the negotiations;

(¢) whether the said quantity of
food grains will be supplied by Eas-
tern Pakistan in addition to the quan-
tity to be supplied by Pakistan accord-
ing to the trade pact; and

(d) the annual consumption of food
grains in the tea gardeng of Assam
and West Bengal?

The Deoputy Minister of Food and
Agriculture (Shri Thirumala Rao):
(a) to (¢). Under the Indo-Pakistan
Trade Agreement dated 26th February,
1951, Pakistan Government agreed to
supply to the Government of India
40,000 tons of rice and wheat from
East Pakistan. This quantity was
allocated by the Government of India
to the Tea Estates in Assam and
West Bengal and it was arranged that
they take delivery of the grain direct
from East Bengal Government. The
Indian Tea Planters Association is one
of the Tea Associations who are
arranging to receive the grain for the
‘Tea Estates.

(d) About 186,000 tons per year.

Dr. M. M. Das: May I know whether
it is a fact that the normal channel
of supply of foodgrains to these tea
gardens have broken down? -

Shri Thirumala Rao: 1 do not under-
stand what the hon. ember means
by ‘normal channel of supply’.  This
is the agreement and they have agreed
to lft the required quantity of food-
grains from Pakistan.

Dr. M. M. Das: May I know whether
it is a fact that large .numbers of
tea garden labour are migrating f:om
these gardens due to want of food?

Shri Thirumala Rao: I am not aware,
1 want notice. .

Dr. M. M. Das: May I know whether
the total rate, including the fr t
charges, in respect of this grain
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ported from Pakistan will be the
same as in other parts of the country?

Shri Thirumala Rao: All those de-
tails I have not got. If he puts down
a separate question I will get the
information.

Shri Challha: May I know whether
there is any ban on private parties to
enter into negotiation for the supply
of grains from Eastern Pakistan and
whether it is the intention of Govern-
ment to allow the normal flow of food
from Eastern Pakistan to Assam as it
used to be before partition?

Shri Thirumala Rao: The normal
flow of food is.now regulated between
the two Governments. At present
they do, not want to alter the arrange-
ments. -

TARGET FOR JUTE AND COTTON
PRODUCTION

*4635. Dr. Ram Subhag Singh:
Will the Minister of Food and Agricul-
ture be pleased to refer to the ans-
wer given to a supplementary question
on Starred Question No. 3938 on the
8th May, 1951 regarding target for
jute ana cotton productioni and state:

(a) whether there has been any
increase in the target flgure fixed for
jute production for the period 1950-51
over the targel figure ol 1848-50;

(b) whether Government have
granted some money for increasing
jute orouuction in the year 1950-51
and if so, how much; and

(¢) what amount of money Govern-
ment propose to spend this year on
increasing jute production?

The Deputy Minister of Food and
Agriculture (Shri Thirumala- Rao):
(a) Yes; as against a target of 30 lakh
bales for 1949-50 an increased target
of 41.79 lakh bales was flxed for
1950-51.

(b) Grants and loans amounting to
Rs. 9.50,514/12 were sanctioned fo the
various State Governments during
1950-51 for increasing jute production.

(¢) A sum of Rs. 19.89,000 has been
provided in the budget for 1951-52 for
glving financial assistance to the
various States for increasing jute
production.

Dr. Ram Subhag Singh: May I know
what proportion of our total require-
ments of jute and cotton is produced
in India, and what steps do Govern-
ment propose to take to be self-suffi-
cient in them In view of the fact that
the import prices of those goods are
very high?

Shri Thirumala Rao: I have given
the information to the House more
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than once recently. Our require-
ments are about 60 (o 70 lakhs ot
bales, but I have not got all those
figures with me now.

Dr. Deshmukh: Is it a fact that
Madhya Pradesh is the biggest pro-
ducer of cotton and, if so, what share
of the quantity allocated has been
given to Madhya Pradesh?

Shri Thirumala Rso: Sir, the ques-
tion relates to jute, not cotton.

Kaka Bhagwant Roy: May I know
what steps Government has taken to
replace short staple cotton, which is
not consumed in India, by Jong smple
cotton?

Shri Tlllmmah Rao: Sir, 1
not hear the question.

Mr. Speaker: He may request his
neighbours not to carry on loud con-
versation which might leave room for
him to hear the question.

The Minister of Commerce and
égdustty (Shri Mahtab): 1 am sorry,
ir.

Kaka Bhagwant Roy: 1 want to know
what steps Government has taken
to replace the short staple cotton, the
bulk of which is not used in India,
by long staple cotton which is urgently
required by the country’s mills

Shri Thirumala Rao: Our various
Institutes are evolving the type of
cotton that may be produced in our
country suitable to our requirements.
And we are making large grants to
the State Governments in this behalf.

Mr. Speaker: I think the hon. Minis-
ter might answer Dr. Deshmukh's
question, if he is in a position to.

Shri Thirumala Rao; I have not got
the information. From memory I
cannot say.

Salkh Mohiuddin: May I know what
are the different methods of giving
assistance to the jute growers?

Shri Thirumala Rao: We are supply-
ing good seed to these people, and
by the diversion of paddy growing
areas to jute cultivation the jute
grower is really benefiting much more
than to require any other help.

could

SurveEy OF GROUND WATER RESOURCES

*4637. Shri Krishaanand Rai: Wil
the Minister of Food and Agriculture
be pleased to state: -

(a) whether any agreement has
been recently finalised with any
foreign firm for a survey in various
Btates of ground water resources:

139 PSD
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(b) if- so, thie name of this firm and
the cost that Government will have
o hear on this survey; and

(c) whether the agreement envis-
ages any contract for the method of
utilisation of the ground water resous
ces also and if so. in what way?

The Deputy Minister of Food “and
Agriculture (Shri Thirumala Raso)!
(a) Yes.

(b) The name of the firm is Messrs.
Persons-Johnston-Brush 1nternational,
Los Angles. U.S.A. The estimate oi
total cost is about Rs. 2 lakhs which
the participating States had agreed
to bear.

(e) No.

Shri Krishnanand Rai: May 1 know
whether Government has formulated
any full-fledged scheme for the survey
and utilization of ground water re-
sources, and if so by what time this
scheme is going to be implemented?

Shri Thirumala Rao: We have
entered into an agreement with this
firm to give us a report after visiting
the States of Madras. Orissa, Sau-
rashtra, Kutch, Bhopal, Delhi and
Ajmer and when their report is sub-
mitted, we will be in a position to plan
further about this matter.

Shri Krishnanand Rai: May I know
whether the preliminary work has been
started yet or not?

Shri Thirumala Rao: Three of their
experts are already in India. That is
the only information I can give the
hon Member

Seth Govind Das: May I know the
reasan why the work of this survey
has been given to a foreign concern?
Was no such concern available in
India?

Shri Thirumala Rao: Their ex-
perience and their standing entitle.
them to get this work.

Seth Govind Das: Was no such firm
available in Indla’

r. Speaker: It follows from that.

Shri S. N. Das: May I know the
g::lod for which the contract has
n made?

Shri Thirumala Rao: The report is
expected very soon, within a month.
They have almost completed the work.

Dr. Deshmukh: May I know whether
this contract goes anywhere
mere survey? Are we
anv further items?
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Shri Thirumala Rao: For the present
we have not got any further payment
except to pay their fees and their
travelling allowances.

Sh¥ T. T. Krishnamachari: May 1
know if it is a fact that a Central
Ground Water Organization was in
existence till two years back and that
it was - wound up?

Shri Thirumala Rao: I have not got
any information on the point just now.
I want notice.

Shri Krishnanand Rai: May I know
whether any payments have been
already made. and if so, what amount?

Shri Thirumala Rao: Payments must
have been made in fulfilment of the
contract. The report is expected very
soon. They have almost completed
their work.

FORFIGN EXPERTS UNDER MINISTRY OF
FooDp AND AGRICULTURE

*4638. Shri Krishnanand Rai: (a)
Will the Minister of Food and Agricul-
ture be pleased to state how many
{oreign experts are working at pre-
sent in India under the Ministry of
Food and Agriculture?

(b) What is annual expenditure on
them?

(c) What is the allocation of their
work?

The Deputy Minister of Food and
:(\c)rl%ulmre (Shri Thirumala Rao):
a) Ten.

(b) and (c). A statement giving
the required information is laid on the
Table of the House. [See Appendix
XXVIII. annexure No. 53.]

Shri Krishnanand Rai: May I know
whether Government intends to import
any more foreign experts in this Minis-
try to implement its programmes?

Shri Thirumala Rao: Under the
Colombo Plan and the Point Four
Plan some of the experts are offered to
us and for the present, we are getting
only those experts.

Shri Krishnanand Rai: May I know
whether sufficient number of experts
had been called to work the Grow More
Food and Grow More Trees schemes?

Shri Thirumala Rao: No, Sir. It
may be that a botanist may advise us
with regard to the tree business.
Nothing more than that.

Pandit Munishwar Datt Upadhyay:
May ! khow for what period these
experts have béen engaged here?

-
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Shri Thirumala Rao: I want notice
of this question.

Shri S. N. Das: May 1 know out of
these ten experts how many are experts
on food and how many are experts
in agriculture?

Shri Thirumala Rao: The statement
gives all the detalls. 1 would invite
the attention of hon. Members to this
statement.

Pandit Munishwar Datt Upadhyay:
May I know to what countries these
experts belong?

Shri Thirumala Rao: Some from the
U.K. and some from America.

Mr. Speaker: Next question.

IRRIGATION WORKS IN WEST BENGAL

*4639. Shri 8. C. Samanta: Will the
Minister of Food and Agriculture be
pleased to refer to the answer given
to my Starred Question No. 2940 ask-
ed on the 9th April, 1951 regarding
irrigation works in West Bengal and
place on the Table of the House the
detailed information regarding irriga-
tion works both major and minor in the
State of West Bengal up to date?

The Deputy Minister of Food and
Agriculture (Shri Thirumala Rao):
A statement giving the information on
minor irrigation works in West Bengal
is placed on the Table of the House.
|See Appendix XXVIIl, annexure No.
54.) The question No. 2940 did not
ask for information regarding major
irrigation works. If this is now
desired, it will be obtained and laid
on the Table of the House.

Shri S. C. Samanta: Which of the
minor irrigation works done by the
West Bengal Government were
financed by the Central Government
and which from the State Government?

Shri Thirumala Rao: The number
of works completed 1is 588. With
regard to tanks excavation the subsidy
given by the Central Government was
Rs. 6.25,000 and the number of works
—small irrigation schemes (costing
Rs. 10,000 or less per scheme) is 224
and the subsidy given was Rs. 16,50,000.
The number of minor irrigation works
completed is 26 and the subsidy given
was Rs. 6,98,500.

Shri S. C. Samanta: May I know
whether the projects mentioned by
the hon. Minister include those which
were voluntarily done by the villagers? "

Shri Thirumala Rao: I have not got
that information in detail.
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Shri 8. C. Samanta: May I know how
much acreage of cultivable lands have
been benefited by the completion of
these projects?

Shri Thirumala Rao: The total
acreage benefited is 15.20.111 acres.
e

Dr. M. M. Das: May I know whether
the subsidy given by the Centre to the
West Bengal Government was in the
form of a grant or loan?

Shri Thirumala Rao: Subsidy is not
generally a loan but it is a grant.

Dr. M. M. Das: May I know whether
any amount was given as loans to
the West Bengal Government for these
minor irrigation schemes?

Shri Thirumala Rao: I want notice
for that question.

,

FoREST INSTITUTE, DEHRA DuUN
‘
*4640. Shri Jnani Ram: Will the
Minister of Food and Agriculture be
nleased to state:

(a) the number of Rangers and
D.F.O's trained in Forest Institute
Dehra Dun from different States: and

(b) the contribution. if
bv the States?

The Deputy Minister of Food and
Agriculture (Shri Thirumala Rao):
(a) The number of Officers and
Rangers trained at the Forest Re-
search Institute. Dehra Dun since

any. paid

117 s as undler:

1947-49, Training Course [ Officers 61
1 Rangerf 72

1048-50, Do f Officers 37
1 Rangers 63

19490-51, D. {  Officers 30
\ Ranger« 57

(b) No -contribution is paid by the
States sending up Officers and Rangers
for training at Dehra Dun. The
States. however. bear the actual cost
of training of their nominees which is
as helow:

Officers—Rs. 12,900 per officer for
the entire course.
Rangers—Rs. 6.500 per Ranger for

the entire course.

Shri Jnani Ram: May I know the
number of officers trained by the Cen-
tra] Government?

Shri Thirumala Rao: If the officers

are all added up, you will get the
answer, i.e., 61 plus 87 plus 30.
Shri Jnani Ram: May I know |f

the seats for the trainees have been

»
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extended during recent years and If
so, what are they?

Shri Thirumala Rao: No. Sir.

Shri Dwivedi: May I know if the
research made and experience gained
is of any advantage to an) other State
other than U.P.? 1If so. in what States
improvements on the model of the
activities of the Institute at Dehra Dun
have been carried out?

Shri Thirumala Rao: This relates to
the question of training officers in the
Forest Institute.

Shri Dwivedi: 1 want to know whe-
ther the experience gailned at the
Institute is made avalilable to other
States.

Shri Thirumala Rao: That is a Cen-
tral Institute for the whole of India
and every State is sending its problems
to the Institute and each tate is
taking advantage of the Institute.

TELEPHONIC CONNECTIONS

*4641. Shri Jnani Ram: Will the
Minister of Communications be pleas-
ed to state:

(a) the names of places where Tele-
ohonic connections have been install
ed in the year 1950-51 for the first
time: and

(b) the cost of the instollations?

The Denuty Minister of Commuai-
cations (Shri Raj Bahadur): (a) A list
is placed on the Table of the House.
IS'v]u Appendix XXVIII, annexure No.
55. . :

(b) Information - is being collected
and will be placed on the Tabhle of the
House when reqelved.

Shri Jnani Ram: May I know the
number of exchange offices and public
call offices opened during this year?

Shri Raj Bahadur: A complete list
has been placed on the Table.

Mr. Speaker: He may refer to the list.

Shri Jnani Ram: May I know if
applications from Daltonganj. Kodarma
and Topchanchi in Chota Nagpur are
pending?

Shri Raj Bahadur: I should
have notice.

Kaka Bhagwant Roy: What is the
number of Telephone Exchanges

opened in Part B States and at what
cost?

Mr. Speaker: Is it not in the state-
ment?

Shri Raj Bahadur: The
formation is contained in the

Mr. Speaker: The
refer to the sta

like to

entirg.. fn-
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DAMAGE CAUSED TO TI1S8TA BRIDGE

*4642. S8hri A, C. Guha: Will the
Minister of Rallways be pleased to
state:

(a) whether there was some
damage caused to the Tista Bridge
(Assam Railway) during the last
rainy season;

(b) 1 so. whether it was due to

some defect in the construction of
the Bridge: and

(c) the total cost of repairs?

The Minister of State for Transport
and Rallways (Shri  Santhanam):
(a) The bridge structure did not
suffer any damage but the approach

banks and the guide bunds were

breached.

(b) The reply is in the negative.

(¢) Rs. 20.5 lakhs approximately.
including extension of bridge by 3
fpans.

Shrl A. C. Gnha: What was the
reason for this damage?

Shri Santhanam: The normal flood
{8 of the order of 175.000 cusecs. The
1050 June flood was of the order of
650,000 cusecs. The bridge as design-
ed was Intended to carry onlv a dis-
charre of 425.000 cusecs which is
nearly 23 times the normal. But, the
floods in 1950 were so abnormal that
the avproach bunds were damageq.

Shri A. C. Guha: May I know, if
in case there is any flood in the
future, the bridge is also liable to be
damaged?

Shri Santhanam: We are expanding
the bridge to cope with flonds of a
little higher order than what hap-
pened in 1950, If that too is exceed-
ed. we cannot say what will happen.

Shri A, C. Guha: What was the
original cost of constructing the
bridge?

Shri Santhanam: It was a part of
the Assam Rallwav link. 1 cannot
give the cost of the bridge separately.

LivestTock CENSUS

*4644. Dr. Ram Subhar Singh: Wil
‘he Minister of Food and Agriculture
ba pleasced to state:

(a) when the livestock census was
taken last;

(b) what was the total number of
Mvestocks in this country according
{0 that census; and

(e> whether Government propose
to take any livestock census in the
near future? '
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The Deputy Minister of Food and
Agriculture (Shrl Thirumala Rao):
(a) Thae last livestock census was
tuken in 1945, ’

(b) According to the 1945 livestock
census, the'total number of livestock
of various categories in Indi.a was as

{allows:
(Millions)
Cattle N 136.74
BufTaloes 40.78
Sheep 87.73
Goats 46.30
Horses and ponies 1.40
Mules 0.05
Donkeys 1.13
Camels 0.66
Pigs 3.-m

Total 268.45

(c) Yes. A circular has been issued
to the States in April. 1950 asking
them to conduct the wusual quin-
aquennial livestock census in May, 1951.
The census is already in progress in
many of the States and is likely to be
completed by 31st May. 1951. It
must have been completed by now.

Dr. Ram Subhag Singh: May I know
whether the auality of our present
livestock ponulation is deteriorating?

Shri Thirumala Rao: Compared to
the census figures of 1940, there is a
slicht deterioration in the numbers of
cattle. sheeo, goats, horses, and
donkeys. There is an Increase in
pigs. camels and buffaloes.

Dr. Ram Subhag Singh: I wanted to
know about quality.

Mr. Speaker: I think he should better
awailt the result of the census. The
census has just now finished.

Pandit Munishwar Datt Upadhyay:
May I know whether there is any
classification of useful and useless
bovine cattle on the basis of these
figures?

Shri Thirumala Rao: In the report
given by the Cattle Utilisation Com-
mittee in 1947, they have arrived at
soa\‘e figures with regard to useless
cattie.

Pandit Munishwar Datt Upadhyay:
T wanted to know the approximate
figures.

Shrl Thirumala Rao: About 28 lakhs
are stated to be useless cattle, and
another 123.000 as completely useless.
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Shrj Rethnaswamy: May I know the
reason why monkeys have not been
included in this classification?

Mr. Speaker: Order, order.

Seth Govind Das: The hon. Minister
just now said that there is a certain
deterioration as far as. cattle is con-
cerned. May I know the reasons for
this deterioration?

The Minister of State for Finance
(Shri Tyagi): Number or health?

Mr. Speaker: Order, order.

Shri Thirumala Rao: Because the
people who are keeping the cattle are
not looking after them properly.

Mr. Speaker: I think we shall better
go to the next question.

ALLOTMENT OF Foop GRAINS IN NoN-
INDUSTRIAL AREAS

*4645. Dr. Ram Subhag Singh: (a)
Will the Minister of Food and Agri-
culture be pleased to state the quan-
tity of foodgrain+: allotted per head
ner week in non-industrial areas of
West Bengal?

(b) How cdoes it compare with the
allotment of foodgrains to non-indus-
trial pooulation of.other States of this
country?

The Deputv Minister of Food and
Agriculture (Shri Thirumala Rao):
(a) and (b). The classification for
purposes of rationing is not industrial
and non-industrial, though in deter-
mining the type of rationing whether
a particular place is industrial or not
is taken into account.

Broadly Government distribution of

foodgrains consist of (i) statutory
rationing and (if) non-statutory
rationing. Tn the former a specific
ration is assured to the population

concerned and no free market is allow-
~d to function in the area concerned.
The latter takes different forms, e.g..
supplies through relief quota shops.
through controlled distribution. ete.
‘The main feature in this case is that a
free market is allowed to function in
certain areas, the aim of Government
being only to suonly the minimum
quantity reauired depending upon
availabilities for low income groups.
vulnerable section of population at
rontrol prices. In all statutory ration-
ed areas, at present the size of the
ration is 9 ounces per adult per day.
Under other forms of rationing. the
auantum ner adult per dav varies. for
instance, in West Bengal 6 ounces: in
Madras 6 to 8 ounces: in Sauraghtra
7.4 ounces.
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Dr. Ram Subhag Singh: May I know
what proportion of West Bengal popu-
lation is supplied foodgrains at con-
trolled prices?

Shri Thirumala Rao: I have more
than once laild a statement on the
Table of the House giving State-wise
number of  statutory-rationed peoole
and the number informally rationed. I
have not got the figures just now.

ALLOCATION OF IMPORTED Foobp GRAINS

*4646. Shri Kamath: Will the Minis-
ter nf Food and Agriculture be pleas
ed to state:

(a) whether any decision has been
taken as regards the proportion in
which imoorted foodgrains will be
allnrated tn the various deficit Statex
in the country;

(b) if so. what that proportion is:

(c) what 1is the stock of food
reserve at present; and
(AY the forl raserve that is nen-

nao<ed to he buflt un durine 1951-52%

The Devutv Minister of Food and
Aceviculture (Shri  Thirumala Rao):
(a) and (h). The Basic Plan for 1951
as revierd todate envisages a  tota!
distribution of 3R:4 lakh tons of
grains.  Out of this 3.55 lakh tons are
exnccted to become available from
fadamaal cnpnlppeas anAd the halange »f
24.85 lak' fons will have to be sup-
plird from imnorts from abroad.

(c) At oresent the Centre has nn
reserve stocks exceot a few thousand
tons as whatever {s received is being
despatched to the States.

On 12th May. 1951, the fotal stocks
with State Governments amounted to
14.06.997 tons.

(d) 1t is not pnossible for us now to
sav whether we will be ahle to bufld
up a reserve.

Shri Kamath: Out of the 4'85 lakh
tons exnerted tn be allocated to the
various States. how much has already
arrived from abroad?

Shri Thirumala Ran: | think nearly
14 lakh tons have already arrived.

Shri Kamath: How much more is
exoected?

fhrl Thirumala Ran: Ahnut 18 to 17
lakh tons are exvected within a month
ar two, anart from the purchases we
rave made recently.

Shri Kamath: Have Government
received any definite communication
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from the Government of the U.S.A. as
to whether their foodgrains of two
million tons would be available within
the next two or three months?

Shri Thirumala Rao: I am not in a
position to say anything definitely
whether any communication has been
received from the U.S.A.

Shri Kamath: With reference to the
answer to Part (d) of the question,
am I to understand that Government
have no plan whatever to build up an
adequate food reserve during this year?

Shrli Thirumala Rao: It is too soon
fo inform the House with regard to the
vlans of Government. We must have
sufficient stocks in our hands to build
up a reserve,.

Dr. Deshmukh: Is it correct to say
that the two million tons of wheat or
foodgrains ‘that are likely to come
from ‘the U.S.A. have not been taken
into account in giving these figures?

Shri Thirumala Rao: No, Sir: they
are not taken into account.

Pandit Thakur Das Bhargava: By
the end of 1951 or beginning of 1952
will there not be a good reserve if
the two million tons are received from
America?

Shri Thirumala Rao: In view of the
present experience when we are des-
patching the foodgrains from the ports
to the States. it is too early to give
any idea of the possibility to build up
a reserve.

Pandit Munishwar Datt Upadhyay:
May I know what is the necessary
quantity of reserve that Government
consider necessary for emergency pur-
poses?

Shri Thirumala Rao: Previously we
were having about a million tons on
nur handg with all the States.

Shri Kamath: How much increased
foodgrain production does Government
hope to achieve during this year with a
view to building up any reserve?

Shri Thirumala Rao: We cannot say.
From the Grow More Food Scheme we
estimate 13 lakh tons.

FACILITIES FOR COMMUNICATIONS DURING
ELECTIONB

*4647. Shri Kamath: Will the Minis-
ter of Communications be pleased to
state:

(a) whether any decision has been
taken on the auestion of postal facili-
ties and. concessions to candidates
und their authorized agents, so far as
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their communications with the elec-
tors are concerned during the next
general elections; and

(b) if so, what are they?

The Deputy Minister of Commuali-
(S:xiltlons (Shri Raj Bahadur): (a) No.
r.

(b) Does not arise.

Shri Kamath: Does Government pro-
pose to consider the matter at the time*
the rules for election matters are
framed by the Rule-making Authority
under thz Act?

Shri Raj Bahadur: The whole matter
is already under consideration and the
decision will be notified, as and when
it is taken.

Shri Kamath: Will it ind a place in
the rules?

Shri Raj Bahadur: That is too early
to say. 4

Pandit Munishwar Datt Upadhyay:
May I know whether the question of
some concession to be given to the
candidates is under consideration?

Shri Raj Bahadur: The Ministry of
Law has referred this to us. We have
explained the dificulty. The difficulty
is that there will be 80 million voters
and it is expected 8 million letters will
be sent. The cost will be four crores.
311 these matters are under considera-

on.

Shri Kamath: What is the position in

regard to this matter in the U.K. and
US.A? :

Shri Raj Bahadur: In U.K. the right
of the candidate is that in Parlia-
mentary clections they are entitled to
send free of any charge—postage—to
each electdr one postal communication
pértaining to elections not exceeding
2 ozs. in weight. In U.S.A. no such
concession exists.

DEMAND FOR WAGONS e

*4651. Shri Kishorimohan Tripathi:
(a) Will the Minister of Rallways be
pleased to state whether it is a fact
that the demand for goods carrying
wagons has been steadily increasing
during the years 1949, 1950 and 1951°

(b) Are the Railways able to meet
the demand effectively?

(c) Is it a fact that wagons after
unloaditig goods very often return.
empty to their own centres of supply?

(d) Have Government received
complaints to the effect that trade and
industry very often unnecessarily
detain wagons unloaded at way side
stations and destinations?

The Miunister of State for Transport
:.n)dynulways (Shri Santhanam):
a es,
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(b) On the Broad gauge gcnerally
the demand had been met satisfactorily
until of late when the position became
difficult. On the metre gauge, parti-
cularly the Northern system, the posi-
tion has, however, been difficult
throughout.

(¢) Yes, in some cases. For instance,
a large number of wagons particularly
opens have to be worked back empty
to coalflelds

(d) Despite the liability for demur-
rage charges for detention of wagons
beyond the free time allowed to con-
signees for unloading the contents,
wagons are some time detained at
destinations on account of failure of
the consignees to unload them promptly.

Shri Kishorimohan Tripathi: May I
<know what is the actual yearly in-
crease in the demand of wagons and
what is the supply position so far as
Indian manufacturers are concerned?

Shri Santhamam: There is no ques-
tion of annual increase in the demand
of wagons. There is a certain quota
which has to be replaced. It is about
one-fortieth of the entire wagon stock
and of course we may have to increase
it according to the needs of traffic
and the hon. Member, if he wants
more particulars, should put a speci-
fic question in the matter.

Kaka Bhagwant Roy:+May I know
waether it is a fact that a large quan-
tity of agricultural implements are
lying at the port of Bombay awalting
loading for P.E.P.S.U. and East Punja
which is urgently required for the
coming season?

Shri Santhanam: I don't know of
large quantities of agricultural imple-
ments lying there. I got one or two
complaints and instructions have been
issued to move these implements on
a priority basis.

Shri 8. N. Das: May I know whether
demand for wagons for supply o! food-
grains to North Bihar is being fully
satisfied?

Shri Santhanam: Yes, we are moving
.gl_lh the grain that is necessary for
ihar.

Dr. Deshmukh: Does not increased -

demand for wagons bear any rc ation-
ship to the increase in the population?

Shri Santhamam: No. Increased
population may, in certain circum-
stances, result in decreased deinands

for wagons.
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Foop GRAINS FROM Russia

“4652. Shri Rathnaswamy: Wil] the
Minister of Food and Agriculture be
pleased to state:

(a) the total quantity of foodgrains
received from Russia during the last
three months;

(b) whether any long-standing
agreement has been entered into or
proposed to be entered into for the
import of foodgrains from Russia;

(c) whether the terms of the agree-
ment are on barter or cash basis;

(d) whether the shipping arrange-
ments have to be made by India or
Russia or any other countries; and

(e) whether these terms include
shipment by India of certain essential
strategic materials to Russia?

The Deputy Minister of Food and
Agriculture (Shri Thirumala Rao):
(a) to (e). As the negotiations are
going on still with the Government
of U.S.S.R. I take it that it is not in
the public interest to give the infor-
mation at this stage.

Shri Brajeshwar Prasad: Has any
consignment of foodgrain arrived from
Russia?

Shri Thirumala Rao: Yes, they have
arrivpd.

Mr. Speaker: I think it has been
dealt with.

Shri Rathmaswamy: What is the
quantity of foodgrains for which an
agreement has been entered into?

Shri Thirumala Rao: No agreement
has been finalized yet.

Shri Chattopadhyay: May I know
whether Russia has indicated the
quantity of foodgrains that she will
be able to supply?

Mr. Speaker: The whole thing is
under negotiations.

AGRICULTURAL IMPLEMENTS

“4653. Saikh Mohiuddin: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether the Government have
up till now set up the survey committee
for the development of agricultural
implements and machinery as suggest-
ed by Planning Commission in their
five year plan; and

(b) whether there is any scheme to
set up different committees for differ-
ent purposes?
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The Deputy Minister of Food and
Ag‘rl%ultnre (Shri  Thirumala Rao):
(a) No

(b) The whole matter is under con-
sideration. Among the various
proposals being considered are sug-
gestions about (i) a detailed examina-
tion of soil conditions, to be under-
taken by a team of experts working
in close collaboration with the culti-
vators, to establish items of implements
{o be developed, (ii) a sample survey
of implements in villages in different
regions, to be undertaken in order to
establish which implements are in-
efiicient: and (ili) setting up of
Regional Organisations. No final
plans have yet been made.

Seth Govind Das: May 1 know in
how many States so far any definite
investigation with respect to this
question has been made and whether
.the State Governments have been
taken into confidence as far as this
scheme is concerned?

Shri Thirumala Rao: The matter has
been the subject of discussion between
the Planning Commission and the
Ministry of Food and Agriculture and’
the State Governments are being con-
sulted in the matter.

Dr. Deshmukh: May I know how
many proposals which were ripe for
action have been held up because
there was a proposal to discuss them
with the Planning Commission?

Shri Thirumala Rao: I have not got
any information on that.

Mr. Speaker: The question hour is
over.

WRITTEN ANSWERS TO QUESTIONS

COMMUNIST MOVEMENT IN HYDERABAD

*4620. Shri Sidhva: (a) Will the
Minister of States be pleased to siate
whether it is a fact that the leader of
the communist movement in Hydera-
bad has been arrested on or about the
24th April, 19517

(b) Has any body else been also
arrested?

(¢) What kind of ammunition was
found in his possession during the
arrest?

(d) At what place was the arrest
made and whether any shots were ex-
changed at the time of the arrest of
this terrorist?

The Minister of Sta
and Rallwuys (Shri wami):
(a) to (d). Raj Bahadur Gowd, a
leader of the communists movement
in Hyderabad, was arrested on the
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24th April, 1951 along with two others.
One 303 rifle with 30 rounds of
ammunition and one guider gun with
10 rounds of ammunitfon were seized
from him. These three persons were
arrested at Rajkonda Hills in Nalgonda
District after an exchange of fire.

On the 7th May. 1951, Magdoom
Mohiuddin, another leader of the com-
munists was arrested along with three
others. They were arrested at
Habshiguda, near the University
Camp, Hyderabad District. There was
no exchange of fire in this case.

COMMUNISTS IN HYDERABAD

4621, Shri M. L. Gupta: (a) Will
the Minister of States be pleased to
refer to the answer given to my Starr-
ed Question No. 3569 on the 27th April,
1951 regarding communists in Hydera-
bad and place on the Table of the
House an interim report containing
t}ttﬁ information which is readily avail-
able?

(b) Is it a fact that Rajbahadur
Gowd, the alleged top communist leader
of Telengana has been arrested?

(c¢) It so, has the arrest resulted in
any decrease in the violent communist
activities in Telengana?

(d) How many more violent com-
munist leaders are suspected to be at
large in Telengana?

The Minister of States, Transport
and Railways %Shri Gopalaswami):
(a) The information has since been
placed on the Table of the House.

(b) Yes.

(c) It is too early to say whether
there has been any decrease in the
violent activities of the terrorists on
account of his arrest.

(d) It is not possible to state the
number of cther terrorist leaders at
large.

ExPENDITURE IN KASHMIR

*4622. Prof. S. L. Saksena: (a) Wil!
the Minister of States be pleased to
state the total amount of expenditure
incurred by the Government of India
in Kashmir under the following heads:

(i) on the defence of Kashmir
during 1950-51;

(i) on aid to the civil administra-
tion during 1950-51;

({ii) on the Kashmir Department
of the Government of India
since 194748 up to date; and

(iv) on the Kashmir case in the
UN.O. from its beginning?
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(b) What is the estimate of the ex-
penditure which will be incurred on
Kashmir under the above heads in the
current year 19§1-52?

The. Minister of States, Transport
and Rallwavs (Shri Govalaswami):
(a) (i) Attention is invited to the
reply given by the hon. Minister of
Defence to Starred Question No. 866

<oen December 13, 1950.

(i) During 1850-51 an amount of
Rs. 3.18.94.700 is estimated to have been
incurred on aid to the State. The
estimated expenditure for 1951-52 is
Rs. 63.26,000. -

(iii) There is no Kashmir Depart-
ment in the Government of India.
Work relating to Kashmir is handled
in the Ministries of States and External
Affairs. and the expnenditure incurred
. Is met as part of the expenditure on
~ these Ministries.

(iv) The exoenditure on sending
delegations to the U.N.O. in connection
with the Knshmir case is as follows:

1047-48 .. N1l
1048.40 Re. 2,738,000
1849 50 Ra. $2,948/3/-

1950-51 .o Nil

4 (b) No estimate of the exoenditure
that might be incurred in 1951-52 is
possible at this stage.

LAND RECLAMATION

“4834. Shri S. C. Samanta: (a) Will
the Minister of Food and Agriculture
he pleased to state how much land has
heen reclaimed and brought under cul-
tivation in the year 1950-51 (i) by the
Government of India in the Centrally

+Administered Areas: (ii) by the State
Covernments: and (iili) by individual
private enterprises?

(b) How much fresh land is oropns-
ad tn he brought under cultivation in
1051-52 (State-wise)?

The Deputv Minister of Food and
Agriculture (Shri Thirumala Rao):
(a) A statement giving the information

» in resvect of land reclamation carried
out in the Centrally Administered areas
and by State Governments is placed
na the Table of the House. [See
Avpendix XXVIII. annexure No. 356.]
Similar information with regard to
land reclaimed by individual prlvate
enterprise is not available.

(b) According to present plans. the
following areas will be reclaimed by

139 PSD.

8 JUNE 1851

Written Answers 5140

the Central Tractor Organisation dur-
ing 1951-82:

Madhya Pradesh 80,000 acres
Uttar Pradesh 75,000 ,,
Bhopal 80,000 "
Madhya Bharat 80,000 ,

Total 3,15,000

Similar information is not available
with respect to the plans of State
Govlernments and of private indivi-
duals.

IMMOVABLE PROPERTIES UNDER
MImNISTRY or RAILWAYS

*4625. Shri Sidhva: Will the Minis-
ter of Rallways be pleased to state the
total book value of all the immovuble
properties viz. buildings under the
charge of the Ministty in the whole
country including Delhi?

The Minister of State for Tramsport
and Raflways (Shri Santhanam):
The book value of immovable pro-
verties, viz., buildings and other
structural works. other than permanent
way, under the charge of the Ministry
of Railways, is Rs. 325-34 crores ex-
cluding those on E. P. and Assam
Railways, whose accounts on the
partition of the ex- N. W. and B. A,
Railways have not yet been finalised.

ExPORT OF MANGOES FROM RATNAGIRI

*4627. Shrl Sonavane: Will the
Ntlirt:ister of Tramsport be pleased tc
state:

(a) whether it is a fact that the
motor launch owmers, who used to
carry the mangoes from Ratnagirl to
Bombay harbour have been forbidden
to do so by the Mercantile Marine
Department;

(b) it so, what are the reasons for
prohibiting the export of mangoes
from Ratnagiri;

(c) what steps Government are
taking to give immediate facilities to
mango-exporters to bring mangoes to
the Bombay market; and

(d) what amount of mangoes were
exported from Ratnagir! last year?

The Minister of State for Transport
and Rallways (8hri Santhanam):
(a) and (b). It is not a fact that
the Mercantile Marine Department has
prohjbited the transport of mangoes
from Ratnagiri to Bombay Harbour in
motor fishing launches. In 1080 the
Mercantile Marinc Departiment circular-
ised all owners to arran for their
launches to be in or the luuo
of “oadline certificates in case they
wished to carry cargo other than figh:
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and they were warned that the rules
would be more strictly enforced from
the 1951 season. In February, 1951,
a representation was received from the
Fish Merchants and Launch Owners
of Bombay asking for general exemp-
tion of their motor fishing launches
from the statutory requirements in
respect of surveys for loadlines and
life saving appliances while employed
on the transport of mangoes to Bom-
bay. These requirements conform to
general International Standards of
Safety of Life at Sea and relaxation
therefrom can be allowed only to the
extent considered reasonable without
involving serious risk to the craft and
their crew. The Government inform-
ed the launch owners that they were
unable to grant general exemption to
motor vessels but that each case
would be considered on merits by the
Principal Officer, Mercantile Marine
Department, Bombay. During 1950,
9 vessels were permitted to ply with
mangoes as cargo and during this year
the number permitted up to now has
been reported to be 7.

(c) So far as Government are aware,
mangoes are transported to Bombay
by road, by rail, and by sea. Sea
transport includes several home trade
ships as well as launches permitted to
carry cargoes which serve Ratnagiri
and other ports. The available faci-
litles have not materially changed.

(d) Government have no informa-
tion.

CONTROLLED AND FREE MARKET SUGAR
PRICES

*4628. Shrl Sidhva: (a) Will the
Minister of Food and AgricuJture be
pleased to refer to the answer given
to my Unstarred Question No. 228
asked on the 20th April, 1951 giving
‘control prices and free market prices
of surar and state what is the reason
of difference in price of nearly 90 per
cent. between free market and con-
trolled sugar?

(b) On what basis sugar for free
market is released?

(c) What control do Government
have to check that sugar produced for
free market is not accumulated by the
industrialists for an indefinite period.
0 us to get higher prices?

The Deputy Minister of Food and
Agriculture (Shri Thirumala Rao):
(a) Presumably because demand for
sugar is more than the quantity avail-
able in the free market. Lack of
adequate transport ‘and tendency to
hoard or corner stocks is also reported
to be responsible for the stringency
in the market,
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(b) Attention of the hon. Member
is invited to my statement ?laced on
the Table of the House on 27th April,
1951.

(¢) No control was intended to be
exercised on the distribution or price of
sugar released for sale in the free
market. The Industry has, however,
been advised to release the free
mnarket sugar in a regulated manner
and to open fair price retail shops
themselves. It is understood that the
Indian Sugar Mills Association, which
represents all factories in India, has
taken action in the matter.

TELEPHONES IN BANGALORE

*4643. Shri Ethirajulu Naidu: Will
the Minister of Communications be
pleased to state:

(a) the number of pending appli-
rations for installation of telephones
In Bangalore City: -

(b) the number of telephones now
in service:

(c) the rental that was being paid
for each telephone before the Central
Government took over the telephone
system; and

(d) the charges that are now being
evied?

The Devuty Minister of Communi-
cations (Shri Raj Bahadur): (a) On
the 15th May 1951.

(1) For direct connections ... 1,161.

(ii) For extensions 38.
(b) On the 15th May. 1951,

(i) Direct connections ... 1,836.

(ii) Extensions l... 288.

(c¢) and (d). The information has
already been furnished in reply to
Starred Question No. 4161 by Shri
Rudrappa on the 15th May, 1851.

PoST AND TELEGRAPH OFFICES IN TRIBAL
ARFEAS

*4648. Shri Kannamwar: Will the
Minister of Communications be pleased
to state:

(a) the number of Post and Tele-
eraph Offices in the Tribal areas of
Sh;)r.cha Tahsil in Madhya Pradesh;
an

(b) the average distance at which
each of these offices is situated in
Sironcha Tahsil?

The Devutv Minister of Communi-
cations (Shri Raj Bahadur): (a) 4, of
which, 2 are combined Post and Tele-
graph Offices.

(b) Distance between Sironcha and
Ahiri Is 81 miles, between Sironcha and
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Ankisa is 21 miles and between Ahiri
and Asrall is 4 miles.
BALHAKSHA-BMOPALAPATNAM RaILwAY
LINE

*4649. Shri Kannamwar: Will the
Minister of Raillways be pleased to
state whether a proposal is under
consideration to construct a branch
rpilway line from Balharsha railway
Station to Bhopalapatnam in Madhya
Pradesn?

The Minister of State for Transport
aad Railways (Shri Santhanam):
No proposal for the construction of a
line between Balharsha and Bhopala-
patnam is or has been under considera-
tion of the Government.

CATTLE MORTALITY

~ *4650, Shri M. Naik: (a) Will the
Minister of Food and Agriculture be
leased to state whether Government
ave any estimate of cattle mortality
due separately to cattle epidemics and
old age?

(b) Is there any long term pro-
gramme in hand under which the
results of the Veterinary Research
Institutes may easily reach the farthest
‘interior of the land in order to bring
under control the cattle epidemics and
livestock diseases?

+ (c) How far is India self-sufficient
in respect of production of animal
serums and to what extent it is
dependent on foreign countries in that
respect?

The Deputy Minister of Food and
Agriculture (8Shri Thlrumah Rao):

(a) No.
(b) Yes.

< (c) India is not only self-sufficient

% ii* respect of animal sera for prophy-
lactic measures but also exports these
products to foreign countries like
Afghanistan, Iraq, Iran, Egypt, Ceylon,
Thailand, Malaya, and China.

TIMBER FROM ANDAMANS

*4654. Dr. Deshmukh; will the
Minister of Food and crlcultun
pleased to state:

y(a) the number of trees that were
felled in the Andamans in each of the
years 1948, 1949 and 1850:

(b) the cost per cubic foot of timber
for felling and assembling;
(c) the rate per cubic foot at which
the same was sold;
(d) the riod of time required to
timber from tho date of
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(e) whether any quantity of this
timber has been brought to India for
Government use, if not, why tiot; and

(f) the quantity of timber required
by Government and how and where
from is it obtained?

The Deputy Minister of Food and
Agriculture (Shri Thirumala Rao):
(a) to (f). Information required by
the hon. Member is being collected
and will be laid on the Table of the
House as soon as possible.

Foop GRAINS ALLOTTED TO MADRAS

*4655. Shri A. Joseph: Will the
Minister of Food and Agriculture be
pleased to state:

(a) the number of tons of foodgrains
allotted to Madras from January, 1951
to May, 1951; ana

(b) whether the State Government
requested the centre to allot more food
grains to Madras?

The Deputy Minister of Food and
Agriculture (8hri Thirumala Rao):
(a) 1,84,300 tons.

- (b) Yes. The State Government
have represented that the ceiling quota
for 1951 should be raised.

MASULIPATAM HARBOUR

+4656, Shri A. Joseph: Will the
Minister of Transport be pleased to
state whether there is a proposal to
develop the harbour at Masulipatam?

The Minister of State for Transport
and Railways (Sari Saathanam):
The port of Masulipatam, being a
minor port, is under the control of the
Government of Madras. The Govern-
ment of India have, therefore, no
information in the matter.

LIGHT-HOUSE AT MABULIPATAM

+465%7. Shri A. Joseph: (a) Will the
Minister of Tramsport be pleased to
state whether it is a fact that the Light-
house at Masulipatam is not in good
condition?

(b) If so, when will the work of
repairs be taken up?

The Minister of State for Transport
and Rallways (Shri Santhanam):
(a) Masulipatam Lighthouse is a local
light and is under the administrative
control of the Government of Madras
who maintain it. It is understood
that -the light is in good condition and
that therefore there is no proposal for
its improvement in the near future.

(b) Does not arise.
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PORT DEVELOPMENT IN ORISSA

*4658. Maulvi Haneef: Will the
Minister of Tramsport be plcased to
refer to the answer given to my
Starred Question No. 2432 asked on the
21st March, 1951 and state whether the
report on the investigation about the
possibility of port development in
Orissa has been received by Govern-
ment and if so, will it be laid on the
Table of the House?

The Minister of State for Transport
and Railways (Shri Santhanam):
The report of the group of French
Experts on the likely sites for a port
in Orissa has not so far been received.
It will be placed in the Library of the
House when received.

CROP INSURANCE SCHEME

*4659, Shri V. K. Reddy: Will the
Minister of Food and Agriculture be
pleased to state: ’

a) whether there is any proposal
before Government to introduce crop
insurance schemes; and

(b) what are the States in which it
is to be introduced in the initial stage?

The Deputy Minister of Food and
Agriculture (Shri Thirumala Rao):
(a) and (b). A research pilot scheme
of crop insurance covering certain
selected crops in Bombay, Madhya
Pradesh, Madras and Uttar Pradesh
has been prepared and is under con-
sideration of the Indian Council of
Agricultural Research, which has con-
sulted the State Governments con-
cerned in the matter. The scheme
is to be considered at the next meeting
of the Advisory Board of the Indian
Council of Agricultural Research.

RUBBER PLANTATION

4660. Shri J. N. Hazarika: Will the
Minister of Food and Agriculture be
pleased to state:

(a) the acreage of rubber plantation
grown wild or otherwise in Assam;

(b) whether rubber has been
extracted therefrom; and

(c) it not, why not?

The Deputy Minister of Food and
Agriculture (Shri Thirumala Rao):
(a) About 9,500 acres were estimated
to be covered with the Ficus Elastica
variety of rubber trees in Assam in
1934. The acreage has been declining
subsequently, but exact figures are not
available.

(b) No.

(c) The PFicus Elastica variety of
rubber trees produces rubber which
contains some resin and is not equal
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in quality to the rubber produced from
thc more common Havea Braziliensis
variety. In no part of the world is
any rubber produced from Ficus
Elastica.

Post OFFICES IN “MAJULI" IN ASSAM

“4661. Shri J. N. Hazarika: Will the
Minister of Communications be pleased
to state: v

(a) the number of Post Offices run
departmentally, extra departmentally
and on experimental basis in the
Island of the Brahmaputra—called
“Majull” in Assam;

(b) whether more Post Offices will
be established there on 2,000 people
population basis;

(c) whether there are telegraphic
an:ii wireless communications there;
an

(d) how long it takes o carry mails
from Jorhat to Majuli and by what
means the mails are carried?

The Deputy Minister of Communi-
cations (Shri j Bahadur): (a) (i)
Departmental Post Offices . nil

(li) Extra Departmental Post
Offices e 1

(iii) Experimental Post Offices ... 2
. (b) Does not arise as there are no'
villages with more than 2,000 popula-
tion in Majuli.

(¢) No.

(d) (i) 28 hours.

(ii) From Jorhat to Kokilamukh
mails are carried by motor vehicles.
From Kokilamukh to Kamalabari the
mails are taken across the river by the
ferry in charge of a runner. Beyond
Kamalabari the mails are conveyed
by runner to Dakhinpatsatra. From
Dakhinpatsatra to Majuli the malils
are carried by an extra departmental
malil carrier.
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PosT OFFICES IN CHHOTANAGPUR IN
BIHAR

[*4662. Shri Oraom: Will the Minis-
t::teof Communications be pleased to
state:

(a) how many petitions were receiv-
ed during the years 1949 and 1950
from the residents of every district of
Chhota Nagpur Division, Bihar for
opening Post Offices;

(b) how many of them were
accepted and the places where Post
Offices have been opened; and

(¢) how many of the petitions are
stil under consideration and how
many of them were rejected?]

The Deputy Minister of Communi-
cations (Shri Raj Bahadur): (a) 51.

x
(’5) 10. A statement giving the
names of places where Post Offices

have been opened is placed on the
Table of the House. .
(¢) Under consideration ... 89.
Rejected 2.

STATEMENT

Pust Offices opened as a result of
the petitions—

Radhanagar, Tillyadam. Saga-
dim, Maithan, Bharkatta, Kesarg
garh, Bhuli, Gobindpur, Chakra-
dharpur Bazar and Seriadhela;

Post Offices opened without receipt
of any petition—

Saltore, Pandoo, Jituguri, Mahal,
Angara, Balliaguri, Pilka, Lowel-
daga Bazar and Thethanagar.

“JIRATIA TENANTS"” IN TRIPURA

*4683. Shri G. 8. Guha: Will the
Minister of States be pleased to refer
to the reply to starred question
Nou. 4154 asked on the 15th May, 1951
and state:

(a) what is the approximate number -
of Pakistani subjeets who

are entitled
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to the concession of taking away 40
maunds of paddy per family;

(b) what is the approximate number
of Indian citizens living in Tripura
State who are entitled to the same
concession in Pakistan territory;

(c) what is the total area of land
cultivated by “Jiratia tenants” in
Tripura State and that cultivated by
Indian citizens of Tripura in Pakistan,

(d) what was the amount of paddy
that “Jiratia tenants” of Tripura State
were allowed to take per family before
the Partition; and

(e) whether it is a fact that the
people of iripura are now suffering
from insutuciency of rice?

The Minister of States, Transport
and Rallways (Shri Gopalaswami):
(a) Approximately 20,000 families.

(b) Government have no informa-

tion.

(c) Attention of the hon. Member
is invited 10 my reply to Starred
Question No. 4154 on the 15th May,
1951, Wc have no information re-
garding the total area of lands culti-
vated by Ilndian citizens of Tripura in
Pakistan.

(d) During the pre-war days there
was no linut on the export of paddy
from Tripura. During the war days,
this was ali )wed to the extent of actual

family requirements under a permit
system.
(e) Somc difficulty is experienced

by the people of Tripura in this res-
pect.

PLANE CRASH AT KARUMBAKAM

*4664. Shri Rathnaswamy: Will the
&mgzr ot Ccommunications be pleased
state:

(a) whet .er it is a fact that a plane
crashed at .iarumbakam near Chingle-
pet (Madra.) on Saturday the b5ith
May, 1951 and if so, what are the
causes the! resulted in this crash;

(b) whetlier any body was killed and
injured and if so, how many; and

(¢) whether any inquiry into the
causes of ihis accident has been
ordered?

The Depuly Minister of Communi
cations (Shci Raj Babadur): (a) and
(¢). Yes Sir. A private Stinson
Sentinel L-5 aircraft crashed during
the early hours of the morning on the
6th instant near Chinglepet. The
accident wa; investigated. The Re-
port on the :avestigation has ‘uﬂt been
received and is under e tion

o
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(b) Yes, the pilot and a passenger,
l‘:(.;l%d werce the only occupants, were

CHURAIBARI-AGARTALA ROAD

*4665. Shri G. 8. Guha: Will the
h:irtn;ster of Tramsport be pleased to
state:

(a) how many miles of the project-
ed road between Churaibari (Assam)
and Agartala has been completed;

(b) what length of the road has
been metalled or gravelled;

(c) how. many bridges have been
constructed out of the number pro-
posed;

(d) how much money has been spent
out of the total estimated cost; and

(e) how long it is expected to take
to comgéete the road for regular motor
traffic between Agartala and Assam?

‘The Minister of State for Transport
and Railways (Shri  Santhanam):
(a) The formation has been completed
in more than half of a total length of
134 miles, including 5 miles of an
approach road from Dharamanagar.

(b) Seven miles from the Agartala
end have been gravelled.

(c) Semi-permanent timber bridges
have been constructed in the Teliamura
Valley, i.e., between miles 24 and 32,
and ARMCO culverts in several miles
at the Churaibari end. Service
bridges have been constructed across
streams in other parts of the road,
with ferries across rivers. These
service bridges are being replaced by
semi-permanent timber bridges or
ARMCO culverts. If the hon. Mem-
ber still ‘wishes to know the exact
number of bridges and culverts con-
structed by any particular date, I shall
call for the information from the
Assam Public Works Department.

(d) About Rs. 165 lakhs up to March,
1951.

(e) It is hoped that regular motor
traffic will be able to use the road by
the rains of 1952. It will, however,
not be possible to complete all the
estimated work before 19883.

RoAp COMMUNICATIONS OF AGARTALA

*4666. Shri G. 8. Guha: Will the
Minister of Tramsport be pleased to
state:

(a) whether it is proposed to connect
the various Divisional Head-quarters
of Tripura State with its capital
'Aan‘:tm by roads running within the

il
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gb) if so, has a beginning been made;
an

(¢) how long it is expected to take
to complete the main roads of an
internal communication system and at
what estimated cost? -

The Minister of State for Transport

and Raillways (Sbri Santhanam):
(a) and (b). The answer is in the
affirmative.

. (c) Subject to availability of funds,
it is proposed to construct nine inter-
nal roads estimated to cost Rs, 137
lakhs roughly in a period of about five
years.

FIVE-YEAR PROGRAMME OF NATIONAL
HIGHWAYS

*4667, Shri P. Basi Reddi: Will the

Minister of Transport be pleased to
state:

(a) the target amount- of original
works expenditure of the five-year pro-
gramme of the National Highways;

(b) the progress of expenditure up
go the end of the financial year 1950-
1;

(c) if the progress has not been up
to the mark, the reasons therefor;

(d) whether Government have pre-
pared a fresh programme of Original
Works (National Highways), as the
present five-year programme is ending
with the current financial year; and

(e) if so, what are the details
thereof?

The Minister of State for Transport
and Raillways (Shri Santhanam):
(a) Rs. 23:50 crores.

(b) Rs. 6.27 crores.

(c) Mainly lack of funds.

(d) No, Sir.

(e) Does not arise.

GATE-CRASH AT. BEGUMPET AIRPORT

*4668. Shri P. Basi Reddi: Will the
Min::tteer of Communications be pleased
to 8 :

(a) whether it is a fact that there
was an accident of a Gate-crash on the
17th May, 1951 at the Begumpet Air-
port, Secundarabad resulting in certain
casualties;

(b) if so, what is the number and the
n::,ure of the casualties of the accident;
a

(¢) what are the causes of the
accident?

The Deputy Minister of Comwunl-
cations (Shri Raj Bahadur): (a) Yes.
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(b) Two killed, one set;lously injured.

(c) The collapse of the structure of
the hangar has been reported to be due
}t}o a gale blowing at 73 miles per

our,

CONTRIBUTIONS FOR SCARCITY AREAS
oF BIHAR AND MADRAS

335. Shri Kamath: Will the Minis-
ter (t;ftl"ood and Agriculture be pleased
to state:

(a) whether it is a fact that Govern-
ment have suggested to State Govern-
ments that they should maintain sealed
boxes at all ration shops wherein con-
tributions for the scarcity areas of
Bigar and Madras may be collected:
an

(b) if so. how much has thus been
collected in each State so far?

The Deputy Minister of Food and
Agriculture (8hri Thirumala Rao):
(a)- Yes. The State Governments have
been advised to keep sealed boxes at
all ration shops to collect contributions
of foodgrains offered by the ration
card holders.

(b) Reports are awaited.

Rick DEAL WITH BURMA

336. Shri Sidhva: (a) Will the Minis-
ter of Food and Agriculture be pleased
to state at what rate the Burma rice
deal has been closed by the Minister
who went to Burma for the purpose¥

(b) Before. departure to Burma did
any negotiation take place regarding
the quantity and price of rice?

(c) What was the price quoted in
official correspondence?

(d) Is it a fact that a private firm
&uoted lower price for Burma rice

an the price agreed upon on Gov-
ernment to Government basis?

The Deputy Minister of Food and
Agricuture (Shri Thirumala Rao):
(a) It will not be in the public interest
to disclose at this stage the rates to
be paid for rice to Burma under the
new contract.
. (b) No, but Burma Government had
indicated that they would supply
120,000 tons rice to India.
(c) No definite price was quoted
by Burma Government.

(d) No.
SHIPMENT OF FOOD GRAINS
337. Rhri Sidhva: (a) Will the Minis-

ter of Food and Agriculture be pleased
fo state the number of ships carrying
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cereals together with names of count-
ries from where-supplied and quantity
received in Indian ports from 1st
January, 1951 to date?

(b) What is the total value of
grains recelved during the above
period?

(c) How was this quantity distribut-
ed to States?

(d) What were the requirements of
the States during the above period?

(e) How much quantity of food-
grains moved from one State to another
State during the above period?

(1) Is the payment for all the food-
grains received made at the port of
shipment or after arrival in India?

(g) How much realised by sale of
these foodgrains by State Government
is paid to Union Government?

(h) How much payment has so far
been made by State Governments?

The Deputy Minister of Food and
Agriculture (Shri Thirumala Rao):
(a) (1) 221 ships carrying 1.440 tons
of foodgrains arrived in India during
the period 1st January, 1861, to 20th
May, 1951.

(ii) The break-up by supplying
countiries of this quantity of 1,440
thousand tong is as follows:

Figures in thousand
) tons.
(1) US.A. 493.5
(2) Canada 2893
(3) Argentine 2353
(4) Australia 122.8
(3) Uruguay 201
(6) Burma 93.8
(7) Thailand 948
(8) Egypt 3.4
(9) China 48.0
(10) Pakistan 60.3

Total 1.440.0

(b) 87.87 crores of rupees.

(¢) A statement is attached showing
the allotments of these foodgrains to
the different States. [See Appendix
XXVIII, annexure No. 57.]

(d) A statement showing the actual
issues of foodgrains from Government
stocks during the period 1st January
to 12th May, 1951, in the different
States is attached. [See Appendix
XXVIII. wnnexure No. 58.] It should
however, be borne in mind that due

* to want of stocks the scale of ratfon

had to be lowered on an All Indis
basis sluce the middle of February to
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9 ozs. per adult. But for this the
issues would have been corresponding-
ly higher.

(e) A total of 65.694 tons of food-
grains were despatched from one State
to another during the period 1st Janu-
ary, 1951 to 15th May, 1951.

(f) The payment for the cost of
imported foodgrains is usvally made
on the basis of quantity shivped after
the shipment has been effected.

(g) The cost is realised from the
recipient States. through book adjust-
ment or cash deposits as soon as the
grain is released to them ai the port.

(h) In resvect of grain supplied to
vart ‘B’ States and private parties.
from whom recovery is made in
advance. the amount realised from
1st January. 1951 to 24th May. 1951
amounted to rupees 1034 crores. In
rroard to part A. C and D States. the
debits are raised by the Accountant
General, on recelpt of details of sup-
plies from the ports. The actual
amount realised from 1st January,
1951 to date is not yet available.

GRADES IN PosT AND TELEGRAPH
SERVICES

339, Shri Barman: Will the Minister
of Communications he pleased to state:

(a) the different grades in the Post
and Telerraph services. stating pay for
each grade:

(b) the number of personnel in each
grade that existed before 1048:

(¢) the number in each grade rec-
ruited since 1948; and

(d) the number of scheduled castes
and Tribes that existed beforc 1948 and
recruited since 19487

The Deoutv Miuister of Communi-
cations (Shri Raj Bahadur): (a) to
(d). The information which has to be
‘gathered from the various units all
over India is being collected and will
be olaced on the Table of the House
in due course.

JuTte Baas

340. Shri B. K. Das: Will the Minis-
ter of Communications be pleased to
state:

(a) the value of the jute bags
vurchased for the use of the Post and
Telegraph department during the last
three years, separately. and

(b) the steps taken for the prolonga-
tion of their lives?

The Deputy M::’aur of Communi-

cations (8hri Bahadur): (a)
1948-49 Rs. 12,47,325
1949-50 Rs. 8,16,713
1950-5] Rs. 6,77,018
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(b) There are strict orders that
bags are not to be dragged on the floor
of the office or on Railway platforms.
Experiments are also being made to
find out whether the life of the jute
bag could be increased by having it
treated chemically. The result of the
experiment is not yet known.

SUGARCANE CULTIVATION

341. Shrl 8. N. Das: (a) Will the
Minister of Food and Agriculture be
pleased to state the total acreage of
land under the cultivation of sugarcane
in Bihar State in the years 19498, 1950
and 19517

(b) What is the total production of
sugarcane in those years?

(¢) How much of this production
went for sugar production and how
much for Gur manufacture?

(d) What is the total production of
sugar and Gur in these years?

The Deputy Minister of Feod and
Agriculture (Shri Thirumala Rso):
(a) to (d). A statement giving the
required information, so far as avail-
able, is placed on the Table of the
House. ISee Appendix XXVIIT,
annexure No. 59.]

LAND UNDER CHILLIES CULTIVATION

342. Shri 8. N. Das: Will the Minis-
:er gftl"ood and Agriculture be pleased
o state:

(a) the total acreage of land under
the cultivation of chillies in the years
1949, 1950 and 1951;

(b) the total production during these
years; and

(c) the total quantitles exported
from the State of Bihar?

The Deputy Minister of Food amnd

Agriculture (Shri Thirumals Rso):
{a) and (b). The total acreage and
production of chillies in India is not
known, since it is not one of the cro|
covered by the All India forecasts.
a result of a special enquiry, hawever.
the production in the three important
chilli-growing States of Madras, Bom-
bay and Hyderabad during 1950 and
1951 has bcen estimated as under:

1050 1951

State (t ns) (tons)

Madras 133,730 133,300

Bombay 75,000 15,000
59.998°

Hyderabad 59,008

"'1950' figure Ah;; b&n repeated.
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(¢) Exports of chillies from Bihar
are not recorded im the Rail-borne
Trade Accounts and the information
eannot therefore be given.
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TELEPHONES

(343. Shri Khaparde: Will the Minis-
z.‘:t Communications be pleased to

(a) the total number of telephones
in India, their number in each of the
Part A, B and C States, the total
number of telephones under ‘Own Your
Telephone’ Scheme and the number of
telephones that are- operating on call

.

.- (b) the number of persons who have
80 far responded to the ‘Own Your
Teléphone’ Scheme and the money
realised by this Department on that
account upto March, 1951 as also the
‘income that accrued to the Govern-

130 PSD.
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ment during 1950 from the telephones
operated on the call system; and

(c) the number of cities of Part C
States where telephone system was
introduced in 1950 and how many of
these were automatic telephones?]

The Depufy Minister of Communi-
cations (Shri Raj Bahadur): (a) (i) A
statement is placed on the Table of the
House showing number of telephones
in each of Part A, B and C States on

20th May, 1951, [See Appendix
XXVIII,  annexure No. 60.]
(i) Total number of telephones

under ‘Own Your Telephone’ Scheme
is 8,511 (on 20th May, 1851).

(iii) Number of telephones operating
on message rate .system is 99,530 (on
20th May, 1951). '

(b) (1) Number of persons who have
paid under our Telephone’
Scheme up to 31st March, 1931 is 9,734.

(il) Amount ¢ollected under ‘Own
Your Telephone’ Scheme up to 3ist
March, 1951 is Rs. 2,27,46,500.

(iii) Income that accrued to the
Government during 1950 from tele-
Egones under message rate system is

. 2,94,99,000.

() (1) Number of citles of Part C
States where telephone system was
introduced in 1950 ... ... 1 (Manipur
Road P. C. 0))

(ii) Number of automatic telephones
in case of the above. ... ... NiL

Houszs POR RAILWAY LABOURERS

344. Shri A. Joseph: (a) Wil the
Minister of Railways be pleased to
state the number of houses under con-
struction for the Railway labourers
and those completed in the years 1949,
1950 and 1951?

(b) How many were given to the
labourers and on what basis?

The Minister of State for Transport
and Railways (Shri Santbanam):
(a) Tt is presumed that the hon. Mem-
ber requires information regarding
quarters for Class IV  stafl. The
figures for quarters constructed are not
available by calendar years. but are
available for ecach financial  year.
7.232 quarters for Class 1V stalf were
constructed during 1949-50. As regards
1950-51, the * position at the end .of
December. 1950 was that 3,273 quarters
have been completed and 5,413 were
under construction. »

(b) In the matter of allotment of
quarters. priority is given to essential
operating staff, ie., essential in the
gense that they are liable to be called
out for duty in emergencics outside

. normal working hours or to attend
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work at inconvenient hours and, there-
fore, are required to reside near the
site of work.

SUNDAY WINDOW-DELIVERY

_,345. Shrl Kamath: Will the Minister
of OCommunications be pleased to state:

(a) whether it is a fact that a
Sunday window-delivery has been
arranged;

(b) it s0, at which G.P.O."s, between
:v':m(;zt hours and from which date;

(c) whether it is general or on
for a limjted section of the popul?—
tion served by each of those G.P.O.'s?

The Doputy Minister of Qo -
cations (Shri Raj Bahadur): (:;mg'.:s.

(b) Nagpur G. P._ O., between 1-
PM. and.3 P.M. from 13th May, l;9!!1?0

(c) The delivery is limited to ful
prepald unregistered articles andu lé
given to post box or post bag or
window delivery ticket holders.

TACKLING OF Foop CRISIS ON War
TING

846. Shri Kamath: Will the Mini
:tfatl:?od and Agriculture bhe pleal:lelgtgg

(a) whether zmy_ special or
steps havg been taken, or are ux:'leewr
consideration, for tackling the food
:élsil: grli a war footing, as adumbrat-

s recent broadcast b
Prime Minister; and v the

(b) it so, what are they?

The Deputy Minister f
%ﬂg{nel:ure (Shri nlru'x’ufamn:ﬂ

b) (1) A Food Committee
Cabinet with the hon. Prime I&{nhttl:
(a:s Chgx{mun has been formed.

ommittee meets daily and ’
food nosition in the cguntr_v.re\ lews the

(if) All possible steps are be
taken to import the required quaxlx't‘l‘-
ties of foodgrains from abroad. ainst
37 1lakh tons intended to be purchased
at the beginning of the year, the total
quantity so far ‘purchased amounts to
4 million tons.

(iii) Steps have also been taken
import these quantities with the utt?
most speed. Government are charter-
Ing as many steamers as possible with
earliest salling dates. The Govern-
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ment of U.S.A. huve been requested
to release vessels from their reserve
fleet for shipment of foodgrains to
India. As against the average import
of about 3 lakh tons during the first 4
months of the year, in May the ex-
pectation is 4 lakh tons, in June 4.8
lakh tons and in July 5'5 lakh tons.

(iv) Movement of Foodgrains within
the country has been given the highest
priority next{ only to operational and,
other military movements. A plan
has also been worked out in consulta-
tion with the Ministries of Transgort
and Railways under which food ships
will be cleared without delay as soon
as they arrive at ports. .

(v) The machinery for storage and
distribution of foodgrains in the affect-
ed areas has been strengthened and
expanded.

(vi) Wherever possible internal pro-
curement has been tightened up. To
obtain maximum results the procure-
ment prices in certain = States were
raised either for short periods or for
the whole season as requested by the
State Governments and- in others, the
higher prices allowed in the initial
stage of the season, were extended.

(vil) An appeal has been made tt;r
private gifts for the affected areas.

(vili) The affected areas have
planned works for providing employ-
ment and arrangements for relief to
the destitute have been made.

RArLway CROSSING AT SANTA CRuUZz
STATION IN BOMBAY

347. Shri Sidhva: Will the Minister
of Rallways be pleased to refer to
Starred Question No. 4174 of 15th May.
1951 and state:

(a) whether the route to Santa
Cruz International Aerodrome {s wola
tPelRailway crossing at Santa Cruz
station:

(b) in how many cases vehicles and
transport of passengers bound for
Santa Cruz aerodrome have been de-
tained at this crossing during the
year 1950: and

(c) what is the longest duration of °
period for closing this crossing?

The Minister of State for Transpest
Rallways (Shri Santhanam):

and
(a) Yes, but there are two other routes
a

. One of them is thm’h an
underbridge on the B.B. and C.I: Rafl-
way tracks about a quarter of a mfie

0
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away from the Level Crossing at
Santa Cruz and the other from the
Bombay Agra Road via Kurla.

(b) Government are not aware of

.any such detentions.

(¢) The Level Crossing is ordinarily

.closed for 5 to 7 minutes at a time for

the passage of trains, but in the case
of Down Goods Trains leaving Bandra
Marshalling Yard, it is sometimes

.closed for 12- to 15 minutes.

SUGAR QUOTA FOR FRUIT PRESERVAITION
INDUSTRY

-

348. Shri Kamath: Will the Minis-
tt:r ot:ood and Agriculture be pleased
state:

(a) whether it is a fact that though
the work of allotment of sugar in-the
‘States has been transferred to the
State Governments, the quota for
Fruit Preservation Industry is still
reserved to the Centre;

(b) whether it is a fact that in
April, 1951 the Centre allotted only
25 bags for the Fruit Preservation
Industry in Madhya Pradesh;

(c) how many Fruit Preservation
units or factories are working ‘in
Madhya Pradesh, and how much
sugar was allotted to each of them in
April, 1951; and

(d) whether it is a fact that owing
to sugar scarcity, some of the units
in Madhyd Pradesh have closed down
or are on the verge of doing so, if so,
how many?

The Deputy Minister of Food and
Agriculture (Shri Thirumala Rao):
(a) and (b). Consequent on the
abolition of the post of Asstt. Fruit
Development Adviser, as a measure
of economy, the Government of India
in March, 1951 ‘decided that future
allocations of sugar to individual
lcensed manufacturers of fruit pro-
ducts should, with effect from the 1st
April, 1951, be made by the State Gov-
ernments concerned who were given
ad hoc quotas on the basis of allot-
ments made in 1950, Accordlnfoly a
quota of 22:88 tons was sanctioned
for Maclillg:“l;rafdeﬁx for dlstﬂgm
among ruit preservers
the period April to %ecember. 1981.
The State Governments have a
hand to distribute this quota to indi-
vidua! manufacturers. th it is
not possible for the Central vern-
ment to increase the ad hoc quota
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sanctioned for the Fruit Preservation
Industry, the State Governments have

been informed that the Government of
India will have no objection to the
State Governments  di any

uantity from their normal cons

on quotas. Sugar is also now avall-
able in the open market. .Since it
has now been decided that the adminis-
tration of the Fruit Products - Order
should be with the Centre and not
the States. the work of allocation of
sugar and other controlled materfals
will be taken back from the State
Governments from the nexit quartee
beginning with July, 1951.

(c) and (d). The required informa-
tion has been called for from the
Government of Madhya Pradesh and
will be placed on the Table of the
House when received.

RAIL WAGONS HELD UP IN PAKISTAN

849, Shrl Kamath: Will the Minis-
ter of Rallways be pleased to state:

(a) whether it is a fact that the
Pakistan Government have held up
in their territory several railway
wagons and carriages which travelled
to Pakistan from India since A
13th, 1947 and even before that date:

(b) if so. how many; and

(c) what steps have so far boen
taken by Government for the resto-
ration of such wagons and carriages
by Pakistan to India?

The Minister of State for Traaspoest
and Rallways (Shri Saathanam):
(a) A number of Indian Railway
coaches and wagons are on Pakistan
Railways some of them from dates
earlier than 15th August, 1947.

(b) A total of 169 Broad Gauge
and Metre Gauge coaches und 169
units of special type of goods stock.

(¢) The matter is under negotiation
with the Paklistan Gwemmen{

As regards goods stock, the Pakistan
Railways have at present a
balance of B, G. wagons with thse
Indian Railways in the general pooi.
Specific units of special type of goods
stock are being exchanged according
to special arri ts made between
adjoining India and Pakistan Rallways.
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Mmmln (INpIA) DAKOTA CRASH NEAR
TANGAIL (REPORT)

350. Shri Kamath: Will the Minis-
. ::t of Communications bec pleased to
e:

(a) whether it is a fact that, with
reference to the Report of the investi-
ation into the Airways (India)
akota crash near Tangail (East
Bengal) on the 17th December, 1950.
the appendices of evidence mentione:’
in para. 4 thereof have not been in

8 JUNE 1951
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cluded in the copy of the Repa
plag'(.d in the Library of Parhament
an

(b) if so, the reasons therefor?

The Deputy Mimister of Communi-
g;tlons (Shri Raj Bahadur): (a) Yes,
r‘ N -

(b) The appendices constitute the
record of the evidence in the inquiry.
They are not a part of the Repoart
Only the Report i3 published.
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PARLIAMENT OF INDIA Service  Commission,  further, if
Hindi be: made -an optional sub-

Friday, 8th June, 1951

The House met at Half Past Eignt
of the Clock.

[MR. SPEARER in the Chair]
"QUESTIONS AND ANSWERS
(See Part I)

9-30 AMm.
MOTION FO}% ADJOURNMENT

EXcLusION OF HINDI FROM THE
SYLLABUS OF LA.S.

Mr. Speaker: Now I shall take up the
postponed adjournment motion regard-
ing the exclusion of Hindi from the
syllabus of  administrativs service
examinations, such as I.A.S. ete. I call
upon the hon. Home Minister to give
the information on the subject which
he promised, after which I wiil decide
upon the motion.

The Minister of Home Afairs (Shri
.Rajagopa.lachari):-’rhere is no question
of exclusion of Hindi from the syllabus
by any order issued recently.  The
question of including Hindi was raised
by the Sahitya Sammelan who desired
it to be made a compulsory subject in
the Combined Competitive Examina-
tion. The .Union Public Service Com-
mission’s considered view on the
subject was that effective measures
should be taken for the teaching of
Hindi throughout the States before in-
cluding Hindl as a subject in the
,Aggm etitive

They ‘were of the opinion that a pre-
mature step in this direction would be
looked wupon . as discriminatory by
- candidates whose  mother-tongue
“happened . to be other - than Hindi.
‘In the view of the Uniom Public
200 PSD " T

Examinations for the.
istrative .and other Services..

it would also give an undue
section of candi-
dates who wculd be able f{o score
heavily In that subject. If Hindi was
to be introduced as an optional subject,
it was their opinion that other Indian
lacsuages also should be included as
aiternatives.  Apart from involving a
iarze measura of arrangement fcr
examining candidates in all these
tanguages it is obvicus that it would
be of ne great use in testing the com-
parative merits of candidates who have
already goue through a good course of
University education and whose speciat
Atness for absorption into higher cadres
of the public services is to ba tested in
the Competitive Examination. The
Commission came to the conclusion
that considering all the circumstances
Hindi- might be rmmade a compulsory
subject for.the Combined Open Com-.
petitive Examination for the Indian
Administrative - Service and cother
Services with effect froin 1935, provids
ed that the standard was not high, that
the test was merely a gualifying one,
and the marks obtained in that subjeet
are not added to the total for ranking
the candidates. They desired that an
immediate announcement to this_effect
may be made so that people may be
ready by 1955. The Cabinet, after full
ccnsideration, décided not to issue this
announcement at present but rather to-
lay stress on including -Hindi in the
Departmental  Examinations which
candidates had to take after entering
ae Services. The view held by the

ject,
advantage ‘to a

overnment is that before making it a
bject in the Competitive Ex adonr
ective measures should be taken to -

spread the study of Hindi. There are -

large areas where it is not the language
spoken by the people Nor is it.
understood even among . the educated
sections of the pecple in those areas.
Whatever steps we may initiate. to

nrake Hindi take its proper place, tht::

should be such as not to rouse a feel:

that undue advantage is be!nﬁ faken: ™
appens.

by those whose mother-tongue
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[Shri Rajagopalachari]

to be Hindi and. that the people of
. other areas are put wunder a dis-
;advantage in the matter of public
employment. We should remember
-and appreciate the considerable work
that has been done in those areas with
the full~st}pp0rt of the people in those
areas during the last 30 years for the
.spread of Hindi eved before it was
‘made the State language und it would
be unwise to create any wrong
impression that discriminatory steps
. are being initiated under the new
. Constitution placing the intelligentia
of certain areas at a very great dis-
advantage which might block for them
the avenues of public- service. In
accordance with this view the Cabinet
<decided on December 8, 1950 that pro-
«vision for Hindi should be made in the
Departmental Examinations which
Landidates have to take after entry
into service and that it might be ex-
plained that a knowledge of Hindi
weuld be of advantage to thcse who
enter the Services and enable them to
mass the Departmental Examinations.

I contacted the Chairman. of the
‘Union Public Service Commission again
.on receipt of'the notice of this motion.
‘He adheres to the view already
sLexpressed.

Speaking on a personal plane, Sir,
with- your permission I may say that
I took my pa:t in the work of encourag-
4ng the study of our nationai lingua
franca 32 years ago and have conti-
nually worked for it, through an
organisation in Madras which 1 -may
<laim truthfully and with pride has
done more work than any other single
body in India for this cause. I intro-
duced the compulsory teaching of Hindi
in the province of Madras during the
first three years of the secondary
. course-in all schools. This resulted in
a mock * Satyagraha on the part of
certain well organised parfies in
Madras. who made life unpleasant for
me during the two years of my
premiership in Madras but the work
went on. Advice given by me may naot
Pe discarded by my friends in North
India. . ?

‘Seth Govind Das rose—

Mr. Speaker: The question now is
whether the adjournment motion is
1b be accepted or not. * Obviously I
cannot accept the motion.

-
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PAPERS LAID ON THE TABLE.

(i) APPROPRIATION AccoUNTs (Civir)

1948-49 v .

(ii) APPROPRIATION ACCOUNTS (POSTS
AND TELEGRAPHS) 1948-49.

The Minister of Finance (Shri C. D.

" Deshmukh): I beg to lay on the Table

a signed copy of. each of the following
documents under Article 151 of the

Constitution:

(i) Appropriation Accounts (Civil)
1948-49 and the Audit Report -1950.
[Placed in Library. See No. IV.0.1(1].

(ii) -Appropriation - Accounts: (Posts
and Telegraphs) 1948-49 and the Audit
Report 1950. {Placed in Library. See -
No. IV. N.O.(6)].

STATEMENT SHOWING PROGRESS MADE 7¢
RECOMMENDATIONS OF ESTIMATES CoM-
MITTEE,

“The Minister of State for Finance
[See Appendix XXXI] I regret that

Parliament on 30th May 1951 to

Question No. 4683 put by my hon.
friend Shri Sidhva, I had stated that
we would lay on the Table of the
House, before the conclusion” of the
present session, a statement showing
the progress made in regard to the re-
commendations of the Estimaies Com-
mittee.

I have much pleasure now in laying
the promised statement on the Table.
[See Appendix XXXI1 I regret that
owing to other pre-occupations, we
have nof yef been able to finalise the
statement in regard to the recommenda~-
tions contained in the Third Report
relating to the Ministry of Comrherce
as well as certain recommendations
included in the Fourth Report.- The
matter, however, is under active
eyamination and at the earliest
opportunity. I hope to submit a
further statement to Parliament. I may
also-mention that these Reports contain
certain recommendations of a general
nature which also find place in other

(VY

-Reports. The progress made in regard

to such recommendations has been in-
dicated in the statement pertaining to
the latter Reports.

In regard to the statemeni placed
below, I would also like to emphasise,
that all the points dealt with therein,
will remain under constant review
until final decisions are taken in yespect
of all items. _

Finally, I should like again to thank
the members of the Estimates Com-
mittee for the valuable suggestions :
contained in most of their recommenda<*
tions, which have received arnd are
further receiving the most serious cone
sideration of Government.
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ELECT;ON TO COMMITTEES
CQMMITTEE oN ESTIMATES

The Minister of
entary Affairs

ﬁinha): 1 beg to move:

“That the Members of this Flouse
do proceed to elect in the manner
required by sub-rule (4) of rule 145
of the Rules of Procedure and
Conduct of Business in Parliament,
one Member from amongst their

" number to serve on the Committee

on Estimates for the unexpired
portion of the financial year 1951-
52 vice Shri Raj Bahadur, resign-

ed.”
Mr. Speaker: The question is:

“That the Members of this House
do proceed to elect in the manner
required by sub-rule (4) of rule 145
of the Rules of Procedure and
Conduct of Business in Parliament,
one Member from amongst their
number to serve on the Committee
on Estimates for the unexpired
portion of the financial year 1951-
52 vice Sh:i Raj Bahadur, resign-
ed.”

The motion was adopted.

STANDING COMMITTEE FOR THE MI';IISTRY

m

OF LABOUR

Shri. Satyanarayan Sinha: I beg to
ove:
“That this House do proceed to

. elect in- such manner as the hon.

the Speaker may direct, one Mem-
ber to serve. on the Standing
Committee - to " advise on subjects
dealt with in the Ministry of

- Labour for the unexpired portion
of the financial year 1951-52 wvice

L

IE:

Shri R. Venkataraman, resigned.”
Mr. Speaker: The question is:

“That this House do proceed to
elect in such manner as the hon.
the Speaker may direct, one Mem-
ber to serve on the Standing
Commiittee to advise on subjects
dealt with in the Ministry of
Labour for the unexpired portign
of the financial year 1951-52 vice
8hri R. Venkataraman, resigned.”

The motion was -adopted.
STANDING FINANCE COMMITTEE
The Minister of Finance (8hri C. D,

Deshmukh): I beg to move:

¥

‘bér from ’ themselw:
““gerve on the?n%tandgzg l‘iv;:n:
the . unexpired

“That this House do proceed t
elect, in such manner ag the bon(.’
the S eakew‘ direct, one Mem-~

Committee for
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(Shri Satyaparayan

Election to Committees

portion ‘of the finencial year 1931-
52, vice Shri R. Venkat'araman,

resigned.”

Mr. Speakew: The question is:

“That this House do proceed to
elect, in such manner as the hon.
the Speaker may direct. one inem-
ber from among themselves to
serve on the Standing Finance
Cammittee for the unexpired
portion of the financial year 1951-

10458

[ 4

- '(2) Standing Com-

52, vice Shri R. Venkataraman,
resigded.”

The motion was adopted.

INpIAN COUNCIL OF AGRICULTU
RESEARCH .

The Deputy
Agriculture (Shri Thirumala Rao):
beg to move:

“That in pursuance of Rule
2(6) of the revised rules of the
Indian Council of Agricultural
Research, the Members cf this
House do proceed to elect. in such
manner as the hon. the Speaker
may - direct, two members from
amongst themselves to be mmembers
of the Indian’ Council of Agri-
cultural TResearch wvice Dr. B.
Pattabhi Sitaramayya and
Chaudhari Ranbir Singh, resigned.”

Mr. Speaker: The question is:

“That in pursuance of Rule
2(6) of the revised rules of the
. Indian Council of Agricultural
Rosearch, the Members of this
House do proceed to elect. in such
manner &s the hon. the Speaker
may direct, two members from
amongst themselves to be members
of the Indian Council of Agri-
cultural ~ Résearch vice Dr. B.
Pattabhi Sitaramayya
Chaudhari Ranbir- Singh, resigned.”

The motion was adopted.

Mr. Speaker: I have to inform hon.
following dates

Members that the

and. '

Minister for Food a.n%

have been fixed for recelving nomin?‘-

tions and holding

necessary, ‘in connection with the

zbllowing Committees, namely:—

Dais
(B, Bk

(I) Committes on

mittee for the
ini of
3) Standing Fin:
anoe Com.
mithen,
($)) Ingmvowﬂ .
Resoarch,

L

L 8-6.5°  9-851

-



oD Hons for these Com-
I be received in the Parlia«
Notice. Office” up to 4- p.M.

o by ‘means ‘of the single
Asulstsmt. Secretary’s room (No. 21)

-ip . Alle: Parliament House between the
: 2&! 0 AML and_,l PM,

‘On’& ‘minar point of clarification, Sir.
. Hegarding the second motion moved
gwit T nd, Mr. Satya Narayan

ber” is from among ourselv
m outside—that is no% mentio?ne:d.or

My Speaker:

p The han. Member mus
‘Mot -that it must be a Member o%
Parliament. There may be ‘a slip but
__ﬁeﬁaed not take the time of the
Hquse in pointirig out slips.

RUSINESS OF THE HOUSE
':i_“’wﬂ %% ,i% i?l}:'en we meet again ' I
Bo, Members: ot 1o aeac e Of e
Jnao.glz'migl discussions. on- many maiters
5;’332 they come formally before tlfe

.,

i 'Swe Hon. Members: Yes. -

Mr. Speaker: Well, if. that is -t
'dp‘q;gi we need’ not meet this- afte;s
;poony byt so-far as possibla I would
-1ike to stick to the ‘1 P.M. time-limit
.rrnxz%hior ; éorbriorrow. H, nowever, it
' 18 voidable we might consider
kitting be%t;nd that time and in that
- esse it will be an- afternoon session.

The elections, which will be-
ble vote, will be held in the ‘

1 (Madhya Pradesh):-

not clear whether the *“one.

something about the .

order to enable them to have,

B’utsofa: as possible let us stick to the

Zlimif
«: ke Prime Minister (Shri Jawahar-
- hl,%hu) I would not venture to
2:suggest any change in the programme
-you have suggested, Sir, but if time
- allgws today or tomorrow I would lile
-the  House-to take up twa rather
simple but immtant—in their own
- way—Bills dealing with the Banaras
- Unlversity and the Aligarh University.
'} do not ‘wish the House to extend the
- session for that purpose, but if other
.. matters in" the order paper are ~dis-

. posed of and there 'is time we might

take them- -up today or tomorrow
) momlng as the House chooses, -

.--Mr, Speaker: Of course withi
e Tl course- within the

f.0f thd House;: if there Is time I think
.: there should be no objecti
B R, e e

and. subject to the desire . .

Motion re .Condict of 104(57?;’

Shri Kamath (Madhya Pradesh): Am
I to-understand that tomdrrow even-
ing: we sit ‘as. long as necessary or is
thefe any time-limit? »

Mr. Speaker: No, no. - Up to 6 or 6.30
p.M.,, but so far as. possible we must
ﬂnish'at 1 o’clock. - - ’

e

Re CONDUCT OF SHRI
“* M.P.—contd. -

Mr. Speaker: Now we will take up
the motion moved by the hon. Leader
of the House. To this motion I have
received amendments of Mr. Kamath
which have been circulated and which
therefore need not be read out in
extenso.

The Prime Minister and Leader of
the House (Shri Jawaharlal Nehru):
In regard to Mr. Kamalh’s amend-
ments—there are ten—as a matter. of
fact, nearly all of them . are verbal
amendinents. Mr. Kamath with his
eclectic knowledge of the . English
language has tried io improve upon
the wording of the Resolution. - Well,
I bow to his superior English and I
have no objectipn to improving -theé
wording if you, Sir, approve of it.
They all deal with the wording, excent
two or three of them. Amendment No.
3 says that the report should be pre-
sented on the opening day of the next
session. Well, Sir, I suppose. inevitably
‘it will have to be about that time, but
whether it is necessary to put it in ox
not, I have no objection to put it in if
you approve. . But as regards amend-
ment No. 6, I think it is not desirable
at -all to bring in the apFrovaI of the
Comrnittee of Privileges in regard - io
some matters. This Commitiee is an
independent Committee and t{o tie ‘it
-on -to the Committee of Privileges
would- merely confuse the issue and .
delay matters. So I am nét prepared -
to accept that®-amendment. As for
No. 10, it is more or less jpen to the.
Committee- to do what is- proposed
therein and the House will remember
- the last .part of my  motion leares
further. direction or directives etc. to
the hon..Speaker. Therefore, all. that
is really included. - S

So T suggest, it I may, ‘subjeet .10 .
- what -you, Sir, .think proper about the-
language, that the " linguistic amend--
ments might be accepted, although .}:
might say that the motion I put for-.
ward was_largely framed to. conform
to some similar motions in the Hsuse''
of Cammons in the United Kingdom
_and I took the language of those simi:
ialc'u gmtiotnis éolframe ¥ ‘present ane-z
. not indulge my\_vﬁcy“ ¥ very rauchy
in this matter. . However, it iz im<
material what the langusage 13; provided

-

MOTIQN‘

the meaning is clear.
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So 1L spuesf to Mr. Kamath . that
amendment No. 6 should not be pressed
because it does confuse the issue, As
for:No. 10 {t is already included and
he need not §>ress that either. As for
the. othets, I
t.ne House.

‘Shri Kamath (Madhya P;adeqh) On
a point of clarifleation, Sir.........

Mr. Speaker: Let me first say what
is my.own reaction since the Leader
of the House has left the discretion to

me to some extent. As the hon. Leader -

of the House has stated, the motion
proceeds on’ the basis cof similar

motions in the House of Commons.
Now amendment No. 2 proposes that
instead of the word “advantdges” the
word “adwvantage” should be substi-
tuted. As regards No. 3, it says that
the Committee should report “on the
opening day of the next Session”. I
should myself be inclined to think that
there should be some latitude to the
Committee. It is just possible they
might want three or four days cr a
week more time. In any case, all that
we want, I believe, is that the report
should be in the hands of Membars in
sufficient time to enable them to ‘read
it and then to have a.discussion in the
House. If that is achieved, I think we
need not be specific and bind down the
hands of the Committee. That is my
own reaction but it is for the House
to decide.as to what they should do. It
is just possible that the Committee
may not be able to finish its work, we
do not know what materials are going
to come before the Committee and
what time it will take. - So, that dis-
poses of amendment No. 3.

Amendment No. 4 is
quential to No. 3.

.As regards No, 6 the.hon, Prime
Minister has already stated his view. As
regards- No. 7 the motion as was said
prevxously, follows the wording of rule
01.: The amendment ‘says:.

. “The Committee shall have the
;- power to require the production
+ of such documents as they taink
necessary for - purposes of the
inquiry
/. Shri Jawaharla} Nebru: I am pre-
pared ta accept that.
.Mr. Speaker: It makes no diference.
'ﬂ)e power Is-already there, but if the
der of the House is prepared to
pt amendment ° No. 7 then the
ialr has mo ~ objection to ft belhg
Qccepted by the House. I am merely
A#iving my reactions.
i dgdain, as regards umendme t
o 1 ge, ain is taken from.
4 motfuu the- Hou o!

alsn conse-

gﬁo ﬁhnlmodtbasameul»o.a
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eave it to you, Sir, and .

* will be available to the

of Shri Mudgal, M.P. . 10450

No. 10 is already covered Ly the
terms of the motion. That Is how it
stands. If the hon. Member Mr.
Kamath is agreeable. he may move
parts 5 and 7. That would curtall ail
further arguments and save the time
of the House. In fact I woula have left
No. 5 to Mr. Nazirpddin Ahmed! -

Shri Kamath: Sir, I weuld like, by
your lefve, to have certain doubts that
still Jinger in my mind cleared in re-
gard to the amendments that I have
tabled. The hon. the Prime Minister
paid me an undeserved compliment
about my linguistic ability, but I am .

always prepared in that matter to
learn .from him and not vice versa.

!

As-regards amendments Nc¢. 3 and
4. the pomt of these was, in case there
‘is no specific mention in the motion
itself as to when the report should be
presented Parliament my hon.
friend Mr. Mudgal may be handicapped
to a certain extent if he intends stand-
ing as a candidate for, or contesting
the next Gencral Elections. In ecase
the report is not ready Llefore the
General Elections, he will be under a
handicap. Therefore. ta be fair to Mr.
Mudgal we must see to it that well in
time before the General Elactions are
on, the House should come to a finding,
whatever it may be, on this particular
matter. - That was the idea underlying
.my amendment. :

But if the Leader of the House caa
‘give the House an assurance here to-
day that the report of the Committee

House well
in time for its consxderatwn and decl-
sion during the next session of Parlia-
ment or during the adjourned session,

. in case the session is going to be ad-

journed, in case such a definite, speci-
fic and categorical assurance is forth-
coming from the Leader of the House,
thenﬁl do not wish to press this amend-
men

You yourself were good enouvh to

- observe that the whole point and pur-

pose of the mption is to ses that
Parliament gets the report well in
time for consideration and. final
dgcision. If that, Sir, is the under-
nding and assurance, then I will' ot
move amendments No. 8 and 4. - -

May [ have ﬂﬂs point cleared belou,

jI proceed further

Shri Jawamm Nehru. Perscmlb.
‘Sir, I can give no assurance in
sense that the matter
hands of the Cal

Speaker Butsomaslameoneorm

.&pmm to. but & dm P m

. :‘neek of the nex  session or some su
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<. Mir. Speaker>We may put that date—
it doeg-not matter. Even if we do not
put i, will be one of my directions to-
he; | ttee to report by that time.
-But f£.Will be for the comrmittee to

ggedtﬁe"the report. I cannot visualise
‘today-the difficulties in their way.

Shri Kamath: But they are function-

ing under your directions, Sir.

Mr. Speaker: But they can function
only with the cooperation of forces
outside.  Even if we put in a date, I
do ‘nmot know how it improves the
-po8ition. Anyhow let us have the
-wording as suggested by the hon. the
. Prime Minister—*the first week of the
next session”.

.- Shri- Kamath: My amendment No. 7
.has been accepted by the. Prime
Minister. But in that connection the
point strikes me as to whether the com-
mittee: will have’ power to compel
; aﬁ:e‘ndm;ce of tgvxtnesses. Ifh :zny wit-
ness refuses to. appear, what action
Wil bt taken . against him?

M=. Speaker: It is very clea{' that -

. the committee will have the power of
"compelling attendance. I may further
gand say that, if any person refuses
lo -appear. or answer questions that
conduct will be a  contempt of the
use. and punishable as such.

¢+ Shri Kamath: So, my amendment No.

-1 ds, T suppose, out of order, No. 2 I
»will-leave to the draftsman. No. 3 has
- Peen: accepted in an amended form.
I regard to- No. 4 may I know
3#hether the House will be prorogued?

-+ - Mir.  Speaker: I cannot be - i
:tgb.out it; but I think it will be sg.eﬁmte

- Shri Kamath: Because it ‘ha
. ouz:‘suntortunate _exper?ence thsatbe?E
g;%ard to the Delthi Premises (Eviction)
_Mr. Speaker: Order, order. Th
Hon. Member need not go into all that.e

._Shrt Kamath: In regard to No. 6. I
- remarked the other day that the Com-
‘mittee of ivileges had been by-
passed in this matter, Is it not fair

-and- proper that this Comniittee of

Privile appoi
znw;ziﬁna" ointed by you should go.

' er at some stage
- before the report finally %mg:sothg
Parliamen{?  This Committee {s
tttx,;pointe':l by you and has a status all
own. This matter may be on the
bordq: line of privilege and something
€., T db not venture an opinion on
 point.  But I think Dersonally
he cominittee appointed by you

. and: enjoyinéea special  status  should
 ‘eome “‘Hito picture at some stage
-,_pcr'e!her. though the committee itself
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will not enquire into the matter at this
stage.' I would be obliged if you cuuld
give your ruling on that point.

Mr. Speaker; As the hon. Member
himself has suggested, at present,
without further enquiry, it is a
question of some doubt as to whether
the matter involves any definite breach
of privilege or not. The real question
of the breachasof privilege of the House,
if any. will arise after the definite find-
ings of the committee are known. At
the present stage, as was explained by
the hon. the Prime Minister ‘we are
more or less concerned with what is
alleged as gn improper conduct on the
part of a- Member, not. keeping with
the dignity “of the House, and not
coming up to the standard expected
of a Member of this House. It dces
not go beyond that. But if it is found
later on, as the result of investigations
by the committee, and the evidence
taken by them, that the statements
made by the President of the Bullion
Association were in fact made and
were in fact untrue, then, so far as the
President of the Bullion Exchange is
concerned, thexe will be deflnitely a .
prima facie case of the breach of pri-
vilege of this House, in so far as ihe
President has made unfounded allega-
tions against an hon. Member- ¢f this .
House. Therefore, it is better {o keep
the Committee of Privileges apart.
Let it not be associated at this stage
in the investigation and let its ‘mind
not be prejudiced at this stage with
reference to the possible future issue
that may arise.

10 AM.

As regards the other point, this
Committee will also be functioning
ugder , the directions of the Speaker.
Therefore I do not think there is any-

"thing" derogatory to "the Speaker’s

position so far as this Committee being
appointed to investigate - info this
matter is concerned. nd we need not
go into the question of the Privileges
Committee. There is a further point

‘also that the Commiittee, though pro-

posed'bf the: hon. the Leader ¢t the
House, 1f the motion ‘is adopted, will
be a Committee appointed . by. the
House under the direction .of the
Speaker. .And the hon. Mémber. will
-agree with me that though the ngalw%
represents the dignity of the Hof:% .
the decisions of the House are ¢
higher level than the decisions othm
Speaker or any other autharity
.functioning under the House. So he
need -not have fears on that ground of
supposed interference. with the dignity:
of the Chair or with the decision of:
ttll;fs House. That is how I feel about

Shri Kamath: On the’ question . of
privilege you referred to, in Thomas
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Erskine May’s treatise. it ic clefinitely
staled that “the acceptance by = any
Member of either House of a kribe to
influence him in his conduct as such
Member or of any fee, compensation
or-reward in connection with the pro-
motion . of or opposition to any Bill.
Resolution, matter or thing submitted
oy intended.to be submitted to the
House or any Committee thereof is a
breach of privilege.”

Mr: Speaker: I think the hon. Mem-
ber js confounding the issue. I am
sure, during his service as a Magistrate,
he has taken evidence and considgred
law also. At present, unless the thing
is gone into, so far as.the hon. Mem-
ber of the House is -concerned, we
cannot proceed on the basis that there
has been a breach of privilege by him.
We must go further into the evidence
and decide whether those allegations
are correct. So he is mixing up breach
of privilege by hon.. Member of this
Houge with breach of privilege by ,the
outsider. That case of* breach will
arise after the investigation. The
breach- which he thinks the hon. Mem-
ber is being charged with is not yet a
matter of any charge, so far as the
motion is concerned. He will see that
the hon. the Prime Minister’s motion
does not go the length of saying that
the hon. Méember of this House has
committed any breach of privilege by
accepting a bribe. No. He is only
saying that prima facle allegation
shows that, if true, the conduct of the
hon. Member is not consistent with the
dignity of the House and is not up to
the standards that are expected from
the Members of this House. It does
not go any further at this stage. There-
fore, when he says there is a prima
facie case for going into the matter,
it means nothing more against the hon.
Mgmber. It is not a case yet of a
breach of privilege. The motion is
not pressed on that basis. It is gi-
ble as a result of enquiry, the
allegations - are found true, then: they
will be referred to the Privileges Com-
mittee later on. That is how it’ will
happen:

Dr. Parmar (Himachal Pradesh):. 1
wanted a .clatification. In view of
-your. ruling on amendment No.
necessary at all to have this 4(a) intro-

duced? If it is, would. it not be prouper;
to add.also the attendance of witnesses .

therein? Otherwise, the omission may
lead to an inference that the Com-
mittee cannot do it. :

llr, Smak : In view of the boint
raised I think the original wetdins
much wider—the original wo,
~out this:*

mittee ma

hear or fake evidence,
wl}!ch “’1;

mean documentary aa

7, Is it .

mendmenﬁ-—that the Como .
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=1 as oral. I think that would be
better.  Instead of now trying at
the last minute to improve upon
the wording it will be ketter if we

accept the original language. .

Shri Kamath: On the clear under-
standing that the Committee would
haye power to compel the attendance of -
wifhesses and the production of
documents and that. anybody refusing
to do so will be hauled up for contempt
of the House?

Mr. Speaker: That is so.

Shri Jawaharlal Nehru: The words
“power to hear and/or 1o receive evi~
dence” will cover it.

Mr. Speaker: I am now try' Cto
amend the wording of the
motion, of sub-clause (b) of 4 E at

the Committee shall have power to
hear and/or receive evidence, oral or
documentary”-—will that be ell r{ght?
(Interruption). Let us not try to be
too legal about it. The matters will: be
covered by the directions of
Speaker if necessary.

Shri Kamath: There are no
extant, and we have framed not
for initiation of pr gs in case
contempt of the House committed
any person or party. In case a witness

refuses

%H

. refuses to appear or a party

ol

to produce a document how will pro-
ceedings be initiated in  regard to
contempt of the House? he

Mr. er: Whenever they have

di will report tc the
Speaker. The Committee will function
through the Parliament &
and the Speaker will give directions.
from time to time. If it is [ound that
there is any difficulty in the way of the
Speaker he immediately comes to the
House and gets the powers. But, at
present, I do not visualize any qiffi-
culty at all

Thakur - Krishna Singh (Utler
Pradesh): Supposing somebody makes
a false statement, then what ofience
does he commit?

Mr. Speaker: I should not be called’
upon to give a ruling an such things.
He will be liable, if anything, for the: -
offence of making ‘a false statement.

Shri Kamath: Will the rules of the:
Evidence as in the Evidence Act:
to proceedings before the Committee?

Smerutus nﬁﬁw

%

’ these detaﬂs.

Sllrl Hinatsinghts (Wut w

M draw your attention to ‘clauger
5.n.xlteelth theword‘tho n
clause 3 should go. m “!Oh



8l Qhat wlll be appointed by Shri
40 % ‘the person who must
E -4‘0& the other party also; it may
e’ tiat “the other party may like to be
"represented by any otheér counsel and
§ the word ‘the’ must be deleted.

5 .Speaker The word ‘the’ is a

_anispetnt. It is not in the original note.
It wiil- go.

Shri Jazmi (Uttar Pradesh): 1 want
to sugpest that the Committee shall
have the powers of a civil court for
all csss ot summomng witnesses and

Mr Epeaker We are not cons’utut—
'ing‘ g ‘as a regular court. In the
exercise of sovereign pawers of Parlia-

sment, we “constitute it as a Court of .

honour and not necessarily as a Court
of law, but it will have, for all practi-
_cal purpeses, all the powers. Under
~ghe: parliamentary convention the
MHouse will be exercising those powers.
; =y atall put the motion slightly
-mmgnded by me to the House. The
’wesuon is:

;‘I That a Committee cousisting
of:

Shri T. T. Krishnamachari,
‘Professor K. T. Shah, - Syed
Nausherali, Shrimati G. Durgabai,

and Shri Kashinathrao Vaidya be
appoint

tl) to investigate -the conduct
‘activities of Shri H. Qq.
»i ‘Mudgal, Member of Parliament,
.-n conmection. with certain deahngs
* with the Bombay Bullion Associa-
‘4on,. which  Include canvassing
ﬁ:ne and making propaganda in
Pg; nt on problems like option
siness, stamp duty, etc, and
nceipt of financial ' or business’
advantages from - the Bombay
qllinn Assocxatwn, and

b) to consider and report by the

t day of the first week of the
‘Beéssion whether the conduct

‘of the hon. Member was dero-

" gatory to the dignity of the House
““abd inconsistant with tlie standards.
wohich Parliament is entitled to
expect from its Members;

‘9. That ‘Shri T. T. Krishnama-
<harl be appointed Chairman o!
the Comm ttee; -

That the quorum ot the ‘Com-
mittee shall be t

;“ 058 “That . ttI;e %ommitt?iel sha%l
ear and/or to
mem“ Wﬁm oral or docu-

-Inentary . ¢ with the
3:!&@ rete.rred to the Committee
ot relevant to the subject matter
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of the inquiry and that it shall be
in the discretion of the Committee
ta treat any evidence tendered

before it as setret or cohfidential;
and

(b) That the Committee shall
have power to hear and/or to
receive evidence, ‘oral or docu-
mentary in*Bombay and/or .any
other place in India as the Speaker. -
may decide;

5. That Shri H. G. Mudgal has
leave to be heard before the Com-
mittez by himself or by Counsel,
it he thinks fit and that the Com-
miltee ‘may hear counsel to such
extent as they think fit on behalf
of any other person;

6. That the hon. the Speaker.
may, from time to time, issue such
directions to the Chairman of the
Committee, as he thinks necessary
for regulating the procedure and
orgamsatnon of the work of the

- Committee.”

The motion was adopted;

INDUSTRIAL DISPUTES (AMEND-
MENT AND TEMPORARY PRO-
VISIONS) BILL =

Mr. Speaker: We. will now - proceed
with the Legislative business. The
following' motion' was moved %y hon.
Shri Jagjivan Ram yesterday:

“That the Bill further to amend

the Industrial Disputes Act, 1947,

and to make certain teraporary

provisions relating to pay and
allowances of certain workmen, be
taken into consideration.”

We shall now proceed with the
turther considerations ‘of that Bill.

- olt weE : FEda e A,
st faw gl gmad aw g @
@M FA quq Taw § o @A
F @ Aifr w5 fadl ¥ agd Sl
;N A I FaifarsE F fog

gy faw 9 femt omm @ F

wra § P &% 3 wdaifedil B qg

| faw anfrats e far gw faeo ¥

.raﬁf &1 geat S Lafgae
feagqea vz @7 1jve Fr EW
-ﬂmﬁﬁmmmi aﬂ'tg
@ AN ¥ qi oW ahfaam
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fesgas & fpur a1 AR fqa
fr AF & Fiw aha wE A
g ¥ faar a1 #C 9;@ F AW

v ofcfeafs  dai & adui Al

F . gdafal & ot awaE @
@ § v wwam A1 A
fore a¢ od ¥ fog ga § )
FaE@T A §, 93 39 &1 gau faEm
¢ %9 fas & ©F @d ag A%
gt § f& awww AR J990
A fad aw Tgad & AW A
§ W ag W Af & Zi
Tt N ol gErd § 1 94 A
W JAIN F FE-IZ F IS ATAT
@ ook @19 W N & ™ H
frg QfT & go Ry 9131 g5 F3F
¥ fou svdfifoqam drig @@ #1
@ qAFT a1 Feque frar w4
& 1 e -q3 ¥ urr orgw AT SR
AGTHTH  Sb-A@ § @ 1] fo
g1z faw & afke &F & w4-
aifel #1 Y qFEE gL FTST

T A TFAE IT A dq1GRT A OG

ANTAT FF Iq ® FEer a4 qq
% I ¥ o1 g7 fragaw I Kaer
forrar 3@ $a¥ ¥ FT@C ITH
waar faear @ 9z 3@ faw &

RE

¥3 gz @F aaw frotw
faw Frag @ a@ =R A AW
gew dr- ug fr fefas fraqam
QF7 ¥ R¥e & W92 41 I AN
gradt wow F ot dftw wh ok
e d ok mwmmfgur # ra
W g% wg ¥ar omar fie agi
Yar ¢ ¥ qwfer o dv ¥
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greg FgE @ 2 ¥ gw B E
aw # {faa ¥ A wfgqq A
9% aq g% ¢ sT# femre
et wifsw ot o Bfpr g d 9
g T q@ws &t § 4R
gfttg  feg W TS I 2
g7 33 § ﬁf 97§ I 48T T
w139 & qHE AT, FIWA g
gz fa% wss 1 safera ¥ @l
qar &1 g@R o1 awm € A
qF St ar T € 1 ¥ oy ew W AS
qrad @ gy & Ny AW A
g, w7 fr¥st § am> ad, AR
wgt fi w1 ogas & ar T
firs & 2 & 7 @i ¥ &
WK a7gd § gaw § @ aagd
FT A @7, AS AN A I
At @@ ¥ a9 g oF ;|
% feqr a1 <@r § AT I W
1 A ar o ad §1 e
75 fodneg faw, fag % fadz +9d
F e A F aw &, IWE AN
A7 13 T § 3@ fig ® wgt
w13 A wfgw @ &8 €

A Al @ o Al § Al

agd & s, wEEw AT S
T &% fed 9 @ g

uw qer www, 9y RO
faw faeex dwecar #1 9w § e
durw & wy fowraar & 5 d%
¥ sk @ & awet ¥ v
¥ frae ¥1 9% ITF AT qRAT
O T § T T W w4 EA @
wreedl g1 1 T wmmg,,
g ¢ frow faw § W

|3 o o ST g e ‘such qua-
lifications as may be prescrib-
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ed" FgH IT IR FIFI & T Ay 39

AR amfr 7 oy S TR F

e W I smEgkE s

AT gFft T 5 1> e S ATt

N F FwH ¥ oI N fe

A€ 7 it v AT ferd A A v §
Camr S o wd § Aemic § 39w
A TEH AT At Y f5F SR Ay
% gwear § f5 73 & @A &
| § AT ox aaEfes aQwr & )
W o7 o WA 7 S a7

i 7t it § Mcag A9 oshes -

fwa B & 0 fadwe =00 A
foE F o it § 1w § W
o o amfa T @, R WA
# ot A, iR e 9w ¥ wifewt
® ar w7 A A @ AR
FTH P e T @GR A G, A TR
%aﬁﬁatﬁ S & SR
FEB AN | I A TR A
AT o g @ o ST s
# ot ag W S fr ag oF TR
T qaura fear o <@ £ 3w &
WA TF I qg FF AT AT §
FTofeameag ifhe
e sty s mrg g 3w & e
a’rﬁ%iﬁw%gﬁwﬁz’ﬁam
¥ AT et T ¢ 9 daat B
q Fi A A9 § @ ok @ F ag A
e AR ¥ W o W 1w e
TR A9gT Aai N @@ safa
TH @I AT IR N RNaor
oA $ AR R Y @A Ay &
IR HAT I T | '

W Twa: W1 oaw tra‘g‘( A
oy
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Wt wzE: § A Sar T g,
SR w AAT FRE X AT war F
AT AT AT FT AT AT R ZW a5
FI 7 F 3 397 F N g a=w-
FA |
[MR. DEFU'I";.’ SPEAKER in the Chair]
w7 A A g Ger g, #-
aifeat # Frzge w2 HaE w1,
37 F A AFAT T AT THAA
F) g FLA 77, a3 fgwar aga & a7

a

feear § 9 =@ faw &1 s ag
T AAT § A T BT FTr N qE g
fF gn 1% St FHaIfEl & gEE
gF aTaT AT ag THAT A DA 3N T
fo & @ fao %1 @ s%@r g AT
WF A ¥ R § 79 g7 3|
g q9 AT FFAT )

(English translation of the‘ above
speech) .

Shri Bhatt (Bombay): Sir, the Bill
that has been brought before the Hbuse
is a welcome measure. It has been
brought forward with a view to give
a practical shape to the policy abnounc-
ed by the Government some days ago.
I concede this Bill is going to be a
blessing to the bank employees. It has
two parts. One seeks to amend the
Industrial Disputes Act, 1947. The
second part comprises temporary
clauses which are intended to ccm-
pensate the loss suffered by bank
employees as a result of the situation
that arose from the rejectionr by the
Supreme Court, on account of some
flaw, of the award, given by the
Tribunal, resolving bank disputes. One
thing becomes clear from this Bill that
the Government does not let go any
opportunity that comes its way for
helping the common people. TPhat was
what happened in the present case.-
When the Government was faced with
public hardship it started thinking
how to find a solution tp the difficulty.
One of the means adopted was: re-
course to .conciliation boards etc.. But
the most effective remedy 1is the
present Bill. What. the Bill aims at-is
that the bank employees should nat
have to suffer the loss which they were
going to suffer, and that, until a final
settlement takes place, they should-keep
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enjoying the advantages which accrued
to them under the award ct the
Tribunal. .

. Now it might be asked where was
the need of bringing forward this Bill
in ils present form when the Industrial
Disputés Act, 1947, was already there,
and also what "was the difference
hetween Section 7 of that Act and the
corresponding provision in the
present Bill. Now, the difference is
that accoring to Section 7 of the said
Act all the persons eligible for appoint-
ment as members of the :onciliation
board should be of the status of a
-judge or be possessed of qualifications
which make them eligible for appoint-
ment as 3 judge. Now the important
difference in the present case is that
according to this Bill only the Chair-
man of the board shall have to be

ossessed of the qualifications of a
udge. The other members need not
possess such qualifications. They might
be people with professional know-
ledge. o¢For instance, they might be
persons with knowledge of banking
when the disputes relate to banks,
persons with knowledge of mills when
the disputes relate to mills, or persons
with knowledge about labour when the
question involved relates to labour.
Now this is not a small variation. An
effort has been made to bring in the
same kind of provision as is fore-
shadowed in the Industrial Relations
Bill, the Select Committee report of
which is at present before you. Thus,
the change being introduced is going
to be both esgential and useful.

Now, it will be asked. as my friend
Mr. Venkataraman has done, why it is
being provided herein that when the
matter in dispute relates to banking
and insurance, - people with special
knowledge of those -subjects would be
taken in. This is a complex question.
It is just possible that if the Govern-
ment had not gone beyond the words
“such qualifications as- may be .pres-
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cribed” used in clause 3, sub-clause 4 .

of this Bill, there might have heen no
objection. But, possibly, the Govern-
ment must have experienced some

practical difficulty. They might have -

wanted to say to the banking and;
insurance people by way of reassurance;
‘In settling your disputes we shalé
take in persons who have knowled
of  your trades’.- Hence; I think this
is~meant to 'be a sort of reassurance
and a practical way of. dmm.
'l'g:t is why-the Hhon, Minister has
introduced this provision which also
finds a place in the Select Committee
report of -the Industrial Relations Bill.
‘Hence, if ' ‘there bé:-  no. particalar
g#iecﬂon.(tg the hon.. Minister or to
e propfietors of hanks and it does
not cause them any great injury it

. got a shock

(Amendment and.

would be better to keep it that far.
This would also gratify our labour
leaders who would not go with the
feeling that any kind of partiality is
being shown. But, let me tell them
what is the object behind this Bill. It
secks to enable reconsideration of the
ruling of the Supreme Court whereby
the bank award has been held void.
That is why this f;’ovision bas been
specially brought in. Let our labour:
leaders, therefore, accept the advice
offered by the hon. Minister and agree
to this provision In its present form. ,

Shri Kamath (Madhya Pradesh): Are
you not a labour leader?

Shri Bhatt: T am not a leader at all,
much less a labour leader. I shall tell
you more about this when we have a
discussion on the amendment.

[MR. DEPUTY SPEAKER -in the Chair}

Now, the second part of -this B
which relates to the affording %lf
interim relief to -the employees and

!.;O"ﬂ@ ;
Temporary Provisions) Bil

B

saving them from the loss that was .

imminent, _ .

fact, the primary object behind the

introduction of this Bill was to

indemnify them against that loss.

Hence, I welcome this and shall

speak on the amendments when they
A Y

come up.

Shri B. Das (Orissa): Yesterday, I
when my two labour
leaders friends Mr. Venkataraman and
Mr. Khandubhai Desai spoke "in &
strain that was contrary to the under-'
standing which was arrived at the
Conference betweeri Bankers, the
Labour Minister and l;(he labour leaders.
Yesterday, they spoke 3
ifethe we}ifare of labour is the criterion
which should govern industrial de-
velopment of India. I was gra

last July-August when my hon- friend
Mr. Jagiivan Ram said at Geneva that
the wai sers must work for the benefit .
and development of industry. Re-
cently, . the Secretary of the Ministry
of Labour, Mr. V. K. R. Menon has

* also spoken almost in the same strain

at Geneva. That was very gratifying. .
For the last two or three years,
have been painfully watching labour
legislations on the floor of the House.
The Government of India snd the ‘
Cabinet as a whole, do not function as
a composite " Labour legislation .

been advance:d in blind imitation ,
2? sthe Geneva regulations and Geneva.
conventionnf{ thgo&w :tgmbwlnz meﬂg
the economic’ and 5
of India and we know .Y h%
happened. I was s?rprbei v _
read ‘these reporta of the ATQIFATOD:
tribunals on the banking

cannot understand how gk
%ecome’ an industry. If my hon. =

is a very important part. In.’

in a strain as -



~walkgnliphten me, I will be gzvateful
~Of “dorirke, I know what they have
sdeoie fn Geneva with regard to Comestic
wwatvanls: union and other unions. I
vednnst understand how, in  [ndia, un-
- 1868 1t'is some devilish inspiration from
‘Geneva,. an  assoclation of banking
loyees could be at all regarded as
We know what has

‘a/’Hbour union.

Fl.nancé is not here. ‘- He is a big
banker and if he allows himself to
:8speak out what disaster has occurred
-during the last 1} years in the banki g
field In India, he will. tell us that v?'e
‘Indians' must go slow and not blindly

imitate what is happening in the

-Buropean countries. I have my own
doubts whether the western countries
permit such liberty and laxity. As I
-8ald a few minutes ago, the Govern-
‘ment has not worked as a composite
“whole in‘ the matter of labour legisla-
tion.  Hence this disaster.
" Wheén my friend Mr. Venkataraman
alkéd: glibly about the inclusion of a
“Iebour representative in the Industrial
“tribunal, I felt-surprised and I smiled.

. Shel Venclimtaren;{an (tlxradrasg :ﬁBe-
“gguse you do not know the conditions
In other countries. .

" 'Shri B, Das: I know them much
‘better; I know where the shoe pinches;
:¥ou 'do . not know where the shoe
rpinches. You are ruining the banking
-giructure. of India.

+:Some of us, at least I am not, and
this 18 not the first time that I am
gaying that, are not .enamoured of
‘High ‘Court Judges and retired High
‘Conrt  Judges. These High Court
‘Judges have received a fillip from my
‘Bgny friend. I do not know it my hon.
Jhghad Mr. Jagjivan Ram is a lawyer.
. #The Minister of Labour (Shri Jag-
Alean Ram): 1 have' never been .a
---Ghrl B, - Das: These High Court
Judges have got such a backing from
.the Labour WMinister that most of
“them . after retirement have become
»Axbitrators in these Tribunals. Their
irecommendations . which fil up

“hundreds of pages of the Gazette of .

_ =3 shtzw that. ,thei utigers:gng
.‘thegg Y, but they do not unders nd

3 e L. . . . .
Shel Khandubhal . Desai (Bombay):
?.leaﬁ-!s the comuon ‘ground.

Shri B, Das: With whom, with you .

+and--the. High Court. Judges?
“Paiking on behalt of industrialists,
€. may-eky this nuf'ch that these High
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ed in India during the last one -
% 1-am sorry the hon, Minister of -

«Court. Judges have not been able to,
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grasp the intention of -the Labo

Ministry or of the '(}overnment.‘ﬂ-)t:“cjpxtT
India—I do not separate the® Labour
Ministry from the Government of
India. If there is no industrial and
economic prosperity -.of the country
labour will not get the amenities that
In many cases they deserve, that as a
friend
concede them. But we are blindly
following Geneva people and who are
those Geneva people? They are con-
trolléed fb_tyi Jews ‘g‘l,ht‘l)x have no homes—
most of them an ey are controllin

the UNO. ? .

Shri Kamath: They have got Israel.

Shri B. Das: You will see it firished
in a year. .

Shri Kamath: Finished!

Shri B. Das: It is all right to talk of
‘Utopia but we should see whether it
Is practical in Asian soil. - That is
what the Minister should detgrimine.
It is not for us or for him to‘get in-
spiration trom the West and to apply
them blindly to our country. The
only clause I support is clause 7. It
is a gentlemen’s bargain and it should
be so until a new Tribunal that will
be appointed for Banking determinas
the thing. Yet, I will be grateful if
the Minister could explain -why the
Banking workers became part of the
Labour Unions. I know it for a fact
that as soon as 5 of the Clock strikes,
the band clerks leave their desks. To-
day there is over-employment in the
.banks—he will admit it if he thinks of
it as a private citizen.
employees do not work. Banking was
not a business of ours. We borrowed
it. - The whole banking “structure was
in European hands. The Imperial Bank
which is to-day already controlling so
many banks is still controlled by the
European system of Banking. My
friend the hon. Minister will ¢oncede
that it was a- tremendous effort of
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" many middle class people tc organize

a- banking structure in India and I
know his province well and he will
know how the Banks in his province
are. just living from hand to mouth.
In that condition of our banking
structure and- when owing %o other
circumstances our national economy is
threatened with disaster, the hon,
Minister—perhaps this House - passed
it—but I say the Government of India

To-day bank -

and sympathiser of labour I °

was ullwise to organize the banking .

labour or trade union, thereby creat-
ing a cleavage in the efficiency bf
banking management. _ ' .

I would place vde point’ before my
friend the hon.. Minister for Labour
for all Industrial Tribunals. Do_not
be too enamoured of the retired High
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Court Judges or of the big High Court
Judges who never knew anything of
commercial life, who never knew any-
thing of banking, The other day my
friend Mr. Chaliha told. us that the
High -Court Judges in Assam zre 'a
separate class of beings who do not
associate with the public.
they know then of the economic
structure of India or the banking
development? Suddenly we put them
as members of Tribunals and they try
to think in a legalistic way without
understanding the realistic difficulties.
I think we have an equal duty and it
is for us to point out to the Labour

Minister that difficulties arise, that
the Banks in India are on the verge
of collapse. I will not say on the verge
of collapse—but they are in a tight
corner. If my friend the Minister has

access to the opinions of the Reserve .

Bank,. Imperial Banik and other bauks,
he will find that with great difficully
the banking business is_being run. So,
1 think when the next Bill is consider-
ed uf
man talks so much, he will think of
these. It is- our ultimate objective to
make labour satisiled and give them
a beiter standard of life and so we
should see that the economic prosperity
and the industrial prosperity of India
is not marred and this was the. ob-
jective of the final speech of the hon.
Minister Shri Jagjivan Ram at Geneva.
I felt very elated at that and happy,
that we are going to have better under-
standing among ourselves but that I
do not know if that understanding will
come in the way of the speeches that
were delivered yesterday by my Labour
friends. I would not have spoken but
I find if labour is now a big farce in
India—and Labour Unions are trying
to get whatever they can then there
is’ the other side of the piecture, that

must. be spoken of. That other side .

contributes equally to the prosperity
and well-being of the labour com-
munity, the Labour  Ministry and the
whole country. I do hope my hon.
friend, when he speaks, will speak in
the strain in which he spoke at Geneva
and would tell us however bad the in-
dustrialists are, however bad the rest
of the Government of India, the capita-
list section of the Government of India
are, he will tell us how we will shape

our attitude of life so that there is-pros--

perity in Indi aand no sudden hapdis
.cap in our industria ldevelopments. He'
will agree with me that since ‘this In-
dystrial Tribunal’s award in the Bank-
ing disputes, the bamking structure in
India is almost collapsing.

hi) Sarangdhar Das (Orissa): On a
,pl‘ggiﬂousﬁ occasion “abou ortwo ')'mg;nths
- 8go, I had mentioned this Bank Dis-

What do .

which my friend Mr. Veaizatara--
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ute and the invalidation of
Cﬂbutnal;:s f I ber
ourt. ar as I.remember, 1 -
laughted at then. What I had wanm
what the employees of a particular

Award by the Supreme .

2

SN T

-

Bank as well as of all other banks were -

wanting was that
Award should ‘be validated by the
Government by an Ordinance or by
legislation. but it was not done then.
ZLhat was a period of emergency parti--
cularly with one of the banks here-
“and its branches in the Punjab. I
know the Government of India is aym-
ed with all kinds of powers to meet
an emergency and to suspend the
autonomous Governmentd of the
States but in . this case where mere
employees of a bank and of sume
other banks who were sympa

with them were concerned, the Gov-
ernment could net move! The Hon.
Minister has taken over two months to
bring- forward lcgislation to validate

’

the Tribunals :

"

it. However, [ say it is better late -

than never. Congequently { am very
S.ad ttat 2 has Lrought forward this

piece of legislation in the form of a .

Bill. At the same tine 1 must
- strongly oprotest against the inclusion
of the provision which: entitles a man
with experience of banking and:
insurance to sit on the tribunal. This
was debated for a very long time in
the Select Committee on the Labour-
Relations Bill. I wish to paint out
that the Labour Relations Bill i3 an
all-comprehensive measure that em-
braces within itself- the
between employees and management:
or employers, no matter what industry
or enterprise they are engaged .in.
The question of the inciusion of a man
with banking experience on thd
tribunal when there is a dispute relat-
ing to banks or insurance coinpanies
was after all approved by a wnajority
of one vote and I could not say it it
was the casting vote of the Chairman—.
I stand to be corrected in this. How-
ever, the opinion of the committee 'was
equally divided and by a majority of .
one vote it was carried. That has to
come before the House yet. Then why
is it that the Ministér has brought
forward that provision in this e
Bill meant _ purely to validate an
award? I should say that it.is being
the backdoor. . - L

/. .don -
| %@m Ram: The Bill is before
~Ahe House. '

P el 3

Shri Sarangdhar Das: Why not Wait «
till ‘the 'Labour ° Relations Bﬂb,ls
brought up: - Howevdr, we are only ‘s
few who speak on behalf of labour
I know we. not . earry thle
You have a great majority £
pass . the measure. .
earnestly submit to the hon.

3

that if he yields to the mdﬂﬂg- o

But I wemld

relations -
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ri Sarangdbar Das)
s in including a man with baik-
erieitce in a tribunal that
banking and insurance
;--then with equal justice he
ust fnelude "also 2  man who has
; : of labowur matters, as was
_pleaded by the previous speakers
day such as Shri Khandubhai
spi

: -and - Mr. Venkataraman. I
lmderstand that Mr. Venkataraman has
?u amendment to that effect. If that
; aceepted it would keep the bzlance
-steady.and there would be no weightage
. for-cne party or_the other to a dis-
pute. This is only bare Justwo

q do not agree with my friend who
claims to be the father of the House.
Being a father he belongs to the luth

. Century. He -talks of- the - Labour
' Mmisters ‘Labour Relations Bill as
‘being revolutionary and he thinks
that the banking structure of the
country is collapsing. I ask him how
did ‘the Indian-managed banks during
the’ last quarter of a century ccllapse?
--Is'1t not becavse of the directors” who
Jhave swallowed all the capital that
‘the banks collapsed? Even today there
-are banks which are . collapsing " for
4his’ reason. ‘It is not because- the
~emplayees have formed trade unions
- that the banks are collapsing. As a
- Ioatter of fact the banks have certain
. hours of business, perhaps three cor
four hours, when the outside public
. can tramsact thelr banking business.
Then after the doors are closed nobody
- knows what is happening inside there.
It is very rarely that the public knows
that the. employees are made to work
‘3onger hours, far into the night. That
ﬁwhy I say that when the doors are
lted we from. the outside do not know
whether -they are working till 8 or 10
®M: (Interruption). That is why T
say that trade uniens are necessary,
- <whéther the Institution is a bhank, an-
. ipgurance company or the Maharaja of
a’s household. They are
necessary to safeguard the interests of
ihe workers and I am rather surprised
that ‘& man of his experience, parti-
~eularly - with experience . of this
Pullatimnt and the tormer Assembly,
should - be frightened by the labour
: ggﬁms 'zlhe %tz‘nstitutminmlts% haalsl
en equal politica rights
' Duszig he last t1;.wo or tl}:ree
yéars revolutionary - changes have.
taken place which you have not seen
‘in the 19th or early 20th century. You
- cannot keep the workers tled doewn as
slaves any more. . The workers have

iy :u;‘m to their adult age and if you, do -

in - justice concede their demands
» working conditions, hous-
ao on, 80 t,hat will he just

oot azm'ﬁtc gl o

thei: slavery eonditions )
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any longer, which.they have borne so
‘long. It is no use now shedding tears
over the change of the times. Today
labour stands up and says “I am a
factor in the production of wealth
whether * from the #land, from the
tactory or from the bank.” ‘Banking is
certainly oneiof the most important
industries. Wherever wealth is being
produced, no matter in what way, it
is an industry. The managiag direclor,
the manager, the accountants, the
cashiers, the clerks, and the peons all
combine to maxe the one rupee into
a rupee and four annas or {wo annas
at the end of the year and therefore
banking is an industry. 1 was sur-
prised when it was said that it was
not an indusfry.

Therefore, my appeal to the Labour
Minister is that he should now do*®’
justice to the employees of the banks
and to see if it is necessary. in my
opinion it is not necessary, that in a
tribunal there should. be a man with
banking experience or insurance com-.
pany e\:peuence If you say that, then
if there is a textile ’dispute there must -
be a man in the tribunal with textile
experience, or that if there is a sugar
dispute there must be a man with
sugar experience, I say it is not at all
necessary. But if you do think it
necessary—I kncew the bankers had
pressed that in the matters of banking
and insurance company disputes a man
with banking experience should be on
the Tribunal, and if you do concede
that—then you must concede the de-
mand of the workers, and along with |
the banker there must be a Ian on
the Tribunal with experience of labour
conditions, working conditions, wages.
and so on and so forth. This is very
necessary. Otherwise the agitation
will be stronger and stronger and it
will be said that the Government has
yielded to the pressure of the bankers :

Another point which I wish the
Labour Minister to clarify is that in

the “allowances” that have been
validated, there is.  no mention of
-hospital allowances. Hospital

allowances were included in the award.
I do not know if there will ' he any
further adjudication in that matter. 1
request the Hon. Minister to clarlfy

this point.

.With this proviso that I lodge my
.grotest regarding the lnclusion of a

anker in the: Tribunal, support the
;notion

/'Shri T. T. Krishnamachari (Mad!as)
I must congratulate my hon. friend,
the Mover of this Bill for the alacrlty
he has- shown -In bringing forward this.
measure . befare the House in . order.
to solve a rather difficult poslﬂbn‘ln
the ‘country. But at’ ‘the same tim
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Aust join issue with the = previous industrial tribunal for bank
speaker when he accused the Govern- was established. . employees
jent N?f bein di{ftmyht gI think the ‘
Jon. Minister has brought forward this The position now h '
neagure with all possible alacrity and or less a stalemate as bg(?:\?se m&:
the fact thal the Housc is silling Supreme Court has adjudged that the
practically. - at the fag end of the award was not valid, not for reasons of
~aesslon to consider this important swine intrinsic defect in it but for
<measure must have shown to my hon. some technical reasons. In any event
friend who spoke before me that the 1 think some kind of revision would
hon. Minister is anxious, the Govern- hale been necessary at any rate to
mient is anxious, and the Paity benind hring home to the banks that they
the Government is very anxious to could not use.the award fn such a -
solve this difficult problem that has Mmanner as to put banking labour in
arisen because of the judgment of the juxtaposition with the public. - That
Supreme Court  adjudging  the kind of interference was called for. 1
Industrial Tribunal's award in respect think some of us represented that to
of Bank employees null and void. the Finance Minister and also to the
- Labour Minister in this House that a
My point in intervening in this de- r‘;"’“?" was necessary. Any way, out
bate is to placé before the House and & evil cometh good and the Supreme
before the public certain facts which I tou'ltt judgment has provided an oppor-
believe have led to a misunderstand- - tunity for the ~ Government to
ing of the position of the bank §st§phsh a new . tribunal so that all-
employees generally in their relatlon to acts of the case could be brought
the ‘public. I was one of those who again before it and the new terms in
felt at one time that the manner in respect of wages and working hours fix-
which the Bank Tribunal’s award was ed so that the public would under-
worked created a situation in the stand that it is not the mistake of
country where the public were placed the bank employees but that of the
in such a position that they were not only employers if they have been denied
not able to appreciate the difficulties any service so far as banking hours
of the bank employees but rather lost are concerned. ‘That I think is very
“all sympathy with the position of the neccssary because my hon. friead. Mr.
‘bank .employees as such. That was B. Das, about whose good intentions
largely because of the manner of nobedy in this House has any shadow
interpretation by bankers of the Bank of doubt, believes that the bast way
Tribunal's Award by reason of their to serve the public through banks fs
cutting down "the working hours of to pay the employees as little as possi-
banks during which the banks were Lle so that banks will work success-
serving the public, and also by cutting fully and return big dividends to
down the number of workingz days in a shareholders. Well, if that is the only
week by-one so that the public way in which banks can work in this
generally felt, “Here is  something country, I think we better not have
done by the Bank Tribunal which has any banks at all. I cannot see how
resulted in taking away banking one set of industrial labour can have
facilities so far.as the public is con- provisions by which it could agitate
cerned”. I am also aware, Sir, that in collectively for better treatment but
relation to the working of the Shop another set of workers should be left
Assistants Act, the manner in which unprotected merely beciuse somebody
certain State Governments work that thinks that industry involved is an
Act also creates an impression in the important industry or is an important
minds of the public that labour is business which is very necessary for
getting some undue advantage over the economy of the country. I attach
the ‘public and service to the public - very great importarice to the future of

that iy due is denied. This is largely banking. I also feel that the Govern-
because of the manner in which these ment as a_whole, notwithstanding the
awards eand these Acts are worked, fact that I belong to a Party which
rather than from any desire on the supports the Governmeat, I feel that
part of labour not to serve the public. the Government as a whole has not
When ‘the Banking Con%a.nies Act was ;|  appreciated the importance of banking
on the anvil of the ouse, I could to the future economy of this ¢cuntry.
*take credit, Sir, that I did draw ‘the ° If they had done so, well, our
attention of the Finance Minister at Ing system would e. But that
,_;;!bat time that itcwgs not sn:gtlh ith-h gdgsed not mca% o%t should be

have -a: Banking C nies w a on a wi competitive system .
Gut at the same time statutorily provid« in our economy. Inm fact, there ard
4Ang for.fait wages and fair treatment large number of bankx. in the commtiy

-bank employees. And -was-_,,vsﬁ often gampet . .

hdppy that in some form or other which does no good se far as ,
was ‘ultimately brought to the notice borrower is concerned, does no good:
of the hon. Labour Ministe: and the _ 50 far as the depaditer is concerned,.:



0480 - Industrigt Disputes 8 JUNE 1951 . (Amendment and 10481
S R _ emporary Provisions) Bill
[Shri T, T. Krishnamachari] B
but only does harm so far as, the and other things. They must safe-

~ employee is concerned; because the
‘banks concerned are unablz to pay
‘decent wages. I do not ses why un-
economic banks should not close dcewn.
1, as a result, a problem of unemploy-
menf ensues it is a problem for Gev-
ernment to face. But I cannot under-
stand the argument of any person,
sane and wise as bankers are in this
country, when they.say, “Well, it is
uneconomic - proposition as we cannot
run the bank and pay decent wages”,
if they cannot pay decent wages let
them better close down a few of their
branches. Let there be rationaliza«
tion, let there be fewer banks to serve
the people better. That, however,
does not mean that decent wages
. should not be paid to employees nor
- that hours of work should be regulat-

With regard to the proposed com-
position of the Committee much was
gaid . by my hon. friend. Mr.
Sarangdhar Das who spoke before me:
There is undoubiedly a point whici
_the hon. Minister should bear in nind,
that in a fairly technical business like
banking, not , insurancé,—I take
insurance away from the fleld because
it is not of such a technical nature—
some kind of expert guidance will be
pecessary for the Tribunal to make
up its mind. . Venxatraman.
suggested yesterday that there may
be assessors help the tribunal.
That probably is one point of view.
But in the narrow circumstances In
which this particular trivunal will
operate, there will not be . any great
harm, it _perhaps somebody with know-
ledge of banking is included and it
is not generally insisted that an
employee of a_ bank or Managing
Director of a Bank should be there.
That is a matter for adjustment and I
have no doubt-that the hon. Minister
for Labour, who is interested in the
well-being of bank labour as much as
any .body else in this House will_see
that the dice is not loaded against
them. But that does not mean that it
should be made into_a political point
to smash the whole Bill, as my hon.
triend . who has left the Ilouse who
apparently wants that this Bill should
be dropped, in which case the position
of the bank employees will be no
better and they will not thank him for
thq service that he has dope to them.

11 AM.

The only point that I would like to
insist on before I sit down is this that
the labour representatives who plead
this cause ‘of Bank employees shoul
not completely lose slﬁt of the puhlic
service aspect of nstitutions like
banks. or even for that matter shops

guard or take care to see that the
public do not get wrong Impression
that the employees are trying to mani-
pulate the hours of working by deny-
ing service to the public. I am afraid.
that the labour leaders who were
associated with the enquiry when the
Industrial Tribunal for banks was
operating had lost sight of this parti-
cular fact...In the rather transitional
stage in which our economy is in,
even those amongst us who have the
interests of labour at heart cannot
afford to create a wrong impression in
the minds of the public that here is
labour asking for something which is
not right and which is improper and
by. reason of the grant of concession in
this respect public interest suffers.
Banking is a public utility servic: and
the hours of work and standards of
pay siwuld be rased on the same basis
as in public utility  services - like
electricity - undertaxings. municipal
secvices and so on.  Therefsre, 1 would
= upon thoee ficids of mine hers

HUSE
who represent labour organizations not

to tcse sight of this particular fact,

because that is the only way. in which
we can get the public to sympathise
with the demands of workers, what-
ever might be their categery. So far
as this point is concerned, though
perhaps a few people like Mr. B. Das.
feel that a change -might perhaps
adversely atfect Banking business,
practically the bulk of the House is
behind the Minister for Labour in. his
attempt to improve the position of
labour in this country and there need
be no doubt at all in spite of the views
of the political opponents. that the
Congress is ever likely as a. bndy, as a
whole, to give up the interests -of

-labour as against any vested i_nterests.

1 do Kope that the Bill will be’
accepted by the House withcut -any
serious deviation and some goodwill
result out of the work of the tribunal

.that would be appointed as a result cf

the passing of this Bill

Pandit Munishwar Datt Upadhyay
(Uttar Pradesh): A peculiar situation
has arisen on account of ihe judgment
of the Supreme Court setting aside the
award of the Tribunal . and some
remedy was to be found for it. The
most - important - of - the -remedies
necessary at the time was that there
should be some provision for safe-;
guatding the interests of the employees,
becavse it was feared that on account
of the setting .aside of the award it
was very likely that _the smoloyers
might try to withhold certzin amount
of thelr pay or  allowances or they.
might try to curtail their conditionsof
service. So, while making provision -
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to safeguard the intercsts’ of the
employees, the hon, Minister has also
taken the opportunity to_reconstitute
the Tribunals. I think it is a very
welcome measure, because if this
lacuna had remained, these difficulties
might arise over and over again. The
setting aside of the award of the
tribunal was on a very technical
ground. The position as it stands to-
day is that the employees for no fault
of theirs and for no fault on the part
of anyhody else, only on account of
some lacuna in the provisions of the
Act, are being deprived of the benefits
of the decisions of the Tribunal,
decisions which were unanimously
fgned by all the persons concerned
without any dissentient note. On
account of the fact that some of the
members could not participate in the
proceedings. on that very technical
ground, the award was set aside. My
submission is that when  the
award was sel aside on that techni-
cal ground it is very necessary for
making provision for safeguarding the
interests of the employees and from
that point of view this Bill is a
welcome measure,

As regards the complaint that there
has been delay, I would submit that
the judgment was given on the 9th of
April, 1951 and it is not even two
months yet and the hon. Minister has
come with a measure before the House
and it is going to be enacted today.
So the complaint of delay is not a
justifiable one.

I now come to the Constitution of
the Tribunal. A suggestion has been
made that a person with banking
experience - should also be on the
Tribunal. I think that would be
wrong. In case you have a representa-
tive of the Banks, it would be necessary
to have a representative of the Jabour

as well. My hon. friend Mr. B. Das

said that he was not enamoured of
having High Court Judges on the
tribunals, as they were not likely to
have intimate knowledge of banking
.and insurance.” I am sure they are
not expected to have an intimate know-
ledge of labour either. So in case you
have persons having experience - of
banking it is as well to have persons
having a_knowledge of labour con-
ditions as. well. Therefore I would
like that this provision should be
.-gitmitted it the hon, Minister agrees to
it I W
There is another restriction that
has been placed in the proviso to sub-
clayse (3). They say  that in regard
to those who are not High Court J’udgs
there should ‘be a certificuta from the

o be on the Tribunal. I think that
206 PSD - s o :
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restriction is absolutely unnecessary.
I think independent persons with -a
high position §n society would be quite
competent, and this sort of certificate '
by the High Court, in respect of perscns
who may even be District Judges and
considered qualified for appointment
to the High Court, that they are fit to
serve on the Tribunal is a very heavy
restriction and should be removed.

In the end I would like to say that
the judgment of the Supreme Court
is welcome to me in this respect that
it came at a {ime when the House was
sitting and the hon. Minister imme-
diately came with a measure to amend
the provisions in such a narner that
such difficulties may be removed and
1uuw we shail know that no award wjll
be set aside on technicali grounds.
Therefore it was very right that they*
gave judgment on the 9th April and
the hon. Minister took the opportunity
ot amending the Act on those lines.
I think therefore that this was a very.
timely judgment they gave.

I wholeheartedly support the Bill
with the exception of certain pro-
visions which I have mentioned in my
speech. :

Shri Ramalingam Chettiar (Madras):
1 am glad tha. the Labour Minister
bas brought the Bill so as to avoid
difficulties in the interim period. But
I think the new Tribunal that is going
to be appointed will go into the matter
more in detail than the Tribunal that
passed the award.

While we are talking here about
hanks we are thinking of banks like
the Central Bank of India or the United
Commercial Bank and other banks
which pay Rs. 5,600 and Rs. 10,000 to
their Secretaries and which employ
a large number of clerks. We do not
at-all think of those numerous banks
in the countryside with a capital of
Rs. 10,000 to_Rs. 1 lakh and h .
employ Secretaries on a pay of Rs.
100, 150 or 200 and which sometimes
employ a clerk and sometimes do not .
employ even a clerk. Such sort
banks are never thought ef. When we
think of banks and bank employees we
generally think only of those large
banks. Neo doubt the Tribunal which
went into this question did so at the
instance of the employees of big kanks
and naturally they concentratzd their

‘attention on the conditions

employees and the capacity of the
banks to pay them. I have no quarrel
about that. But special provision
ought to be made for these small
banks which cannot afford to  pay
large salariées and which are serving
a very necessary purpose, namely the
purpose of giving finance to the raral
areas and-the semi-rural areas. That
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is a matter which will have to be tal;en
into consideration and the new
Tribunal that is going to be appointed
will have to provide for these also
separately. In addition to (a), (b)
and (c¢) which they have provided they

- will have to add probably (d) for

dealing with the rural areas and the
conditions of these small banks. - That
is a thing which will have to be borne
in mind. I would also appeal to the
hon. Minister for Labour that he Yhould
in any reference he makes ask for
special provision being made for small
banks as well as for large banks and
not treat them alike. These small

banks are serving a very necessary.

purpose. Even the Rural Banking
Committees and Conferences that have
been held have gone into the matter
and said that the scheduled banks,
these big banks, cannot serve the pur-
pose of giving finance for the rural
areas. So it is absolutely necessary
that these small banks should conti-
nue. It is not a question of saying
“If you cannot pay the Secretary-the
amount which we are going to fix, you
better go out of existence”. If they
go out of existenee whe is going to
serye the purpose that they have been
serving? They will be very necessary
in the national economy and therefore
1 hope that they will pay due attention
to this aspect of the matter and pro—
vide for them.

Shri Jagjivan Ram: I must express
my thanks to the hon. Members who
have extended their support to the
Bill and have welcomed it. There has
been only one rather semi-discordant
voice coming from my esteemed friend
Mr. B. Das. I must congratulate him

for reminding me of the speech that I -

made last year at Geneva and which
he very much appreciated. In that
-connection I would like to pcint out
to him that in that very speech I said
something about the employers too.
I wish he remembered that portion of
my speech as well.

. In any industry, capital and labour
are indispensable partners in the exist-
ing framework of our economy. As
Mr. Sarangdhar Das has pointed out,
nothing can be produced without the
co-operation and collaborationn of
employers and employees. 1t can be
argued, not wholly theoretically, that
if co-operation is not forthcoming from
both the sides, the wheel of production
will come to a standstill.
what I said at Geneva was that the
stage has come in the world today—
and T think that that was a new
orientation of the labour policy not
only of India but of thé world—when
labour should not strike for their right
to strike but they should strive for
their right to work. But a right to work
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in a capitalist society is not an absolute
right. It has to depend on the co-
operatién of the industrialist or the
capitalist class as such also. There-
fore I would request friends like Mr.
B. Das to realise that the time has come
when the employers will also have to
change their attitude foward labour
and will have to realise that labour is
not a commodity of commerce. Labour
is also a human being. It has also its
aspirations. And when today one
complains of indiscipline among
workers one should mnot forget that
what yesterday was regarded as
discipline by the labour itszlf is today
regarded as humiliation on their part.
And when they refuse to submit to
these things and protest against them,
the way to enforce discipline among
them is to treat them sympathetically
and treat them as human beings. I
do appreciate that point and I bhave
myself emphasized it more than once
that -the well-being and welfare of
labour depend upon the overall pro-
sperity of the country and even if
other sections neglect their duties and
responsibilities, labour should not
because it is the poorer classes which
stand to gain if the prosperity of the
countiry increased. I have always
emphasized that point to labour leaders
and the workers in this country. 1
am glad to say that they have magnl—
ficently responded to that appeal in
spite of hardships and inconveniences
they are faced with and in spite of.the
lack of co-operation from -certain
quarter; , they have realised their
responsibility to the country and the
community.
the figures of production during the
past years, they will find that there has
been a steady progress, in spite of
difficulties in the supply of raw
materials and other factors standing in
the way. I need not elaborate this
point, Sir. My hon. friend, Mr. B. Das
raised another point: How banking is
an industry? May I pose another
question to him, Sir? If banking is
not an industry, what it is?

Shri B. Das: Professor K. T. Shah
says ‘service’.

Shri Jagjivan Ram: Perhaps
Professor Shah has in view a very
narrow and limited counception of
industry. That is perhaps the 18th or
19th century conception of industry.
That conception has very much chang-
ed todax. But I will not gquarrel on
that point whether banking is or is
not an industry, the question is whether
it is an institution where the relation
between employers and employees has
got to be regulated and whether the
Government as custodian of the wel-
fare of the community as a whole
should regulate the relation between
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o
the employers and empleyees in bank-
ing institutions or not. I will not
pause for a reply from my hon. friend,
Mr. B. Das. Wnat is the alternative,
Sir? If we are not to treat the

employees in banking institutions
as workers, if we are not fo
permit thém - {o organise them-

selves jnto trade unions, and if we are
not to regulate relations between
~ employers and employees in banks
what will be the consequences?
Suppose there is a sirike, there is a
cessation of work on the part of the
employees. Are we to stand aside and
watch the whole scene? Does my
hon. friend, Mr. B. Das envisage that
situation? I think he will not.. He
will in that case. request the Govern-
ment to intervene in the matter and
try. to resolve the dispute, and that is
what I am trying to do. Banking is
a very delicate institution. A stoppage
of work even for a few hours may
cause havoc not only in the banks, but
in the business world. It is, therefore,
necessary that in respect of a delicate
institution like banks Government
should have ample power to deal with
the situation, whenever it arises. It
is perhaps too late now and too anti-
guated as well .to' say that the
" employees in the banks should not be
treated as workers; that they should
have no right to organize. Sometimes
I shudder to think that if the workers
in the banks were to be deprived of
their right to organize and if they
~were to behave with their employers
as a disorganized lot, what will be the
fate of the banking institutions or the
banking industry in this country. I
think my hon. friend, Mr. Das was not
serious at all when he posed that
question. Sir, I leave it at that.

The other point that he raised was
that we have been blindly following
Ceneva, rather he used the expression
*blind imitation of Geneva’. I think
that Mr. Das did not do any justice to
himself when he used that expression.
He is a very old parliamentarian, an
experienced legislator and I expect
something .more from him. I ask,
whether our legislations were a blind
_imitation of Western countries or not.
If he says that they are a blind imita-
tion of the Western countries, then I
am afraid, he has not discharged his
duty as a legislater because he has
not cared to go through the legisla-~
tions put through by the Labour
Ministry. - If he will still care. to go
through them, he will find that they
are not blind imitations but they have
bheen adapted to the conditions prevail-
ing in this country. He will also find
that they contain provisions which are
not to be found in any of the legisla-
tions in any other country; they have
been devised to suit the conditions of
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this country. So, to say .that they are
blind imitations of Geneva is not to
do justice to himself. I do not want
to pursue that point but whether we
imitated Geneva or not, whether we
imitated the Western countries or not,
India will not be allowed to maintain
or preserve those conditions which were
prevailing in this couniry hundred
vears ago.

Shri B. Das: That I agree.

Shri Jagjivan Ram: Whether a
certain section of the society wishes
it or not, whether it relishes it or not,
whether it finds it to its advantage
or not, a consciousness has dawned
upon the working classes in this
country and any sane and sensible
Government cannot but realise the
situation which will be created if that
consciousness of the workiag classes
was not to be reckoned with. Still I
admit that the workers have not yet
attained their age of majority. They
are -still trying to stand on their owm
legs. Difficulties in their way are
manifold.

I will pass on to Mr. Sarangdhar
Das’s criticism. I do not find him in
his seat. Perhaps it is a {ashion with
him {o criticise every measure,
whether it is beneficial to the workers
or not. Trade unionism in this couniry
for certain sections of leaders has
become a pawn -on the chess-board of
political manoeuvring and a measure
even if it is beneficial 10 the workers
but does mnot suit the pelitical *
manceuvring of a particular party is
always criticised. That has been the
not part of the ftrade
union movement in this country where
eiforts have been made to ulilise
workers—who have been cxploited by
the employers, ne doubt—for political
purposas.  After all, what is there in
this Bill to which exception can be
taken? I shall come to cne particular
provision about which something has
been said by him. I must say that
to make a grievance that this Bill has
come rather too late is to ignore the
situation. The Supreme Court judg-
ment was delivered only on the 9th
April last. Since then, all pecssible
steps have been taken—even though a
legal” provision has not been made,~—
to see that the scales of salary and
allowances of the employees are not
reduced. A ftripartite ~onference was
called here in Delhi, which was attend-
ed by some hon. Members of this
House as well. In that conference of.
employers and employees, efforts were
made to see that even without having
recourse to legal. action or legal
sanctions, a compromise might be
effected by which the working con-
ditions of the employees in the
banks, as they prevailed in accordance

T ]
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with the award were not substantially
altered to the prejudice or dis-

* advantage of the employees. Within
less than two.months of the judgment
of the Supreme Court, the Government
have approached this House for enact-
ing legislation in order {0 see that the
salary and allowances -f the workers
are not adversely affected. On that
score, Sir, certainly, Government's
action should have been appreciated
and a grievance should not have been
made that the matter has been delay-
ed.

Mr. Sarangdhar Das also said that

the clause relating to Banking experts .

on the tribunals has been brought
here due to pressure of bankers. I
cannot say that in this world pressure
and influence do not count. They
have their place in the present society.
If Mr. Sarangdhar Das feels that
pressure of one section is made to be
felt on the Government, I would advise
him, let the workers also be organised
on a rational line so that their pressure
may also be felt not only on the Gov-
ernment, but also in society. If today
the employers are in a better position
to exercise their infiuence, and
pressure, and create an almosphere in
the country more congenial to their
interests, it means that they are better
organised than the workers. So, the
reply to that will be,—as we have to
admit that the world today or tomorrow
will always be amenable to pressure
and influence,—why nct try to
orgahise and strengthen the workers so
@hat they create that pressure and
influence. I as the Labour Minister
and more as an individual who has
the well-being of the working classes
at heart wish that the workers in this
- country were so organised as to use
more pressure and more influence than
the employers can do. DBut, the case
tod:;}'y is just otherwise. I have no
hesitation in admitting that. But,
this provision has been made not
merely on account of the pressure of
the banking interests. I have myself
been feeling, not only in the case of
banks. and insurance companies, but
also in the "case of other industries
that, along with the Judges either of
the High Courts or district courts who
constitute the tribunals at present,
assoclation of persons having an in-
sight in the economy of the industry
and thg economy of the country as a
whole is necessary, not to safeguard
the interests of the empioyers—I do
no’g agree with that argument—but to
safeguard the interests of the indusiry
with  which the interests of the
workers also are inter-twined. If an
industry is adversely affected,—if we
‘change the pattern of our econcmy,
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* that is another thing—in the present’

economy, it also adversely affects the
interests of the employees. In the
interests of the employecs them_selves,
it is necessary that persons having an
insight and- experience of industry
should be on the tribunals so that they
may bring their knowle@ge to
bear upon the awards cf the tribunals.

Another thing . should not be for-
gotten in this connection. - It has
already been said that the persons
having knowledge of banking to be
associated with these tribunals are not
there to represent the banking
interests. I will go a step further and
say that they will be persons who are
not employees of any banks, but are
independent persons.

Shri B. Das: Quite so.

Shri Jagjivan Ram: So, the
apprehension that the employers’ side
will be weighted by the appomtme_nt
of such persons arises out of a mis-
apprehension or misappreciation of the
whole situation. The question is not
of having a person who wiil represent
this party or that party. He will be
an independent person having know-

-ledge of that industry and that insti-.

tution, so that he may bring "
experience to bear to ihe advantage
of the industry in making the awards.
I may assure that I will, in setting up
these tribunals, always see that persons
who understand the difficulties and
inconveniences of labour are also
associated. but not exactly who re-
present labour, and see that industry
as a composite of employers and
workers, of capital and labour, is
placed in a situation where it will
function to the advantage of both
parties as well as the country as a
whole.

These are one or two objections
that were raised to this Bill. One very
fundamental point was raised by my
friend Mr. Khandubhai Desai. 1 am
afraid that difficulty still remains. The
difficulty of -prolongation of industrial
disputes before tribunals and tihe
various High Courts and the Supreme
Court, as a result of the tendency on
the part of the employers to drag all
these disputes from one court to an-
other. This cannot be overcome so
long as the provisions in our Consti-
tution exist. L am not talking of the
provisions for the various writs in our
Constitution. I am talking of that
special provision by which tle Supreme
Court is empowered to +hear appealg
against judgments made by any court
or tribunal in this couniry. That is'a
very wide power. It will depend upon
the attitude of the Supreme Court as
to how far that special section can be
utilised to successfully move the
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Supreme Court against the awards of
JAribunals so far as ‘they relate to
questions of merit and not questions
of law only.  So, though we may make
efforts to reduce the period of litiga~
tion before the labour courts and
tribunals, so far as those provisions in
our Constitution are concerned, they
are always there. Even then the period
of litigation can be cut short if the
employers will feel that the workers in
a particular industry or particular
establishment are well-o1ganized to
use other sanctions as well. So long
as they feel that the workers have to
use the crutches of Governmental
machinery. there is always a danger
of these disputes being vbrolonged by
being dragged on from one tribunal
to another and from the High Court
to the Supreme Court. It should not
be lost sight of that such prolongation

results not only in the .reduction in-

production but also a very consider-
able wastage of the sharcholders’
money. This is another aspect of the
whole question in which I do not pro-
pose to go at this stage. But I certainly
want to make an appeal to _the
employers in this country that litiga-
tion does not pay in the long run. Be-
sides that. the good money of the share-
holders is spent on hzavy fees of
_lawyers and on running from the
headquarters of the business to the
headquarters of the Supreme Court or
High Court, the relation between the
employers and the employees is
estranged which always adversely
affects the production in that industry
or that establishment. So it is always
in the interest of the employers to
smoothen their differences by ‘'mutual
negotiation failing which, by concilia-
tion. I am myself not much enamour-
ed of compulsory adjudication or of
intervention in disputes between the
employers and employees by Govern-
ment oﬁ’icers or by the Labour Ministry
either in the State or in the Centre. 1
always welcome conciliation. So it is
time that employers in this country
also realized that litigation does not
ultimately pay. The other point was
raised by my friend Mr. Venkataraman
that the period of conciliation provided
in this Bill of two month# is rather too
long and it should be. reduced to
fifteen days. Perhaps he forgets that
the period of 15 days for eonciliation
may be quite enough where the dispute
concerns one particular establishment
or where it concerns one industry in a
small region. But where the concilia-
tion concérns the whole industry
throughout the country and where
. the conciliation has to be done on the
»national bdsis, even a period of two
months is not quite enough. As a
matter of fact, when I provided this
period of two months, I had that pro-
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vision also in my mind by which the
Government can extend it to a further
period of two months. So when a
con¢iliation is on a natiounal scale, the
period of two months is not a long one
but there is nothing to prevent the
parties coming to terms even within
three days or a week or ten days. So
perhaps Mr. Venkataraman has not
that point of view in his mind when he
suggested a period of 15 days. Mr.
Sidhva made a point about hours of
work. With his profuse sympathy for
the working class he wanted that they
should work more and provide more
convenience to the public. That point
has been met to a very. great extent
by my friend Mr. T. T. Krishnamachari.
There is difference between the hours
of work and banking hours. Though -
the hours of work were reduced, the
employees’ contention has been that
there was no occasion for reducing the
banking hours to the extent that they
have been reduced by the employers
and there was no occasion for cutting
out banking hours altogether on Satur-
day and this was done in order to
prove the absurdity of the award.
Well, I do not want'to express any
opinion of my own on that contention
but that was a view expressed by the
employees and it has been persistently
expressed by them that even within
the compass of the working hours as
fixed by the Tribunal. it is possible to
have a longer period of banking hours
than the employers have done at
present.

Shri Ramalingam  Cheitiar: What
about the Shop Assistants’ Aci?

Shri Jagjivan Ram: I am not at
present concerned with the Shop
Assistants’ Act and that -is not my
jurisdiction. My friend may raise that
in the State Assembly but there also we
will have to come to a stage sooner
or later where we will have to regu-
late the hours of work of all categories
of workers in this country, whether an
operative in the factory or a white
coloured operative in a business house
or in a bankor in a Government office.
We have already regulated the hours
of work of our own emplcyees in the
Secretariat and everywhere. The only
thing to be seen is this that for the
convenience of the pubiic there should
be provision for overtime. Instances
are quoted from other countries that in
those countries some of the banks
work for 16 or 18 hours a day. I say
even in this country it is not impossible’
to run a bank for all the 24 hours. You
can work in shifts. So a prudent
businessman will see that if by running
his bank by shifts he i¢ likely to have
more business he should not grudge
the payment of some overtime for the
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next shift. Anyway, the whole question
is being referred to conciliation in the
first instance and then to a Tribunal
next. All these questions will be con-
sidered and if there is a scope that
longer hours of work should be provid-
ed, the Tribunal will ds accordingly
and when the award is given, we will
see that that is enforced by both the
sides.

I think I have met all the points
raised during the debate.” My friend
Mr. Sarangdhar Das raised the question
of hospital allowance. "Thal is a point
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on which we tried to come to a certain .

agreement in the Conference itself and
something was offered by the em-
‘ployers. We are toking up that
question again and I hope some satis-
factory solution will ne found out by
negotiation because there are so many
-things which we are =ct including in
this bill but it does nrot mean that
they are going to be disturbed to the
-disadvantage of the employees. Take
for example, the hours of work. We
have not included hcours of work in
this Bill but we have reached a settle-
ment by which the heurs of work as
they exist will not'be disturbed till the
settlement is made either in concilia~
tion board or an award is given by a
tribunal. So we are irying to take
care of the other things by negotiation
and conciliation with the employers
and the employees’ representatives.

I once more thank the hon. Members
of the House who huave given their
welcome to this measure.

Pandit Munishwar Datt Upadhyay:
Is the approval of the High Court
necessary for the candidature. of
persons to be appointed on the
tritunal?

Shri Jagjivan Ram: The provision
that we have made is that the mem-
ber of the tribunal should be one
qualified to be a High Court judge and
there the approval of the High Court
is taken. But where- the person
happens to be a district judge we have
not made that provision. The
experience at present has been that
often we urgently require the services
of some High Court or district court
judges. There is so much dearth of
retired High Court judges that they
are not available for this purpose. So
we have to draw from district judges
for the tribunals, though we have not
done so yet in any case. I am afraid
we have reached a stage where we do

not find High Court judges and I am -

not going to take the risk of appointing
persons who are only qualified to be
High Court judges at this stage. So

(Amendment and 10492
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we will have to take from district;«
judges and in their case it is not™
necessary to have the sanction of the
High Conrt. We are not taking them
because they are qualifiedl to be High
Court judges, but because they have
experience of judicial work as district
judges. In their case therefore the
approval of the High Court is not
necessary.

' Dr. Beshmukh (Madhya Pradesh):
Why not appoint senior  advocates?

Mr. Deputy-Speaker: The question is:

“That the Bill further to amend
the Industrial Disputes Act, 1947,
and to make. certain temporary
provisions relating to pay and
allowances of certain workmen, be
taken into consideration.” ’

The motion was adopted.
Clause 2 was added to the Bill.
Clause 3.— Anmendment of Section 7)

Shri Verkataraman: Sir there are
other amendments also of which I
have given notice but I am not going
to press them. I am going to press
only this amendment of which I have
given notice just now, if the hon.
Minister accepts. Sir, I move:...

Iin pag= 1.
experience in”.

lne 30 omit “and

Mr. Deputy Speaker: I would suggest
to the hon. Member that the sub-
clause must be stated. Nobody can
understand this.

Shri Venkataraman: This is the new
form which has been suggested by the
Secretary. That is an -instruction
which [ am afraid you have to give to
your office, because I gave the amend-
ment in the usual form.

Mr. Deputy-Speaker: I will allow it
now.

Shri Venkataraman: I will briefly

- explaih the point of the amendment. I

submitted to the House yesterday that
the appointment of a person with
knowledge .and experience of banking
may bg misunderstood by labour as
weighting the tribunal in favour of
the employers. That is wny I have
suggested that the words “and ex-
perience in” may be omitted. The
Gove_rnment will take the power to
appeint @ man who has special know-
ledge of banking and insurance but
the person need not necessarily. be

banker. He may even be a professor
of economics or some person in public
life and affairs who is competent to
judge things from the point of view of
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society as a whole. I therefore move
my amendment for the deletion of the
words “and experience in”.

Shri Jagjivan Ram: I accept the
amendment. .

Shri B. Das: Does it mean that
professors with knowledge of economics
become members of the ftribunal? I
object to it. Banking experience is

necessary in some stage of the man’s
life.

Shri T. T. Krishnamachari: It may

be it is Mr. Das himself who has the
experience.

Mr. Deputy-Speaker: The question is:

In page 1, line 350 omit “ and
experience in”.

The motion was adopted.

- ofY waE: WA SaTAe WEIEy,
I ST T E Fg I AT I
T AT ¥ A A § | # A =rar
g & o owwr f=fegae feegze
"(Disputes) @5 g %9 & &
TE § adl A7 agy Wt EmH oy
ary foea 5 @ U o7 S9Y S
# w1 F FIE IITEF AL FET QT
g1 % fad = w7 @ § B fefegwe
feeagza (Disputes) B5 w7 1¥s Fi
oAt T R S TR T T § 1 TR
757 @ T R e & Jgar § %
“may thinks fit to appoint” %
swm “thinks fit” <& 9@ T
St gnY ooE § o uF & avw @ A
T W | T E S s @ faErT
g ouw A ug f5 fomgae &1 =
F7 2R R gmw 9 o
FF T LA A4 7y AT ferare st
gow ¥ 3@ fod =@ <A1 arli
s v fagr S | ¥ ag wEy AT
g @& A@a § WA g4 S

o FyoaE et R

Mz, Deputy-Speaker: What is_the
difference between “may think fit” and
“thinks fit"?.
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st wzg: & A1 T & g
T S wiaT A ag i qgl T ST
R eal &1 W qX ¥ Fi awe fear
Sicti- S '

A}

Jrm w F A FEr 0 oagr Wit
&g tar (Act) & & W4T -
@ 75 & Fdr &7 adr A TEr A

Mr. Deputy-Speaker: It does not
introduce any change in substance.
Already the expression is there.

Shri Jagjivan Ram- There is no
difference. I do not think it makes
any change even if it remains as it is.

Mr. Deputy-Speaker: The amendment

“is not accepted.

sftHEs: v 3@ A FewIlad-

gt ( inconsistency ) % 7 gl
21 gEd a1g § W " ST ¥ 9g
q@AT ATEAT § F FOTT 3 &Y STET
(3) & femr zar & B

“Provided that n» appoinitment

under this sub-section to a
Tribunal. shall be made of any
Fe)rs’on not qualified under clause -
a ”.”

At 7@ & = fefiger s (Dis-
trict Judge) ¥ W @ T W F
foq = grg a1 {High Court)
S5 F QBN 7

Mzr. Deputy-speaker: First of all you
indicate the amendment to the House.
st WaE : 4 srAvsieE (amend-
ment) 93 § f5 & (section)
U ¥ g gFwa(section) & &1 AT
SIS ST |

i
(English translation of the above
’ speech)

Shri Bhatt: My amendments relate
to the construction of sentences
and selection of words. -
want the words and expressions con-
tained in the Industrial Disputes Act.



I-MM Industrial Disputes

[Shm Bhatt]

1947, to be adopted in this Act also
so as to make it similar to the former.
I am not seeking to effect any big
change. I am simply asking for the
wording of Section 7 of the Industrial
Disputes Act, 1947, to be adopted in
this Act alSO and, therefore, I want

that the words “thinks fit” be substi- .

tuted for “may think fit to appoint”
and that the other words should not be
inserted in the same sentence.
relale to two separate matters, namely,
how the tribunal shall be appointed
and who shall be its Cihairman. Since
these are two separate matters the two
sentences should be separated. I do
not think the hon. Minister will bave
any- objection to accept this,

Mr. Deputy-Speaker: What is the
difference between “may think fit” and
“thinks fit"?

Shri Bhatt: Not much of a difference,
but why is the old language not being
adhered to and why are words being
purposely changed? Section 5 retains
the same language. Then, why not

adhere entirely to the ianguage of the
- Act? N

Mr. Deputy-Speaker: It- dces not
introduce any change in substance.
Already the expressxon is there.

Shri Jag'jxvan Ram: There is no
difference. I do not think it makes
any change even if it cemains as it is.

Mr. Deputy-Speaker: The amendment
is not accepted.

Shri Bhatt: There is no 'inconsistency
in it. May I submit to the hon.

- Minister that the proviso to sub-clause

(3) -of Clause 3 reads: “Provided that
no appointment under this sub-section
to a Tribunal shall be made of any
person not qualified under clause
(a ". So, that would imply o
district- judge. Will, in that case, the

previous approval of the High Court
be taken?

. Mz, Deputy-Speaker: First of &ll you
indjcate the amendment to the House.

Shri Bhatt: My amendment is that

‘ part (b) be also added to part (a).

: When the.
: Labour Minister was explaining the
. point to my friend, Mr. Upadhyay, he
: zaid that district judges need not be
¢ appointed .in consultation with the
: High Court.

Shri Venkataraman:

Pandit Munishwwar Datt Upadhyay:

i That is my amendment.
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Mr. Deputy-Speaker: The Minister

has already explained that in case of
district judges thz previous approval
of the High Court is not necessary.

Shri Bhatt: That exactly ‘is my
amendment.

- Shri Jagjivari Ram: ihat will have lo

be accepted.
Amendment made:

In page 1. line 22 after “(a)” insert
“and (b)”.

{Stri Bhatt]

Pandit Munishwar Datt Upadhyay:
Even the proviso sheould be_ cmitfted.

12 NooN

Mr. Deputy-Speaker: Does the hon.
Member press it?

Panrdit Munishwar Batt Upadhyay:
No, Sir.

Mr. Deputy-Speaker: The question is:

“That clause 3, as amended,
stand part of the Bill.”

The motion was adopted.

Clause 3, as amended, was added to
the Bill

Clauses 4, 5 and 6 were added to the
Bill.

Clause 7—{Scales of pay etc. of work-
neein)

Pandlt Munishwar Datt bpadhvay.
My suggestion in my proposed amend-
ment is that this weord “legally” in
sub-clause (b) should be omitted and
the words “on the basis  of the
avoidance of the All India Industrial
Disputes Tribunal Award” be added
at the end of the sub-clause. Because,
the meaning really is rot “legally” in
all the cases. The meaaing is that it
is void because it'has become illegal
on account of the decision ot the
Supreme Court. That should be clearly
stated. That is what I want by the
addition of these words.

Shri

. is not
riecessary.

Jagjivan Ram: It

Wl AZT: AT A AT F 7 Py
g # ¥ A agAar g

In " page 3, line 3, after, “fuel
allowance” insert “transfer allowance,
travelling allowance, jeurney

allowance”.
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Y ANHET A F I FES “fuel allowance”  insert “transfer

AT =T |
sMiwge: ¥ 39 for 7@ o=

TEAT ATEAT § i G0 Fars |
Zafer ueeE, TR TeTed SR
ST weTed TEr & | 39 foR e e
Y T4 -USSH & T@d g1 FE aF
aTs THHT WA FST HC AT,
TRER ST S USTSH Bl @cd
FT 3 | 34 fobt & =mgar § 6 5w qEl
gorsEl &1 W wifae w7 &
¥ F ar uge & 78 gara war o1
TGS AR TE T SET S4 AT
m@kfmglmwgeﬁ:ﬁqw—
I T ST | 3 AT Z9H1 1 ATHAS
FIAT &1 AT |

Mr. Deputy- Speak:“ The hon. Mem-
ber will read the wi:o:2 expianation. In
line 1, allowances mcan, and later on
include, any special pay or allowances.

st waz:  ww AR | S

naE § WIS Teed T T § I8
so faamar war € 1 39 Tod g7 =St
Y STELT 8 |

Mr. Deputy-Speaker: It becomes a 4

normal allowance now instead ¢f being
a special allowance.

H WEE: W ATHAG TISE §
g dafew ZiEhT I S USed
& o7 ST £ |

Shri Jagjivan Ram: I am not accept-

ing that amendment because these
things are included here.

M WeE: J T A IR
YR AET FIT A K I IX ATAE
TR FLAT =TT |

anslation of the above
speech)

Shri Bhatt: I read the amendment of
which I have given notice today. It is
as-follows: ‘In page 3, line 3, after

(English v

. on include,

allowance, travelling allowance, journey
allowance.”’

Shri Jagjivan Ram: I will not accept
it.

Shri Bhatt: I want these words to
be inserted, for, in the Banking Award
they have provided for the same,
namely, travelling allowance, transfer
allowance and journey allowance. If
you provide for only the existing
allowance, certain Banks would take
undue advantage of that fact and
abolish even the travelling, transfer
and journey allowances. That is why
I want these three allowances to be
mentioned. Alrepdy I bave, suggested
that the word “include” szhould be
inserted, but you did not agree to that.
That, if accepted. would have covered
all the three allowances referred To
above. Now you should insert these
words at least.

Mr. Deputy-Speaker: The hon. Mem-~
ber will read the whole explanation.
In line 1, allowances mean, and later
any special pay or -

allowances. ,

Shri Bhatt: You will excuse me, Sir,
the Banking Award has got separate
mention as to what are the special
allowances, and, therefore, these things
are necessary.

Mr. Deputy-Speaker: It becomes a .
normal allowance now instead of being
a special allowance.

Shri Bhatt: The normal allowance
comes under travelling, transfer and
journey allowances.

Shri Jagjivan Ram: I am not accept-
ing that amendment because these

* things are included here.

Shri Bhatt: If the hon. Minister is
not going to accept it, I do not want

~ to press it.

Mr. Deputy-Speaker: The question is:

“That clause- 7 stand part of the
Bill.”

The motion was adopted.
Clause 7 was added to the Bill.
Clause 8 was added to the Bill.

Clause 1, the Title and the Enacting
Formula were added to the Bill.

Shri Jagjivan "Ram: I beg to mowve:

“That the Bill, as amended, be
passed.”
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Mx. Deputy-Speaker: The question is:
_ “That the Bill. as ameaded, be
passed.”

The motion wae adopted.

MOT{ONMGE  &e. DVOIVITA CTON
CONSTITUENCIFS  ORDETRS:
contd.

ALT.

The Minister of Law  (Dr.
Ambedkar): I should like that the
Assam Order be frst taken intc con
sideration.

Mr. Deputy-Speaker: Yes.
er of amendien!is have been tabled
to this. For the purpose of convenience
1s it not possible to ascertain what
amendments - the hon. Law Minister is
prepared to accept, in which case the
other amendments may not be pressed?
Of course, if there are any Members

who ‘want to press their amendments
we can deal with them.

Dr. Ambedkar: With regard to Assam
I have many amendments,

Mr. Deputy-Syeaker:
the hoq. Minister moves his amend-
ments first, whatever is not covered we
can address ourselves to it latey.

A num-

Therafore, if

¢ My amendments ara
Nos. I to 8. They are
g v amendments  an

there is no point of substance invohg
ed. On  wirther ' con Plerati-p
propose to withdraw Nos. 1 and 2 of
my amendments. -

in Suppl. List 4,
purely technical

T
L

The an “ndments were, by leave,
withdrawn,

Shri Chaliha (Assam): Coming as I
do from a very modest provincs I have
a few mo-i st proposals to make and I
trust the House will be pleased to
accept them. Sir. it is my misfortune.
to have to disagree with the proposals
made by the Election Commission or
the members of the Committes appoint-
ed by the hon, the Speaker cf this
House. I think they tried their best,
* but human limitations being what they

are, they were not able to overcome
some of the difficulties. Having made
this preliminary remark I shall come
to thg proposal regarding Parliamentary
constituency in Table A—Sibsagar-
North Lakhimpur and “Dibrugarh”.
In this you will find that two different
blocks have been lumped togett:cr in one
constituency. Sibsagar is away from
North Lakhimpur by sixty-threc miles
or more and in between you have got
a sub-division Intervening, and also
the mighty Brahmaputra river and
other big rivers. Probably the Election,
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Commission has not taken into con-
sideration the topographical and
geographical aspects of the question. I
have got a map here which will indi-
cate to you how unreasonable this com-
bination is. If you sec it, Sir, you will
certainly appreciate the unreasonabie-
acsa of Tw 3 N Lo areas.
fr o one of e oto Tows nother it
tock ma 72 hours during the last earth-
quake. = If Sibsagar sub-division is
taggad to a part of Dibrugach it will
te mere convenient and Dibrugarh
may ke put aleng with North-Lakhim-
pur wirich ave ¢onlizuous and in the
came district.

A suzgestion was made that you can
cross the Brahmaputra. It may be

.very easy for rich and influential

people to go by motor boat. bgg‘ for
poor candidates it will be VOT, dificult
to go there in conne_ctmn with the
electioneering campaign.

Mr, DPeputy-Speaker: The I—‘a‘.-rli:;z-
mentary Committees went into this
matter in extenso and made a report.
Then the Election Commissioa- looked
into it and then placed this matter be-
fore the Pyresident and the President
has passed the orders. As against it
a number of amendments have . been
tabled. Hon. Members irrespective of
the party to which they belong have
been allowed to sit with the hon.
Minister and discuss the matter. All
of them sat together to find out how
far they could come to an agresment
on these amendments. The hon. Mem-
ber is not perhaps satisfied with the
agreement, Of .course the hon. Mem-
ber-has a right to be heard by the

"House. I would however like to place

before the hon. Member the limitations
of the House and how far the House
can proceed with the amendment. All
these names mentioned by the hon.
Member are Greek and Latin to many
hon. Members of the House. Wherever
there was unanimity of opinion among
hon. Members from a province, the
hon. Minister has tried to accommodate
them, but if there is difference of
opinion among Members themselves,
how can it be helped?

Shri_Chaliha: I am willing to cbey
you. But my experience may differ
from the experience of other hon.
Members. I only wish it to be placed
on record that two blocks of terri-
tories with a distance of 63 miles

intervening are tried to be lumped
together.

The Minister of State for Parlia-
mentary Affairs (Shri Satya Narayan
Sinha): If the hon. Member is not
satisfled, he may move his amendment.
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But his explanation will not be either
understood or appreciated by the other
Members of the House.

Shri Chaliha: But everybody can
appreciate how inconvenient it would
be from the -point of view of
electioneering campaign when you
combine two blocks with an interven-
ing distance of 63 miles. It took me
nearly 72 hours to go to North Lakhim-
pur from Jorhat,” with al' the help of
Government. Therefore, I say this is
a very unreasonable proposition.

Mr, Deputy-Speaker: But the Parlia-
mentary Committee agreed with it.

Shri Chaliha: We did not have the
advantage of discussing it with them.
They were possibly very much pressed
for time if they could not avail of the
opportunity to consult others who
differed. I do not find fault with them.

Sir, I now come to the Assembly
constituency in Tabhle B. Cachar
district has always felt that their
Scheduled Castes have been deprived
of their just seats. They say they are
entitled o three seats. We have taken
it away to the Assam Valley and we
justify it by the peculiar explanation
that it has to be distributed district-
wise. So I have suggested that in
Hailakandi-Silchar-Hailakandi - there
should be ‘a double constituency and
one seat should be given to the
Scheduled Castes. The one given to
Jorhat should be taken away. People

from Jorhat have also objected to it."

Public bodies and others have obiected
to the allotment of the seat there.
Therefore the Jorhat constituency
should have one scat only and Majuli
another. There is an amendment in,the
latter portion of it that instead of two
it should be one in column 5. So I
submit that Hailakandi-Silchar-Haila-
kandi should be combined and one seat
more should be given to the Scheduled
Castes. They have been always com-
plaining that we so manipulate things
that we take away theit just rights.
That is what they have been saying
all along and that is what they say
even now. And we have practically
done it. I do not know how it can be
explained to them. We say it is done
district-wise as Assam Valley is a big
area and therefore one seat at Jorhat
should be given and that is how they
justify the addition of one miore seat.
in the Assam Valley which is not just.

Then there are other minor things in
Jorhat sub-division. Against the entry
Dergaon “and Khongia Mouza of
Jorhat Thana of Jorhat sub-division”
should be omitted. I find that they
have a large concentration of Ilabour
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population in Khongia. The LN.T.U.C.
has also objected *-that Khongia
should be taken away from Jorhat.
The I.N.T.U.C. in which my friends Mr.
Khandhubhai Desai and others are very
much interested and think that the
labour population there have been de-
They have
pointed out that the IN.T.U.C. is
against the taking away of this Mouza
to Dergaon of Goraghat sub-division.

Then another area, Gadhuli Bazar
Moura of Amguri Thana of Sibsagar
Sub-division has been added to Teok
constituency of Jorhat. That is &also

" objected to by the President of the

District Congress Committee,

I may point out that the figure will
be more than 35.000 voters in each of
the constituencies even if we take
away those Mouzas and no harm will
be done to anybody.

Therefore I moved all these motions..

I also like to press my motion No. 2
in -Supplementary List No. 2. I do not
press No. 1. 5

In the Constitution it is provided
that the Shillong constituency will be
open as a general constituency. Arti-
cle 332(6) says:

“No- person who is not a member
of a Scheduled Tribe of any aulo-
nomous district of the State of
Asgsam shall be eligible for election

.to the Legislative Assembly of -the
State from any constituency of ihat -
district except from the consti-
tuency comprising the cantonment
and municipality of Shillong.”

I think Dr. Ambedkar has accepted
this and it is said that was a printing
mistake and that it will not be reserv-
ed for the Scheduled Tribes but that
it will be a general constituency.
Through mistake or otherwise it has
been reserved for the Scheduled Tribes.
It should not be reserved for them. It
should be open for the general popula-
tion. This has been specifically pro-
vided in the Constitution as I have
already pointed out.

Dr. Ambedkar: I had said that the
office has treated it as a prmtmg error
and that we propose to issue a corri-
gendum. Probably it has already been
issued.

Shri Chaliha: In that case I would
like to withdraw that motion (No. 2 in
Supplementary List No. 2 relatmg to
Assam Orders). -

The motion ‘'was, by leave,
.. withdrawn,
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Mr, Debuty-Speaker: I will now put .

‘the other two motions of. Mr. Chaliha—
Nos. 1 and 2 in the Consolidated List.

The question is:

[For text of the motion see Shri
Chaliha’s amendments Nos. 1 and 2
in Appendix XXXIII, annexure 1]

The motion was negatived.
Mbouivi Faiznur Ali rose—

_ ‘Mr. Deputy-Speaker: It has already
been moved.

. Moulvi Faiznur Ali (Assam): I beg
to submit, Sir, that under the Re-
presentation of Peoples Act 1950, 108
seats were allotted to the Legislative
Assembly of Assam. These seals were
distributed amongst the different
districts ‘of Assam according to . the
population of each district. Accord-
ingly an enumeration of the voters was
taken throughout the districts of
Assam. But unfortunately the
enumeration in Goalpara District tock
place at a time when the communal
disturbance of last year was at its height
and a large number of the population
of the minority .community from
Goalpara district fled away from
Assam and took shelter in the
neighbouring districts of Pakistan. Of
course, somé time later when order was
restored. these people returned to
Assam but by this time the enumera-
tion was over. Naturally the number of
voters in Goalpara District came to be
verv short of what it should have been
under normial times. The population
was taken to be a little more or twice
the number of voters. Accordingly the
population of Goalpara District was
-determined to be 9,47,000 and 12 seats
are accorded to them. If we gn to the
figure of the last census, Goalpara
District had a population of 10} lakhs.
So this figure of 9 lakhs and odd must
be due to the fact that a large number
of voters had gone away from Assam
at the time of the enumeration. It has
been found out that all the districts of
Assam with the exception of Goalpara
district show an.increase of nearly 10
per cent. in population. Goalpara
district is-a very prosperous and® grow-
ing district. Its population was 6 lakhs

Mr. Deputy-Speaker: I would like to
have some clarification from the hon.
Member. Now for the Goalpara
.District 12 seats have been provided
for the Assembly constituencies. He
wants that 14 seats should be allotted.
In that case that has to be taken from
some other area. He has not tabled

¢
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amendments correspondingly and his
present amendment says:

“That the Assembly Consti-
tuencies in Table B. be so modified
as to give 14 seats instead of 12

to the Goalpara District...”

That is not an amendment which the
House can adopt. How can the House
‘so modify’ them. He must have
divided the constituencies and then set
apart those constituencies....

Moulvi Faiznur Ali: My submission
is that the whole thing should be re-
submitted to the Delimitation Com-
mittee, for reconsideration and revision.
And Goalpara District may hbe given
the number of seats to which it is
entitled according to -its populaiion.

. Mr. Deputy-Speaker: That is not in
the amendment here. Order. order. I
am afraid, I cannot allow that. Hon.
Members must so table their amend-
ments, that the House can act upon
them straightaway. If he has redistri-
buted the seats to the Goalpara
District according to his own view of
the population there, the House can
consider but then these other seats
throw a burden upon the rest. He has
not given such an amendment. How
can I place a vague and indefinite
amendment before the House? I am
afraid. I cannot accept it. I rule it cut
of order. Has the hon. Member ony-
thing to say?

Moulvi Faiznur Ali: I only suggest -

" that there should be the same number

of seats according to population basis
throughout Assam. i

Mr. Deputy-Speaker: That is not the
amendment that has been :abled here.

The question is:

[For text of the motions see Dr.
Ambedkar’s amendments 3 to 8 in
Appendix XXXIII, annexure 1].

The motion was adopted.

Mzr. Deputy-Speaker: I hope the other
hon. Members do not press their
motions. :

Many Hon. Members: Yes.

Mr. Deputy-Speaker: So then the
consideration of the Assam QOrder both
for Parliamentary and Assembly
Constituencies is now over.

° Dr. Ambedkar: I should like you to
take the Orissa Order.

‘Shri Kamath (Madhya Pradesh): Is
it sufficient to say that the considera-
tion of the Order is over? I think it
would be better to say that the Assam
Order. subject to modification by
Parliament or as modified by Parlia-
ment is carried over.



10606  Motions re. Delimitation

{ Mr. Deputy-Speaker: The Assam
iOrder is accepted by the House subject
‘to the modifications already’ accepted.

« Shri Shiv Charan Lal (Uttar
:Pradesh): Ou a point of ovder, I think
;ihe order of the President need not be
¥;put to the vote of the House. 1If there
‘13 an amendment, that amendment way
be put to the HHouse and accepted or
rejected. So it is not necessary that
the order should be put to vote.

pr. Ambedkar: The order as randified
is carried..

Mr. Depuly-Speaker: The :odifica-
tions are carried. Now let us procegd
to the Orissa Order.

Shri B. Das (Orissa): I have two
amendments I and 2 in the Consolidat-
ed List.

They are:

That at page 1, in Table A--Parlia-
mentary constituencies, in colwan |
for the entry “Dhenkanal” the entry
“Dhenkanal-cum-West  Cuttack” be
substituted. .

That at page 2, in Table A—Parlia-
mentary coastituencies in column 1,
for the entry “Berhampur” the eniry
“North-East Ganjam” be substituted:

I have further accepted the amend-
ment that that Berhampur should be
named as South Ganjam. [ have got
the support of Orissa Governmeat
through the Chief Minister. The
Electjon Commissioner has approved of
it and we are all agreed on that. This
is only a change in name.

Dr. Ambedkar: I have great sympathy

with these motions and there are a -

good many of them which propcse that
the names should be changed but on
account of the pressure of time and
other difficulties, I do not propose to
accept .any of these amendments for
the moment. Much trouble is involved.

Shri Biswanath Das (Orissa): I find
among the amendments two amend-
ments regarding Jagatsinghpur and
Kisannagar, two constituencies and

Cuttack Town. Notice of these amend-

ments have been given by the hon.
Law Minister. L

I reguest you, Sir, to ask the Law
Minister to explain how and why he
gave those amendments in regard (o
Jagatsinghpur and Kisannagar, - and
who it is that advised him, whether the
Government of Orissa or the Election
-Commissioner or the Provinclal Chief
Blectoral Officer and on whose advice
We found it necessary to give amend-
:maent item No. 3. Because, they are
-not amendments which he even hfd
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the courtesy to place before us when
he invited us for a discussion. They
ure ahsolutely ,new. So, 1 expacted.
biy to explain the importance and
necessity” of these two or three new
ones.  Could he piease do it?

Iiv. Ambedkar: I cannot offer “any
cxplaraticn.  .I-have oftered so much
explanstion on so many occasions in
tHe couimic _.s that [ do not think 1
can go over the whole ground again. L
remember he was present on one or
two oceasions. I am sure about it that
he must have known what were the
reasons why these changes were made.
I should like to say that these changes
bave been accepted unanimously by
the Orissa Members who appeared be-
fore the informal conference. I am not
going to convert this into an accazion
fcr a debate.

Shri Biswanath Das: I must frankly
contess that I am shocked to haar from
my hon. friend, for whom I have
aiways had regard for his frankness,
wien he said that these two amend-
ments regarding Jagatsinghpur and
Kisannagar and Cuttack were placed
before the Members of Parliament re-
presenting Orissa and that thcy were
unanirmously accepted. Tais takes iny
breath away. [ do not know what
expressions to use. Let me state that
I would not us2 any hasty expressicn .
because hard words do not.cut much
ice  But, I should say tbat they were
not at ail placed before: the Urissa
Memiers of Parliament when they
were invited for discussion; nor were
they at any time consulted cn - this
question. I myseilf, as the Chairman
of the Consultative committee, must
frankly say that I knew nothing about
this. Neither in the commitice, nor
individually nor as a Member of this
Parhament was I ever taken into cenit-
dence in arriving at this conclusion. I
am surprised when the Law Mipister
says on the floor of the House that he
Dlaced these before the Orissa Mem-
bers of Parliament and that they
unanimously accepted it. .

Mr., Depub-Mker: The only
difference is... * .

Shri Biswanath Das: I am coming to
the other point. Regarding the other
question, I know my diffcrences. It Is
necessary and fair for me...

Mr. Depaty-Speaker: I am referring
to this very thing, Jagatsinghpur and
Kisannagar. The hon. Member wanted
@n explanation from the Law Minister,
I have been reading the eriginal order.
Here, the only change is iustead of
{‘agatslngbpur' police station exciuding

nions' 1 to 4. it is excluding Union
Nos. 1 to'6. That is all the difference.

-
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«

Shri Biswanath Das: That means that
two Unions were takcu away, that is
about 10 villages were taken away from
one conslituency -and put inlo another.

de not know how this is dore.
Generay constiiuencies were fixed on
2 specilied  basis. Forty or iifty

viliages it one constitluency have
.been brousht to another. [ do not
know what remains of the consti-
tuencies. Uize hen. Law Minister with-
ou{ any exslanation says that he
consuited everyene and all the rest of
it.

Having stated so much about tihis, 1
vomie {0 the way in which thes.e Con-
sultative  commiiflees, esperially the
Consultative conuniiice in Grissa or the
Orissa Advisory Comniitee has been
treafed from the beginning,  Sir. it
was anncuaced and accepted Ly  the
hen. Law Minister that these Advisory
Commiltees will be appointed by the
Speaker and that their functions will
he to give advice and alsc to give their
judgrment.

floor of this [{ouse
that nothing of this &xind has been
done. Let me state the facts. In the
first place, the Advisory Committees
were coustituted in  August (1950).
The frst meeting was convenead here in
Deihi.  Atfter the first meeting. we
were advised to hold our meetings in
Cutiack. N

I state on the

Mr. Depnty-Speaker: The House
would like to know whether the t}on_.
Member is satisfied with the original
Delimitation proposals. or the changes
eftected by the Law  Minister, or
whether he is ignoring both the original
Delimitation proposals, the amead_ment
of the Law Minister and, not satisfied
‘with the President’s Order, he is try-
ing to place a fourth course before the
House, so that other Members who do
not .come from Orissa may understand
the situation. .

Shri Biswanath Das: Certainly. I am
going to show that the Advisory Com-
mittee has been treated with scant
courtesy -at all stages and that their
recommendations have been thrown to
the winds and that they were pever
consulted.

Mr. - Deputy-Speaker: Is the hon.
Member standing by those proposals?

Shri Biswanath Das»I am coming to
your point. Therefere. the Advisary
Committee takes absolutely no responsi-
bility for this delimitation, because
there are serious latches, things
which have been challenged by
different people in different districts:
Motives have been attributed. There-
fore, I make it clear on the floor of
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this I~Io_l.1se, that T take absolutely no
responsiuility for this sort of delimita-
tion of constituencies. Let the Law

Minister t{ake the responsibility. I
know he wilj.
Me. Depuiy-Speaker: ifon, Membarg

will ceriainly be anxious 1o know
whether the bon. Member himsalf was
a wlember of the Delimitation Com-
mitice.

Sl Biswanath  Das: |
Chairmaa of the Commitiee.

was

_Mv. Deputy-Speaker: Then. he ade
his proposals. Is ne standing by Giose
ProResa or going bayond them? -

Shri Biswanath Das: At svary stage.
different puiaciples were given {0 us.
At dhe last stage, 1 am refevring to the
report, we staied that the commitlee
Is nol. ia the circumstances., able  to
agree. inuch less to accept these prirci-
pies. In view of the vast dis @1ees,
We Jotused tu make delimiic.izn on
those principles. Our princivles were
ultimately accepted by the Cabinet.
The Chief Election Commissizner stat-
ed that because of the resslutisn of tive
Cabinet, he was not able (s accept
them. The Cabinct accepted those princi-
ples. EHaving kccepted them. I expected
that the Delimitation Committee
will be consulted at lzast. That
too was not dere. They have
now themselves dcne it. New and
fresh proposais have heen Lrcught he-
fore Parliameat by the i-mn. Taw

<.

Minister. Consulting whom? 1 do not
know. 1 do not mind them. We will
face the elections sainrely. T know

that the Congress will win in our pro-
vince. But. I want to state on the floor
of the House thatl this Advisorv Com-

Inittee has not been properly treated”

and the assurances that were given by
the Law Minister were at no stage
kept. not even by himself. That is the
most painful part of the whole. I do
not mind what changes he makes and

“where. Therefore, under the circum-
stances I make it clear tn this Houce
that the delimitations that have been
made are none of ours and for which
they take responsibility themsolves. I
have nothing to add.

Mr. Deputy-Speaker: Am I fo take
it that Mr. Biswanath Das has moved
his amendments.

Shri: Biswanath Das: So far as
Sukinda and Jajpur are concernéd. as
they have been accepted by Dr.
Ambedkar, I withdraw my amend-
ments,

The amendments were, by leave.
withdrawn.
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 Dr. AmbedXkar: I would like to accept
tthe following amendments:

Consolidated List I—parts I and 2,

Supplementary List 1, amendments 1
to 4. 3

Mr. Deputy-Speaker: That means.50
per cent. of Mr. Das’s amendments.

hri Biswanath Das: I gave notice
of other amendments.

Mr. Deputy-Speaker: No_né here.

Shri RBiswanath Das: Even these
amendments represent only the few
that I had to ° give notice of after
persistent requests from the members
of different districts. I "had another
amendment. After they were accepted
by the hon. Minister I thought they
would give notice of them.

Dr. Ambedkar: I have given the
amendments that-I have accepted.

8hri Sarangdhar Das: (Orissa): It
has been a very unfortunate experience
for me to have been on this Advisory
Committee.* The  Chairman—Shri

- Biswanath Das—has spoken about the
Election Commissioner but I can say
that I have complaints against the

Chairman also. From the very begin-

ning I saw that Members and
witnesses who appeared before the
Committee were all concerned in what
they thought was their own consti-
tuency, their monopoly. However,
working for so many months in so
many meetings when finally the
Election = Commissioner’s  prcposals
were signed by me here, when I saw
it was a disgusting propesition to go
on from time to {ime without produc-
ing ‘any result because if at one time
necessary change was made by the
Chairman, at another time it was made
by the Election Commissioner and
finally I agreed with what he had done.
The worst misfortune comes now that
after. so much work, after spending so
much money, . when it goes to the
President. it comes to the Cabinet and
the Cabinet has a sub-committee
where the whole principle is changed.
If that was the intention of the Govern-
ment, why did they ask the Speaker
to appoint this Advisory Committee?
Government along with the Election
Commissioner could have sat down
and long ago delimited the consti-
tuencies and given us a particular dish
to eat from.. I lodge my protest that
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the ruling party has done everything—
from the beginning to’the end. The
other parties are nowhere. That is my
?ompla%nt and -it is a much bigger
~omplaint than the Chairman’s against
the Election Commissioner. I did not
give notice of any amendment because

I know mine will .not he considered
by you. :

Mr. Depuiy-Speaker: Was
unanimity among the
least?

there
Members: at

Shri Sarangdhir Das: It
: + was not
necessary to have this Committee at
all an.e you have wasted money and

the energy of the Membe i
my complaint. T Ahat s

Mr, Deputy-Speaker: The question is:

[For text of the
Ambedkar’s amend
5 ({Orissa Order)
XXXIII, annexure 1]

motions see Dr.
ments’ Nos. 1 to
in Appendix

The motion was adoptad.

Mr. Deputy-Speaker:

- .
the President’s order is i, extent

modified.

The question is:

That the following modification
made in the Delimitation of lg')zl;r]i]:z)a‘i
meqtary angd Assembly Constituencles
(Orissa) Order, 1951 laid on the Table
on the 16th May 1951, namely:

1. That at page 1, in Table A—
Parhamen_tary Constituencies, in
column- 1, for the entry “Dhenkanal”

the entry “Dhenkanal-cum-West
Cuttack” be substituted. e

2. That at page 2, in Table A:
Parliamentary Constituencies, in
,column 1, for the eniry “Berhampur”

the entry “Ganjam-South” be substi-
tuted”. .

The motion was adopted.

1 P.M.

Dr. Ambedkar: My own amendment
is in Supplementary List 2, Nos. 1 to
5. 1 accept the one in the name of
Mr. Biswanath Das I and 2, the second
with the modification “North East
Ganjamy” as *“ Ganjam South”. The
other amendment which I have accept-
ed is in Supplementary List No. 1, 1
1o 4 as modified.
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M Deputy—Speaker. The questlon is:

That the following modifications be '
‘made in the ‘Delimitation of Parlia-'
mentary and Assembly Constituencies
(Orissa) Order, 1951, laid on the Table
on . the 16th May. i951, namely:—
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‘1. That at page 1, in Table A.—
Parliamentary Constituencies, for the

entry “Koraput in column 1, and. all
the entries against it in columns 2, 3,

4, and 3, the. followmg be subsututed,
namely:—

P!
124

3 '+ 5

Nowrangpur

Nowrangpur sub-division, and thq FPadus, Poitangi, Simli- 1

guds and Nandapur police stations of Koraput sub-

division. .

2. That at page 1 in Table A.—
Parliamentary Conshtuencjcs_. for the
entry “Rayagada-Phulbani”’ in column

1, and all the entries against it in
columns 2, 3, 4, and 5, the following
be substituted, namely:—

1.

Rayagode-.
Phulbani

The entire Rayagads sub-division and the polics station of 1 ..
Kyraput, Dashmantpur, Laxmipurand Narayanapatna -

of Korap:.t sub-division as also the district of Fholbani
except police srations of M:anmunda and Bondh.

; 'I‘hat' at page 1, in Table B.—

entries agamst it in columns 3, 3, 4

Assembly Constituencies, for the euatry and 5, the Iollo\vino be subsmuted
"Nowrangpur” in column 1, and all the namely:—

1 2 3. 4 5
Nowrangpur  Police stations of Nowrangpur, Kodings, ’\‘[mdalpur, 2 1.

Dabugaon, Ounerkot and Jharigaon.

_ 4. That at page 1, in Table B.—
Assembly. Constituencies, for the entry

all the entries against it itf columns 2,
3, 4, and 5, the following be substltuted,

“Omerkot-Mmdalput” in column 1, and ‘namely —
1 ) 2 3 4 5
.- Jeypur Police stations of J eypur, Kotpad, Borigumma, B. Singh- 2 1 ’

pur: .nd Tonuli khunti.

-

o _ The motion ‘was adopted

- Mir, l)eputy—Speaker' So the Presi-
dent’s order stands modified ty these

amendments

’ Several Hon. Members: It is txme to
admurm Sir. -

Shn Kamath Before

: the Hpuse
- ‘adjourns may I bring to’ your

notiece

‘the understanding arrived at about the ,.»‘

" question list for the. 2nd, which had /
been postponed to’ the 9th. T ‘trust
" that arrangement stands and -lbat list
wm be taken up to-morrow.

Mr. Deputy-Speaker: That will stand.

Will the Law Minister indicate the
order in which he is gomg to take these
delimitation orders?

Dr. Ambedkar: I do ‘not’. thmk the
House will complain that they were
taken by surprise, if sometxmes I take
some orders out of turn. AII of them,
have been before them. ‘

Mr. Deputy-Speaker: All the orders

will be completed tomorrow.
The House then adjourned till- Half

the 9th June, 1951.

Past. Eight of the. Clock on Saturdau,





